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BEFORE THE NATIONAL GREEN TRIBUNALDS N
ZONE BENCH, KOLKATA

0.A NO.180 OF 2025 EZ

URBASHI JENA corremmssanand P F LGN
-VERS US-

STATEOF ODISHAR ORS. e, RESPONDENTS

PRILIMINARY COUNTER AFFIDAVIT FILED ON BEHALF
OF SARATICHANDRA BEHERA ~-RESPONDENT NO.16

I, SaramChandra Behera, aged about 42 vears, S/0.Sridhar

Behera, At-Khunta, P.O-Thannual, P.S.-Dharmasala, Dist-Jajpur,
Udisha. the Lessee of Bajabati Black Stone Quarry No.2, do hereby
solemnly aftirm and state as follows:

l. That, I am the Lessee of Bajabati Black Stone Quarry No.2-
Respondent No. 16 in this Original Application, and thus competent to
swear the present affidavit.

2. That, | have gone through the averments made in the Original

Application filed by the applicant and have undersiood the contents

therein and | am swearing the present affidavit in reply thereof,



.

X

3. That the Respondent No.16 is filling here with a composite
preliminany counter affidavit in reply to the Original Application filed
by the Applicant.

1. Thaw at the outser, the answering respondent most respectiully
submits that the present Original Application is misconceived,

factusliv ncorrect and devoid of any credible material, and therefore

liabie 1o be dismissed.

L
i

Thst, the applicant has made sweeping and generalized
zllegations regarding alleged illegal mining, violation of
Environmenial Clearance conditions, excess extraction and
environmental damage without any reliable scientific basis.

6. Thaz, it is humbly and respectfully submitied that the answering
responden: is operating Bajabati Black Stone Quarry No.2 strictly in
accordance with the stanmory framework, including:

» Approved Mining Plan

» Environmental Clearance

e Consent to Establish (CTE)

e Conseni io Operate (CTO)

e Blasiing Permission

¢ Directoraiz of Mines and Safety approval of Mining Manager

gic.,
All the stamiory permissions have been obtained prior to

commencement of the operations in the quarry.

o 7 i}
B o
Meany, Cuttask Town
Gt 8T DeEisha

512016
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7. That, the quarry in question forms part of Bajabati Cluster Serial
No.3B/2, situated over Khata No.215, Plot No.1050(P), measuring 5
acres (2.023 hectares) in village Bajabati under Dharmasala Tahasil,
District Jajpur. The deponent Respondent No.l6/lessee has been
operating the quarry within the four comers of the statute without any
violations whatsoever.
8. That, the Respondent No.16 was selected as lessee pursuant to
a public advertisement vide advertisement no. 881 dated 23.02.2021
inviting applications for settlement of Bajabati Stone Quarry No.2 in
consonance to Rule 27 of the Odisha Minor Mineral Concession Rules
2016 {for brevity OMMC Rules 2016) as amended from time to time.
9 That, on being declared successful bidder, the respondent was
asked to comply with all statutory requirements and submit his
acceptance to the Form-F, issued vide letter no. 2673 on 23.07.2021,
in his favour as required under the Odisha Minor Mineral Concession
Rules, 2016 as amended from time to time. The respondent conveyed
his acceptance in the prescribed form and manner for lease of Bajabati
Black Stone Quamy No.2 vide Sairat Case no. 33/2021 area Ac. 5.00
for a period of five years on an accepted additional charge of Rs 501
per cubic meter.

(Copy of the Form-F vide letter no. 2673 dated

23.07.2021 is annexed herewith as Annexure-A/1§)

Byomasihn ]
Motary, Cultack Town

Govl. of Ddisha

Regd.Mao-06/2018

377



X

t0. That, it is humbly and respactfully submitted here that the lessee
oblained the Mining Plan prepared under Rule 28(4) of the OMMC
Rules 2016 and approved on 31.03.2022 in compliance of Rule 27(13)
of the OMMC Rules 2016 as amended from time to time.
(Copy of the mining plan dated 31.03.2022 is annexed
herewith as Annexure-B/16)
L. That, it is humbly and respectfully submitted here that, the
Environmental Clearance was granted by the State Environment
Impact Assessment Authority on 03.06,2022 in compliance of Rule 29
of the OMMC Rules 2016 as amended from time to time. As per the
stipulated condition 8.8 maximum quantity of quarry material that has
been permitted to be removed is 14590 cum in a full year during the
valid lease period and 72872 cum for the entire five years valid lease
period,
(Copy of the Environment Clearance dated 03.06.2022 is
annexed herewith as Annexure-C/16)
12.  That, it is humbly and respectfully submitted here that the
Consent to Establish was pranted on 10.02.2023 vide office
memorandum no. 357/ KNG/BSQ/8Y for maximum quantity of quarry
material that has been permitted 1o be removed is 14590 cum in a full

vear during the valid lease period and 72872 cum for the entire five

378

vears valid lease period under section 25 of Water (Prevention and
ETM;-;%«:}I( -
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Control of Pollution JAct, 1974 and under section 21 of Air (Prvention
and Control of Pallution) Act, 1981,
(Copy of the Consent to Establish dated 10.02.2023 is
annexed herewith as Annexure-D/16)
13.  That, it is humbly and respectfully submitted here that the
Consent to Operate was granted on 15.02.2023 by the State Pollution
Control Board, Odisha under section 25 of Water (Prevention and
Control of Pollution) Act, 1974 and under section 21 of Air
(Prevention and Control of Pollution) Act, 1981 which was valid till
31.03.2024 Thereafter, it was renewed on 07.03.2024 and 28.03.2025
and which is valid till 31.03.2026.
(Copy of the Consent to Operate dated 15.02.2023
07.03.2024 and 28.03.2025 are annexed herewith as
Annexure-E/16 Series)
14.  That, it is humbly and respectfully submitted here that the
quarry lease agreement was execuled on 17.02.2023 for a period of
one year in compliance of Rule 43 of the OMMC Rules
201 6. Thereafter, another lease agreement was executed on 04.04,2024
for a period of four years ull the year 2028,
{Copy of the |lease dated 17.02.2023 is annexed herewith

as Annexure-F/16 Series)

Sovl. of Crdigha

REd. =S8 20 18

379

Byamis \%
BovaFate

Matsry, Cuttich Toup



X

I5.  That it is humbly and respectfully submined here that a deed
of agreememt for Blasting Operation in Quarry was executed on
07.03.2023 between the respondent lessee and one M/s Sunil
Enterprises proprietor Sunil kumar Jena bearing license/permission
no. E'EC/OR/22/375(E62595) dated 20.02.2023 for storage and use
of explosives till 31.03.2027.

(Copy of the deed of agreement executed on 07.03.2023

is annexed herewith as Annexure-G/1 fr)
16.  That, it is humbly and respectfully submitted here that one Shri
Sanjay Gupta to work as Manager at Bajabati Black Stone CQuarry 2
was authorized under Regulmion 34(6) of the Metalliferous Mines

Regulations 1961 vide leter no. 270513 dated 02.12.2024 by the

Directorate General of Mines Safety.
(Copy of the letter no. 270513 dated 02.12.2024 is
annexed herewith as Annexure-H/16)
I7. That. 1t is humbly and respectfully submined here that the
respondent has been operating the quarry with the four comers of the
statutory framework governing the operations of minor minerals. The
lessec has duly paid the initial security deposit and the subsequent
statutory demands as required by the statule within the time prescribed

in accordance of law,
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18.  That it is humbly and respecifully submitied here that the
Environment Clearance permits exiraction of 14590 cubic metres per
¥ear with 72872 cubic metres during the five-year lease period, which
the answering respondent has strictly adhered t0.

9. Thai i is humbly and respectfullv submimned here that the
quarry continuad 10 operate under continuous reculatory supervision
of the Mining Depariment. Sizte Environmeni Impeci Assessment
Authonity, Directorate of Mines and Safery and State Pollurion Control
Board. and a1 no point was the operston declared illegal by the
compeient zuthorities uatil the allegations in the original applications.
That it is reiterated with emphasis that the respondent lessse has been
operaiing his quarry within the four comers of the stannorv
framework.

20. That. this Hon ble Tribunal has been pleased admit the presem
original application and direct 2 vide order dated 25092023, The
presemt original application has been filed with following praver

“L Direci the SEIAA and SPCE 1o withdraw environmerial
clearance and CTO jor violation of EC conrditions and non-
filing of guarterly environmen compliance repori.
Il. Direct the Commiiee 1o ascertain if the quarry is in
compiiance of CPCB guideline daved 12032020

ByamIte HE
- =

O e |
_,._:"".'.u g o |
= e e A
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. Show cause the SEIAA authority and SPCH for inaction
despite of complaint daied 09/04/2025 and fix the responsibility
of the erring officer.

IV Diveet the Director of Mines, Government of Odisha to
assess the extent/quanium of Minor Minerals/Stone from the
Bajabati BS0-2 excavated illegally taking help of ORSAC and
its marke! value, cost of restitution and environmental
compensation and recover the same Jfrom the private
n;:.'.-p{mdem. along with eriminal prosecution.

V. Fix the accountability/responsibilities of the concerned Govi,
authorities and Tahasildar Dharmasala for their inaction and
willful dereliction of duties causing loss to the siate exchequer
anel damage to the environment,

VI Direct the mining officer jajpur for reclamation of mining
vaids. "

21.  That, in compliance with the directions of this Hon'ble
Tribunal, a Joint Committee consisting of Tahasildar, Dharmashala,
Regional Officer, OSPCB, Kalinganagar, Depuly Director of Mines,
Jajpur Circle, Jajpur and Scientist of SEIAA, Odisha for field
inspection which was duly conducted and a preliminary report dated
13.11.2025 was placed on record before the Collector and District
Magistrate, Jajpur. The findings therein unequivocally establish that:

“Observations made by the joint committee:
/ The Bajabati BSQ -2 bearing Khata No. 215, Plot
No. 1030¢P) over an area of 2.023 Ha is seitled in favour of Sri

Sevet Chandra Behera, lease deed was executed between the

Byomakdgln Mis
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lessee and Tahsildar, Dharmasala on 17.02.2023 for a period of
3 years.

2 The satd source iy coming under cluster (6 nos. quarries
are coming in a single cluster) having total lease area of 35.66
acres or 14.43 Ha for which Terms of Reference (ToR) has been
issued by SEIAA, Odisha vide letter no.8318/SEIAA dated
(03.06.2020. Further, the State Level Expert Appraisal
Committee (SEAC) has approved the EIA & EMP report on
03.08.202]

3. Based on the SEAC recommendation, individual EC for
Bajabati BSQ - 02 bearing Khaia No.215, Plot No.1050 (P)

over an area of 2.023 Ha was issued in favouwr of Sri Sarat

Chandra Behera vide EC fdentification

No EC22B0010RI27359 dared 07.06.2022 for production of
20036 cum stone per year with total 100180 cum in 5 years of
lease period,

4. Lease agreement was made for 5 years period and iy

valid up to 16.02.2028.

3. Consent to operate was granted w.r.t Bajabati BSQ No.2

vide letter no d10I/KNG/BSO/8Y dated 28.03.2025 for

excavation af 14568 m’ stone for the year 2025-26 which is

valid up to 31.03.2026.

6. Inithe KML goggle earth, it appears that Bajabati BSO

No.2 was being operated before 2010-11 by different lease

holder and presently is being operated by Sri Sarat Chandra

Behera,

7. In the KML file it is also noticed that a crusher unit was

sef up during the year 2018 which is located adjacent to

Bajabati BSQ no.2 and EC was issued on 07.06.2022,

Byoman:
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8. The village Kanpur and Kantamali are located at a
distance of 570 meters and 300 meters respectively from
Bajabati Black Stone Ouarry No.2.

9. The committee observed that the gquarry is not in
aperation during foinf visit.

10 Pillar posting is observed around the fease area 1o
demarcate the lease and sign board is also present ar the quarry
are.

H. v appears that the depth of mining is bevond 6 meters,
which may be due to extraction of black stone by several lease
holders operated previously but the exact cdepth of mining and
guantity of extraction by the present lessee conld net be
ascertained by phyvsical observation.

12, The Praject Proponent has nor submitted the complianee
af EC conditions.”

Accordingly, the allegations advanced by the applicant stand
contradicted by the official inspection report itself, which does not
sustain any inference of present illegality or breach of statutory
conditions,

22. That, it is humbly and respectfully submitted that the answering
respondent has undertaken substantial environmental mitigation
measures including development of a green belt. Due 1o the absence
of adequate vacant land in Bajabati Mouza adjoining the quarry area
ol Bajabati Black Stone Quarry No.2, the answering respondent has

created the required green belt by undertaking plantation in the

Byema .
o aba
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adjoining Anlahatia Mouza, which forms part of the surrounding
ecological zone of the quany cluster. Photographic evidence and
supporting materials demonstrating such plantation have already been
annexed for the kind perusal of this Hon'ble Tribunal.
(Copies of the photographs are annexed herewith as
Annexure-1/16 Series)
23, That, it is further respectfully submitted that one of the
applicants herein, namely Ranajeet Keshari Jena, is liable to explain
his involvement in illegal mining activities in the area inasmuch as a
vehicle bearing Registration No. OD-04-H-0799, owned by him, was
apprehended while transporting illegally extracted black stones,
pursuant to which an FIR was lodged vide letter No. 4755 dated
11.08.2023. The said incident clearly demonstrates the prevalence of
illegal extraction by third parties in the area, and the answering
respondent cannot be held responsible for such unlawful activities
carried out by unrelated persons,
{Copy of the FIR dated 11.08.2023 is annexed
herewith as Annexure-J/16 Series)
24, That, it is humbly submitted that the answering respondent has
stricily maintained the mandatory safety zones around the lease area,
and the same are clearly demarcated by installation of signboards and

safety indicators. Further, adequate planiation has been underiaken in

Byemaucsl) Huatid
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and around the quarry premises to strengthen the environmental
safeguards and ensure compliance with statutory norms.

(Copy of the photograph are annexed herewith as

Annexure-K/16 Series)
23, That, it is respectfully submitted that the answering respondent
has deploved a mobile water tanker systern for dust suppression, and
water sprinkling is regularly carried out through a tanker-mounted
spraying mechanism along the haul roads, transportation routes,
quarty working areas, stockpile zones and other dust-generating
locations so as to effectively control fugitive dust emissions in
compliance with environmental norms.
26.  That, the answering respondent has duly undertaken all
pollution control measures and environmental safepuards as
contemplated in the approved EIA/EMP under the cluster approach,
and the quarry operations are conducted strictly in accordance with the
environmental management protocols prescribed therein,
27.  That, the lease boundary of Bajabati Black Stone Quarry No.2
has been properly demarcated by installation of durable concrete
boundary pillars, each having a height of approximately 1 metre above
the ground level, thereby clearly identifying the lease limits. The

existence of such demarcation pillars has also been duly recorded in
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the Joint Inspection Committee Report, which itsell’ confirms
compliance by the answering respondent.

8. That, it is respectfully submitied that nowhere in the Joint
Inspection Committee Report is there any categorical finding that the
answering respondent has violated the permissible mining depth ol 6
metres. On the contrary, the report merely notes that the existing depth
of the quarry may be attributable o mining carried out by previous
leaseholders, and the exact quantity extracted by the present lessec
could not be ascertained.

20,  That, the answering respondent has al no point of time exceeded
the total permissible extraction quantity as stipulated under the
Environmental Clearance, which permits extraction ol 72872 cubic
metres for the entire five-year lease period, and the quarry operations
have remained strictly within the approved limits,

30, That, it is respectfully submitted that quarrying operations are
not being carried out below the groundwater table, and the answering
respondent has not in any manner interfered with or disturbed the
groundwater regime ol the area,

31.  That, it is vespectfully submitted that no mineral transportation
is being carried out through any road passing through village
habitation without prior permission. 1t is further submitted that the

quarry in Bajabati area has been in existence since the year 2000 or

387
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earlier, whereas the alleged IDCO road was constructed only in the
year 2022, much after the quarry leases were granted, Consequently,
the answering respondent cannot be held liable for the subsequent
development of such road infrastructure.
32.  That, blasting operations in the quarry are carried out strictly
with due authorization and in compliance with the applicable Rules
and Regulations governing use of explosives, and the blasting
activities are conducted through duly licensed operators in accordance
with the statutory safety protocols.
33, That, it is respectfully submitted that due to non-availability of
sufficient land area within the lease boundary, the formation of garland
drains was not feasible. However, adequate alternative measures have
been adopted whereby excess rainwater accumulating in the quarmy pit
is pumped out through motor pumps, reused for dust suppression
activities, and the surplus water is discharged ouiside the lease
boundary in private lands without causing any environmental harm,
34.  That, the answering respondent has substantially complied with
all Environmental Clearance conditions and CPCB guidelines
poverning quarry operations. [t is true that the quarterly compliance
report could not be submitted in time. However, the same is merely a

procedural lapse and hyper-technical irregularity, which is curable and
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connot dovalidate  the  substantial comphionee  achieved by the
respondent in maintaining environmental saleguards,
bS5, Thit, the Dajubuti-Kanpur Rood was constructed only aller

quarry opertions had been in existence since the year 2000 or earlier,

and therefore the respondent cannot be Toulied Tor the existence of

such road, Neverheless, the answering respondent has developed o
separate approach road for transportation, and mineral transport is nol
ciried out through the said road,

30, That, it is respectiully submitied that the mine waler is neither
comaminated nor discharged nto agricultural flelds, The water
necumulated in the quarry pit is pumped out and reused Tor dust
suppression activities, and any excess water is discharged only into
private lands in a controlled manner without alfecting agricultural
metvilies,

37, That, the answering respondent has not violated the permissible
depth of 6 metres and has not intersected the proundwaler table, and
therefore the allegation that a Farmer's suicide was caused due to water
scarcity allegedly arising from quarry operations is wholly false,
speculative and malicious. It is further submitted that there are severa
other quarry leases operating in the adjoining area, and singling out
the answering respondent alone without any scientific evidence

amounts te arbitrary and discriminatory largeting,
sl

Hedney, atiark Tenaim

H'!‘Hn' 18 51 H
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38,  That. all requirements prescribed by the Directorate General of
Mines Safety (DGMS) have been complied with. The mine manager
has been duly appointed with approval from the competent authority
and the Notice of Opening of Mine has been duly submited. Further,
due to limited land area available within the lease boundary, formation
of benches strictly as per regulation was not feasible in certain
locations.

39.  That, blasting operations are carried out strictly outside the
restricied distance of 200 metres from roads, schools and structures as
prescribed under CPCB guidelines, and the prescribed blasting
protocol is duly followed. It is Ffurther submitted that any road
presently  located within such distance has been constructed
subsequent to the grant of quarry lease, and therefore the answering
respondent cannot be held responsible for such later developments. In
as much as blasting is concerned it is being carried out with due
supervision and authorization.

40.  Thau, it is humbly and respectfully submitted that the allegation
regarding the existence of a stone crusher unit within the restricted
distance of one kilometre from the quarry is wholly misconceived. It
is specifically stated that if any crusher unit exists within such radius,
the same was established much prior to the grant of quarry lease in

favour of the answering respondent and the said unit is neither owned
Byoma:.

Motary
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hor operated by the answering respondent. The answering respondent
has no manner of control, ownership or operational nexus with the said
crusher unit. Consequently, any alleged violation relating to such
crusher unit cannot be attributed to or fastened upon the answering
respondent, who cannot be made liable for activities of independent
third parties operating in the vicinity,

41, Tha, it is further respectfully submitted that the alleged IDCO
road referred to by the applicant has been developed subsequent to the
grant of quarry lease in the Bajabati area, and therefore the answering
respondent cannot be held responsible for the existence of such road
within the surrounding zone. Nevertheless, as a matter of abundant
caution and in compliance with applicable safety norms, any blasting
operation undertaken in the quarry is carried out strictly under the
supervision of authorized personnel and with due permission from the
competent authorities, following all prescribed safety protocols and
statutory regulations governing blasting activities,

42.  That, this Respondent No.16 most humbly reserve his right 1o
file further counter affidavit / additional affidavit and carves leave of
this Hon’ble Tribunal to bring to record certain facts with respect 1o

the background of the applicant in the present Original Application.

391

43.  That, the averments which are not specifically denied are hereby
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44, That, the facts stated above are true 1o the best of my knowledge

and belief,

Identified by

Deponent

2~ il
t/] F‘_/L\_. & Sacete A entia  Pehecs
Advlcate '

CERTIFICATE

Certified that due to want of cartridge papers thick and durable

papers have been used. ﬁ_/_,

fack Advocate

i Dal-:: 16.03.2026 For Respondent No.16

&
Solemmily Sworn beloce me by gﬁﬂ:ﬂal CE\ pJ‘LL"" =
being ldentifled by. h.*-. ?WI ¥iiheate

at Cuttack dated....... Iﬂﬁ { {B«‘ﬂ/
Lepapt

B. Ml
MOTARY, CUTTACK
CSHE
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FORM - 7

Intimation to Successiy] Bidder [See rule 1O11), 1609, 27(6)]
Letter No, __._.‘Zﬂ‘_ EF_E‘_ _Dated 2% EQL_

From: - Tahasildar, Dharmasala
To
| Sarat Ch. Behera, S/0- Sridhara Behera ﬁ:--_fh'&riui'_?ui_jﬁim_mﬁ-'{-'
Uajper S S = e oo,
Sub: Intimation to successful biddoy,
Sir,/ Madam,

This is to intimate thay, you have been selected as the successful
bidder for qua rry lease described below, namely: —

Bajabati Black Stone Quarry No-02 vide Sairat Case No 3312021,
Area Ac, 5.00 for a period of five years based on your application for the
said lease. The amount of additions] charge bid by you and accepted is Rs
(130+370+1) = 5m per cubic meter, The Clustey mining plan has been
approved and the environment clearance for the ssid Jease has not been
obtained, The tentative selection is subject to the Provisions of the OMMC
Rules, 2016 and to the terms and conditions annexed witly this letter.

You are directed 1o convey your scceptance to the terms and
cenditions and to deposit an amount of Re 1856004.00 (Rupees Eighteen
Lakh Fifty Six Thousand Four) only as 1 /4 of the bid amount of the yoar
a5 prescribed under pule 27(7) & (9). Proof of deposit of the aforesaid
amount along with acceptance should reach the undersigned within
fiftoen days of the date of issue of this letter failing which this intimation
shall stand automatically revoked without any further notice and the
earnest money shall stand forfeited,

You are also directed to executs deed in respect of tha quarry lease
for the aforesaid area within the period specified in sub-rule (1) of rule 43
of the Odisha Minor Mineral Concession Rules, 2014,

Fuall ¥,

IE‘MT‘ i"l
R '

Tahasildar, Dharmasala

- {(Name/ Uesipaﬁﬂn}
I.m Eﬂw 'hTﬂT'#’ {C,:_;n'tpetﬁ-ntﬂumﬂrit}'}
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INEX ure —

Seih - )
e [
| FinaL copy
MINING PLAN T
(Prepared under Ryle 28 (4} of the Odish: Misior Mineval Caneession Rules, 2006)
o SO i
{4 g
oF L-Mw W
/
BAJABATI BLACK 5TuNE QUARRY NG -2
(CHLUSTI R SERIAL No.-3R52)
OVER 5.00 ACRES OR 2.023 HECTARES IN VILLAGE
BAJABATI UNDER DHARMASALA TAHASIL OF JAJPUR DISTRICT,
ODISHA.
LESSEE: SARAT CH. B ,
S/0-SRIDHAR BEH ERA,
AT- KHUNTA, PS-n
IDIST- JAJ PUR,PIN- ToH024.
Ph. No,

-043733837
1

Email- muf_rz@gmﬂ,m

LEASE PERIOD — 5B YEARS.(i

“C 2022-23 1o 2026-27),

Madhab Patro,
RGP/ODIO27/2015

h

¥
r

""_':I\.I_

PREPARED BY
Sunil Madhah Patro
RQPAODI2T 2015
Address;- Synergy Geoscience,
Plat No- N 6/ 527, Ground figor
Near 5Bl Bank, Jaydey Vihar, Bhubaneswar- 751015

Email: r cel®gmail.oom
Cont- 9861093020, AT TBEGE9008, T60GEBER4D.
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Mining Plan of Bajabati Black Stone Quarry No.-z (Cluster Servial No.- 3B/z2)
aver 5.00 Acres/ 2,099 Hectares in village Bajabati under Dharmasala Tahasil of
Jajpur district, Odisha has been prepared by Sunil Madhab Patro,
RQF/O0D/oz7/2015. | request The Deputy Director Geology & Authorized officer,
Directorate of Geology, Bhubaneswar, Odisha to make further correspondences
regarding the mining plan with the said RQP in his following address:

Sunil Madhab Patro
Synergy Geoscience
Plot No — N6/527, Ground Floor

Near SBI Banle, J aydev Vihar, Bhubaneswar- 751015,

I hereby undertake that all medifications to be made in the mining plan with
progressive mine closure plan by the ROP be deemned to have been made with my
knowledge and consent and shal] be acceptable to me and binding on me in all

respects.

Date: E,;'
Lessee:Sarat Ch. Behera,
S/o- Sridhar Behera,
At- Khunta, Ps- Dharmasala
Dist- Jajpur,
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Certificate from RQP

Certified that the provisions of Odisha Minor Minerals Concession Rules,

2016 have been observed in the mining plan in respect of Bajabati Black

Stone Quarry No,.o (Cluster Serig Na.- 3B/2) over an area of

5.00Acres/ Z.0z23Hectares from village Bajabati under Dharmasaly

Tahasil of Jajpur district, Odishg Prepared under Ruja 28(q} of OMMCO
Bules 2016 of the Lessee Sarat Ch. Behera, 5/6- Sridhar Behera, Al-

Khunta, Ps- Dharmasala, Dist- Jajpur and wherever specific permission is

required, the lessee vwill Approach the coneerned statutory authorities,

Certified that the information furnished in the mining plan is correct to the

best af nyy Inowledge and belief,

Sunil Madhab Patr,
ROP/OD/oz7/2015,

Sunil Madhah Patro,
RQP/ODI027 1201 5
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CERTIFICATE FROM REVENUE INSPECTGR _
o

Certified that the lease ares j= demarcated and shown in the field by Syvnergy geoscience (
team, R, RS concerned and other feld offieers of Dharmasaly Tahasil in respect of
Bajabati Black Stone Quarry No.-z (Clustep Serial No.- 3B/2) overan areq of
5-00 Acres/ 2,023 Hectares bearing Khaia No.-z15 & Plot No-1050(P) from

village Bajabati undar Dharmasala Tahasi] of Jajpur distriet Odisha. Lessee:

Sarat Ch., Behera, S/6- Sridhar Behera, At~ Khunta, Ps- Dharmasala, Dist- Jajpur

for mining the areq,

Certified that the information furnished by me is correct to the best of my knowledge.
|

MOUZA KHATANO | PLOTNO AREA KISAM |
BAJABATI 215 | 1050(R) | s.004c/2.023Ha | PATHARA |
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MINING PLAN FOR WINNING OF STONE (ROAD METAL)
BAJABATI BLACK STONE QUARRY N 0 -gz

(CLUSTER SERJAL No.-3B/2)

constroction of infrastructyge {roads, highways, railways, waterways, ports, hridges, harbours pae )
residential buildings (henses, apartments ete.), Commercig) buildings (Offices, fae
stadium ete.) and soeig) butldings (hospitals, acadenyie
the non-energy extractve Industries the role of minoy

torics, sporis
stitutions, commy nity centres efe ), Among
minerals sector s crit cal in terms of tonnag;
of extracted minepal, involvement of enterprices, employmens Beneration and lurnoyer, The demand
of minor minerals js senerally high ang the sector mainly consists of small and medium -gized
enterprises (SMEs) Operating over sizeable extraction sites that cater 1o the requirerment of local and
regional markets fiddih'unal!:,n the key infrastructume sectors jdentified melude Roads, Bridges,
Alrports, Industria] Parks, Bin ~Teehnology parks, SEZs Salid Waste Management and Tourism,
Quality Infrastructure Support is Provided for hoth MSME snd Large Sector by Promoting per
industrial parks,"r:]ustm's,a’ﬁstatEs. There is a huge requirement of minor mineruls for completion of
the projects, which have come up and coming up by both Central and State Gowt,

A5-d-vix

aspiration of the state Bovernment jg analysed, it appoars thas ‘minor minera development' j5 an

carners for the state Bovernment.

Mining Plan in fespect of each quarry lease/permit jg prepared by ROP and approved by the
designated authority of state Directorate of Mines/Directorate of Geology. Based on the approved

Road metals which are being auctioned, quarried and used for construction PUIPOSEs across the
State broadly constimuta granite, granite-gneiss, charnockite, khondalite, dolerite and their variants
whieh ape invariahly fractured, jointed and asspciated with hairline crcks and other
Microstruciures, Some building stone Quarries operate undep Shree  Jagannath Temple
administration. These stone quarries have been developed i association with majority of the
&eological set up and are not found in the coagts] regions. Road metals (stones) and their quarrics
BOCUE in the distriets of Ehordha, Na agad, Koraput, Rayapada, Nabarangpur, Malkangir, Bolangir,
Euhﬂmap-ur, Sambalpur, Bargarh, Cranjam, Gajapati, Jham1guda, Debagad, Kalshardj, Nuapada, #
SUHdaii'garh, Boudh, Kandhanal, Dhenkanal, Angql, Kendughar, Mayurbhanj, Balasope hadr,
Mining Plan on Bﬂiﬂhﬁﬂhﬂ&ﬂ“l!‘l}'ﬂﬂ. -z Suni] tro,

(Cluster Sopia] No-sHie) ROP/OD/o2s/50:5
Village Bajabati, Dharmasaly Tahasil, Jajpur {0disha),
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Jajpur and Cuttacl: among others Further,

specilically blapk slone quarries are contimed §o the
districts located in southers,

aorthern and western parts of the slate, { fé‘“}’
1.0 INTRODUCTION

12 The mining plan of Bajabati Black Sione
Ma in Mouze Bajabari, R circle Nakpal Jajpur District Odishg is prepared by
Sri Sunil Madhaly Patra RQp (Synergy Gooscienee I-lhub:mm-.mr} lor the year 5 years.on behalf of
Lessee Sarat Ch. Behera, S/o- Sridhar Behera, At Khunta, ps- Dharmasaly, Digt- Jajpur with
reference o the letter N, 4428 dated og.11.21 of T4 hasildar Dharmasaly {Anuc-xum—-r}.

Quarry Na — 2 OVer an ares of 5.00 Aere op 2,023
Tahasil Dharmasala,

1.2 The area located i Mouza Bajabati (Undey Dharmg
accessible from Bhubaneswar thrangh

Highway, the aros
out 1 km to reach Bajabati Moyza.
“2 Is within 1 km can be reached by 3 Kutoha
mereially known as Road Meta], Geological

AAAA AR RN ES
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can be approached on a semi-metaled road towards west for ab
From Bajabati Mo wza, Bajabati Black Stane Quarry No,
Road. The hilloek consist ng black colour stones ey
term of the stone is Grg nite Grejss,

1.3 Revenue Inspector, Nalkpaol, the cumpetent officer of the Tahasil ph

the area over 5.00 Aere Ur 2.023 Ha in the field and provided the
{(Annexure — o),

armasala has demareated
land schedule and sheteh plan

“peration will be earried oyt by semi-mechanized o
mining machinery and man power,

surveyors. The agency shall do strvey with regular interval agd glide
erohomical working, They will also prepare staty tory plans and doey
Gavt. and other stay oy anthorilies,

the lesses ghaut scientific &
menls as may be required by

Mining Plan on Bajuhati Stone Quarry No, -= Sunil Ma Patyo,
(Cluster Seriy) No.-aB/a)

RQPfODfozsfaors
Village Bajabati, Dharmasals Tahasil, Infpur (Odisha).
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1.7 Majority of the quarry ares is water logzed. So, befora the mining for road metal can be initiated

there ia need of de-watering, So, the proposal for de-watering the quarry area i being proposed, After
de-watering the quarry may be re-surveyed, then the Resources and ressmve mary be re-estimated.

1.8 Looking into the potential reserves of road metals the main ohjective is 1 develop this mine
properly and systematically for commerctal benefit of indigenous industries and secondly for increase
of state exchequer in respect o royalties to the state Govermment and thardly to boost up the
socioeconomic steius of the habitants of thiz ares by producing employment opportunity diractly &
indirectly to earmn more and fead a better life.

BAJABATI BLACK STONE SUARRY Mg

[ s

Image-1: Bajabati Black Stone Guarry No.-2 {Cluster Serial No.-g8,/2)
Road Metal deposit,

SUMMARY

The total prabable geological resource of road metal in the proposed quarry lease area has been
estimated as 1,506,124 Cum. , which is of 112 category of UNFC. The mineable reserve has been
estimated as 85,015 Cum, The Annual Production has been Planned as 14,573 eum, for 1% year (ie
2022-23), 14,573cum for 2 yeur (i.e 2025-24), 14,590 cum for 3 year (i.e 2024-25), 14,568 cum
for 4™ year (ie 2025-26), 14,568 cum  for 5™ year (ie 2026-27), which is as per 14,560 MGQ
provided by Tahasildar, Dharmasala. Thus the total production in 5 vear will be 7,28, 72 cum,

Mining Filan on Aaj bati Stone (juarry No, -z w%m
(Cluster Serial T'H]'!-?:;BJEJ HOP /O 0272015
Eajabati, Dharmasala Tahasil, Jajpur (Odisha ).
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(i.e

f Charnockite) of Bajabati Black stons Quarry No - 2,

S
ng

Image-3 from Lease Pillar -75 sho

South-West Direclion view of Lease area. | water body of the Lease area along South-

iining Flan 15t .-
¢ mmm one uarry Mo, -g
Village Bajabati, Dharmasala Tahasil, Jajpur (Odisha),

Sunil Madhab Pai
ROF/ODfouy/zo1s
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|m=tnl ete.) from Hajabaij Black Stoy
| Dharmasala Tahasil of dajpur digtrier,
| . d-1H0i2 18/ s 00 g.in-ii

¢ Cuarry No
Ordishian, (Category: Ba)
ik dared 1412, 2m13],

|5
== FORM - =g~
(Uneder Rule s (4) of the Odisha Minor Minera] Concession Buleg Sarg ) ; P o
| {As por MoEF Notifieation, =006 i iy amnndm:-nta-r;megnr}': Hz) “f
I s (As per the provisions/guidelines of MO, 1988-Category; B) XN e
AL Mining plan for winning of rosid metal (river sand | luterite slabs [ morru, { ordinnry | rond

“2 (Mouza Bajabati Under Nakpol RI eipele,

% specificd by MOEF vide notificatiog

1.0 | Name :ﬁ:ﬁﬂ_rmTl}ﬁhe Lessee

| Sarat Ch. Behera, |
8/~ Sridhar Behers,
At- Khunta, Ps- Dharmasala
Dist- Jajpur, PIN- 755024 |
Ph. No.- 04373989

Particulars of the

Schedule): (Attach
and surface plan
existing
conlours gl om interval)

=

Area {Acreage,
Boundary Deseription & Land
location map

showing the
features of the area with

Emi]—gsarafch;ﬂr_gﬁ?@gmaI!.@_!_ —
The Bajabati Blagk Stone  Quarry No - EA’

{mmprisi:ug 300 ACTE or 2,029 Ha) area, Boundary

deseription & land schedule are mentioned bl
Location map,

W,
Lease plan and surface plan showing |
the existing features of the area are at Location Plan

ag PMlate-gg, Lease Plan s Plate-o= gng Surface
Plan ae Plate-ng,

Land Schedule of the Bajabati Rlack Stone Quarry No — =

: Tahle - ]
AREA ' :
MOUZA KHATA NO FLOT NQ Ac i | KISAM
B | a5 | e 50 w0 | pATHARA i}
Boundary description of the Bajabati Black Stone Quarry No -
Boundary pillar co-ordinate of pillar of lease ares are caleulated hy geo-referencing based on the
field survey by hand held GPS as shown by the Revenpe authorities, Dharmasals,
Table - =
| SL Na. Latitude Lomgitude Easting Northing Lease Pillag el
1 B ob'zq, 72" 2074008, 06" 47457 A 2y 2206557.912 7
a B6"0G 2850 20°46'08.85" | Jo7450 680, 229B5=H 210 76 i
3 86%06"31 68" 204607 40" 497450.6824 2006550.412 7
4 B0°06'24.82" | 20%6'06.99" 407452 6ag 2006552 413 70
5 | 86%06'30.43" 20"46'03.007 4074336804 2206533412 51
‘[T,n Status of the Lessee: “(Private Private Individug], Mining Plan is being prepared as
Individual! Privare Company/

Public Sector Undertaking/ Joint
Seetor lhiqdcl'm]:jng,.n' Others)

4-0 | Period of the concession

per letter Mo 4428 dated 09.11.21 of Tahasildar
Dharmasala (Annexure-1), I
Period of the eoncession is for 5 years,

5.0 | Mineral intended 1o be own

Materials intended 1o be owned by minfig Trgm the |
Bajabati Black Stope Quarry No — 2 is road metal

L

—_—

Mining Plan on Bajabati Stone Quarry No, -2
{Cluster Sepial Mo.-gR/2)
Village Bajabari,

Dharmasols Tahasil, dajpur (Odisha).

which are also useful for building constraction. J

Lunil Mam/

ROQP/OD/ozy/zons

-

—
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~3% -

parameters and roconnaissance survey done by
Synergy Geoselense the geological plan & sections are
prepared for ealenlation of resources and reserves of
roed metale/building stones in the Bajabati Black
Stone Quarey No— 2, (Geological Plan as Plate-gq &
Geological Scetions as Plage -5)

(a)  Physiography

viz,Dankari, barada, Baraman,

Mining Plan on R
Cluster Serial No-zB/z)
Villape Bnjabat, Dharmasala Tahasil, Jajpur (Odisha),

buffer area within 5 km radius of

9A.  Regional Geological SEt-uII:I

The target area represents a hilly
hillock with undulated topography. Highest relief of the

terrain comprising thren tsolated  hillock/patehes

the deposit je 418 mRL and the lowest relief is at 40 mRL, f.f

ajabiati Stone Quarry No, -z

—

QP OD/osz 201

Sunil Kia:

|6 .
_____ T - LR
| 6 | Name, Address & Registration | Sunil Maﬁgfjﬁr? - TR e ; !:'"1
W, Df RQF l"l"("pari:llg H'_I_: mini]’lg ) :..:..l-' fa. - I.?"_.
| plan with validity of Recognition. | Address - Synergy Geoscience, H':"""}!P — N 6/gu
Ground  Floor, Npap SBl  Bank, Fyndeme Wik,
| | Bhubanesws)- 751015,
| Regd, No - ROP/OD/oay/aors |
Valid up to-o 2/0G /2005
| Copy of ROP certificate attached (Annexure - 3),
| — ey _Email- syperey Lseloncemamail epm iy
|70 | Order No. & daie of Competent | As per the Letter No 4428 dated 091153 0f
| Authority granting the . .
concession: (Copy of the order 1o | Tahasilday Dharmasala of Jajpur District o Oeisha
he attached) | (Annexure-1) the mining plan is Prepared and afer
its approval by competent autharity of Directorate of |
Mining or Geology, Govt, of Odisha, Bhubaneswy-
On obtaining the dpproval of the mining plan the
Environmental clesranee shall have to be obtained
from SELAA, Bhubaneswar, Odisha.
8.0 | I, forest aréa, whether forest Bajabati Black Sione Quarry No -2 area iz ot
clearance obtained (Attached . ;
copy of forest Clearanee) coming under forest. Kisar of the land s Pathara
Chatana, owned by Gevt. of Odisha So foresi
clearance is pot requited,
9-0 | Rescrves (Estimation to be based Reconnaissance survey of the arca by the geologists |
on the exploration, if any, carefed % : .
out in the area or on the locq] | and surveyors of Exploration wing of Synergy
parvamelers) Geoscience was conducted in the Bajababli Black
Stone Quarry No — 2 ares and it was concluded thar
the said area consists hard stones (Geologieal name
Granite Gneiss)  which  are used a5 rogg
metals/building  stones, Coupled  with Jpeal
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| composed of younger and

rocks are very hard and oo

dred.

(b} Regional Geology

mineral acourrence. Later

rocks were reporied,

tefz) Thearea around Ra
i5 represented by the olde
litho-units encountered iy

greyish eolour and are un-fossiliferous, About 60% of the ares

formations comprising Precambrian metasediments, Iron are and Langpur series. These

birds, fishes, reptiles and snakes, Fox, jackal and rablies reported as wild animals. The bird
species inchides pigeons, parrots, doves, wild fowls ete. the

(h/i} Mr. P, Perraju mapped the area regionally in 1962-63 and reported non-economie

Mining & geology during the period from 1990 to 1992, Only exposures of granitic sujte

sedimentary metamorphites represented by Khandalite sroup
rocks. The regiong] geological suecession of the areg can be enwmerated as helow.
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= ’ e e . - lcrul':. ;
sediments of older alluvis] nré-g@ﬁl;iﬁﬁarl{’
15 under lain by consolidatod

older alluvig. The

mpact and the ground water oeeups mainly in secondary porusity,

nas in the surrounding area are wild amimals, domestie animals,

local fishes sre found in the |

the area was investigated by officers of State Directarate of

hadpur ferms a part of eastern margin of the “Eastern Ghat* and
r metamorphic group of rocke belonging to Archean age. The
the region are broadly elassified into two groups '

of intrusions, (b) gramitic

Litho-units Khondalite and
the area. Besides. the intrus

Deseription of Rock Unite
{i} Granite gneiss
The area is oceupied by gra

Yo

i Table — 3
Regional Stratigraphy
Recent to sub recent | - Alluvium and sofl, Intrugive-quartz velny
parphyroblastic granite -
Achaean “Eastern.  Ghat | Garmhefiferrous glanite gneizs
Super Group” Pyroxene granulites
Charnockite
Khondalite N
Base not seen
(d/3)  Litho-units

the region. But in general the gramite gneiss and
the region. The general trend is NE-SW with moderate dip to southesst.

its variants are well observed in the westert part in the hills of
tve members like charnockite snd quarle veins are observed in
Khondalite form the major roek units in

mitic suite of rocks. The rock unit is obeerved in the form of!

Mining Plan on Bajabati Stone Cuarry No, -o

(Cluster Serial Now.-gBiz)
Village Bajahati, Dharmasala Tahasil

Bunil Miud

ROPOD 02205

» Jajpur (Odisha).
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' knall, which cropped due 1o continnons weathering phenamena, besides small EXpOSUrEs uf:F
boulders in the valley. The racks are leucoeratie, medium to COArse, ]E:J'ail;&ﬂ._ .éiiﬂiﬁria’rad

with a gneissose texture, The chief mineral constituents of the rock are quartz, feldspar,

biotite, garnet, apatite and «irean. Garnets mainly almandine variety are evenly distrihyted

in the gneiss and biotite are arra nged in linear fashion EIVINE & gneissnse struciure. While '

observing the rock units in the area three distinet types of granite are oliserved ge below-
(&) Coarse grained granite ghneiss

(b) Porphyritic granite gneiss

(¢} Medivm grained granite Eneiss
Almast all the above-cited litho members show spheroidal weathering due o exfoliation.
Faint foliation rocks are nften seen besides gneissose structure, Two distinet Jjoint sets are
marked which trend in NW-SE agd N-5 dipping vertically. The general trend of the rock
unit is WE-SW dipping moderately due southeast.
The coarse-grained and porphyroblastie granite gneiss are the resultant rock unit, which
suffered due to palyphase granitic activity. The porphyroblasis are mainly plaginclage
feldspars, which often measures o 0.5 cm in length and 3 em in width. As the rock unit is
classified as older group of rocks, intensive structural disturbances have affocted o a gredl
extent as evidenced by sheared quartz, feldspar ete, Sometimes the arrangemaent of biotite
grains have cansed to disintegrate rock ag sheet rocks.
{ii} Charnockite
Besides granite gneiss, small exposures of Khondalite and Charnockite are ohserved
towards west of the area. This charnickite group often tomprises pyroxene granulite and its
neta-variants like amphibolite and hypersthene granulites. Fyroxene pranulite ocours as
bands, lenticel's and patches within Charnockite, 1t is dark coloured, hard and com pagt,
equigranular and eqgnsists af pyroxene, feldspar, biotite and garnet, Amphibalite occurs as
inclusions within the granite gneiss. The rock is dark eoloured medium grained with faint
Sehistozity.
(i) OQuartr vein
Small quartz veins do ocour along the Joint planes as fillers, The quartz veins are of small
dimension, which is not map able and devoid of any economic importance, It is gray to
milky white in ealour and fractured, The quartz veins do indieate that the area has been

subjected to polyphase granitie activity and stroctura] disturbance,
(iv)  Soil

Soil, alluvial and eluvium are Eitountered in the valley portions, which constitute the
surrounding area of the granite gneisses. The thickpess of the soil and allovial mantle is
variable from 0.1 m toas high as 1.0 m. The eluvium soils are usually sandy soil and greyish

coloured. The soil profile as ohserved in the Aarea presents a matured profile due (o its age

Mining Plan on Bajahati Stane Duarry Na, -2 Bunil b
(Cluster Serial No.-3B/=) ROP O
Village Bajobati, Dharmasals Tahasil, Jajpur (Odisha),
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[ ['and ne complexity in further geological environment during post Archean age.
Vegetation & Human Scttlement L
The buffer zone of the Bajabati Black Stone Quarry No - 2 is devoid of thick forest with
viluable trees. Some Serbs and Bushes are there. Demography of 4 nearby villages their
location in respeet to the deposit are tabulated below.

Table . 4 EEe e e
e BAgS Demography Data
Name of Village Makua Nathuabara | Haridaspur Jharsolial
. : Towards Towards Towards Towards
Located in the Direetion of West North South Fast
Total No. of Houses (No) 44 434 b 43
 Population No 241 1956 304 197
' Male = 138 1007 153 o
Female 1073 40 51 | 108
Schedule Caste o 399 a5 10|
Schedule Tribe a07 45 o 144
f Literaey (%) 535 B3.78 87.69 58.4
Micro Meteorological Data
As a part of geology, meteorslogy is the study of the earth's atmosphere and the varistions
in temperature and moisture patterns that produce different weather conditions, Some of
the major subjects of study ape humidity, rainfall and wind direction ete.
Micrometeorology deals with small-seale weather systems ranging up to several kilo-
meters in diameter and confined to the lower traposphere, Micro meteorology has a
direct impact on mining operation to contrel man power utilization, save them from
predicted environmenta] effects. Following data are regards to mierometeorology for last 5
years of Jajpur District of Odisha. Saurce of data: hitps:/ fwww, worldweatheronline.com;
Jajpur Monthly Climate Averages, Orissa, 1N)
Table — 5
Month-wise Rainfall data (in mm) from 2016 to 2020 Jajpur Disteict
Year | Jan | Feb | Mar | Apr | May | Jun Jul | Awg | Sept | Oct | Nov | Dec
o016 | 408 | e | oas b oz | 2626 | 21401 | agry J3e.3 | G650 | a8 ]
5 0 & 4
2017 @ ol | 1505 [ 118 Ri5 | 2795 | a6y | 6Lz 135 140.4 | 105 | w097
q b
2318 o (F] 484 | 5571 | B38 | 1o | 4088 400.8 | 2568 | zzig | aa -1
b
2 o1 €31 T a1 124.8 | 360 66,4 | 4283 | 3248 | 1525 E5.7 IQ;7
2020 | 157 | 63.3 | 5oy | 1638 | mg7se | Bag 1576 | 3806 | wrs ity E4 | @
Table - &
Maonth-wise Humidity data {in %) from 2016 1o 2ozo of Jajpur Distric
Year | Jan | Fch | Mar | Apr May | Jun | Jul | Aug | Sept | Oct | Nov | e
| =016 35 59 52 47 5 | G5 74 74 1 - fic 5
| [z617 | s 55 | 68 | 60 | 60 | 63 | oo 67 | 7

Mining Plan on Bajahati Stone huarry No, -z
(Cluster Serial No,-gB/=)

Village Bajahati, Dharmasala Tahasil, Jajpur (Odisha),
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(2018 | & | 42 | # | 60 T o0 To6 [ 68 [ 7 1 73 T8 L el Vg
I_g-:ut_: 45 48 | 68 | g | A0 fi1 [ 7 #o T8 | 65 fe -7
2090 g5 | 55 | &k 57 61| 6a 64 | 74 M| 7¢ i
Table - — e LR
Month-wise Average wing Specd data (in lanph) from 2016 to 2020 of Jajiur Distried 1
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]

“'I"L-:_r Jan l_'-‘1£|_]'|-_1:|r_'|_- Apr | May | Jun [l Aug | Bept ket | Nov | Dec
2mb 187 | 29 | 85 | 12 [ wal es o294 | 83 166 | 63 | 65 ]
SR 1 83 1 69 | o5 | s | us | iod D=L M7 | BE | BE | #g e 4
2008 | 66 | ok 2 | 136 | 153 | 135 138 | i22 | g 86 | 6§ | B3
20% | 71 | 83 | o8 J 151 | 186 | g | 16a 135 | w05 | 38 | o8 23|
| 2020 | By | 8- 0.8 | 1n3 { 11 [ ifix | 156 | i34 109 | gz By | =3

The direction of wind is geneyally in South-West ar Wesr direction in the Jajpur distrier,

L

3
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Table — & ]
: Month-wise Temperature dafa Gin °C) Frore 2016 Lo 2020 of Jajpur Dist el ]
Year | aoie 2017 2018 [ ___@eig |  adme
| Temp (%) Max, | Min | Max. | Min Max. | Min | Max | in _Max. | Min
Thnuary a1 18 EY 17 28 17 2 T I 18|
Febranry ac 2 3] %6 | 3 2 s ET @ a0
March 39 85 | 37 23 | 88 =2 35 | a4 34 24
April 43 28 42 2 38 ) 40 - ) 34 a5
May 1 | =g 41 i) 40 af 41 og a8 o6 |
i ar. &g a8 g 38 an 24 2 37 o
July 34 & a4 28 34 28 24 28 S -
August | 99 26 | 34 28 34 =8 33 27 =2 27
EE%EI’EI'J\'F iz o a5 27 13 27 A Ef 34 o7
0 r Ja | 24 a2 25 3z 24 3 24 K3 25
Movembor g2 20 e Y 31 21 30 21 30 2i
Decenar a1 1 28 | 10 o 17 zr | TR B 18

98.  Local Geology

(a) MLL. ares under discussion is a part and parcel of the Eastern-Ghat. Rocl encounterad
in the area is granite gneiss which is medigm grained with poarly developed Eneissosity,
The rock consists essentially of feldspar and blue quartz with aceessory minerals sueh a9
garnet, Biotite, zircon and tpaque’s. The rocks aceurring in the area has got the phenoerpst
of K-feldspar which has medium to large size grain surrounded by equigranular blue quartz
and rim of fine grained mafic minerals which give an attractive look due to its porphyritic

attitude gt 24.7 mRL towards south side and Lowest 5 mRI, towards center side. It is
evident from the outeomes of the reconnaissanes survey that the granite gneiss deposit over
the studied arey is partly weathered ang fractured in the UPPEr part up to an average depth

Small quartz veins do oceur alomg the joint planes as fillers, The quarlz veins are of smal]

—

dimension, which is not map able and deveid of any ecomomic impartance. It is grey 1o

i

Mining Plan on Bajabati Stone Quarry No. -2 Sunil Madfinb Patro,

(Cluster Serial No.-3R/=) ROP/ODonrfa0s
""rmﬂﬁﬂ Bajabati, Dharmasals TﬂhnaUrJnjpur {ﬂdlﬂn.}
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| milky white in colour and fractured. The quartz veins do indicate that. this.ariia hias ey |
subjected to polyphase granitie acti vity and structural disturhanee, | S, ,-{-: 7 |
" liEha, B
(ii)  Charnockite &

Charnockite se observed in the logw area. This charnockite Broup often comprises !
pyroxene: granulite and its meta-variants like amphibolite and hypersthene granulites, |
Pyroxene granulite occors ae bands, lenticel’ s and Patches within Charnockite. Tt is dark
| eadoured, hard and compact, equigranular and consists of pyroxene, feldspar, biotite and |
garnel. Amphibolite oceurs as inelusions within the zranile gneiss. The rock is dark
coloured medium grained with faint Schistosity,

Some of the importan physical properties of Charnockits are that the rock is hard and
compact with 2.6 to 2.8 specific gravity and with less Joints and eracks, T)
be exploited since joints and

15 i smitahle to
cracks shall help i disintegrating of inzit; mass with light

#  The loeal geology of the ML ares has been deciphered by observation of the tria] pits,
trench and geological mapping of the area, As revealed from the above geological
stuclies, the local stratigraphic succession of the ML areq 15 as follows,

Soil & alluvium
Tﬂlmﬂmckitﬂ with weathered roclk.
Ease not seen
¥ The core gone of the Bajabati Black Stone Quarry No- 2 is devoid of thick forest with
valuable trees. Some Setbs and Bushes are there, There is no habitation alsa.

9C.  Method of Resources and Reserves estimation
(a)  Resources and Reserves are estimated basing on loeal Parameters,

*  Cross sectional ares method has been adopted for ealeulation of resources and
reserves under measured and proved categories respectively,

* The entire depasit of Bajabati Black Stone Quarry No - o s hard, massive and
compact. No weathered and altered product are seen on top portion like other leacps
of the cluster. go% of insity zane is usable for road metal/building stone. Balanee
10% of ingitu zone are regarded as interburden waste since those are ansuitable for
use a8 road metal / building stone. These are altered and heavily fractured and are
not hard and massive. These are as good as wastes, Cut - off grade has no rofl in
case to estimation of resources and reserves of these materials, Howeyer for waste
dumped on proposed waste dumping yard located lowards south side of lease area
OVEr 0.014 Ha (within Lease) area, Aj) wastes shall be dumped on this location,

* Top profile of the eross section of Bajabati Black Stone Quarry No — 2 is marked as
per the field data available during geological mapping,

Minisng Plan

* Level —wise cross sectional area in Squm, is caleulated. Half way h%ﬂ Lwio
on Bajabati Stone Quarry No, -2 Sl M AL,
{ﬂiual:rS:rinINﬂuvBB,.fa'.l RQI-‘.-*GD,r'ﬂz?,-'mz,s
Village Bajabati, Dharmasals Tahasil, Jajpur (disha),
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| 12

sections is considered as influence, Influcnce Jast
as per actuals. This is the gealogical resources of the lease areq,

* Insitu mineable proved reserve ie caleulated in the sam
measured resources, deleting the rocks blacked
mining benches which are not mingahle,

¢ owiy a% that

in safety zome barrier and balow

0.5 Ha towards west side of lease have been selected for
stacking of usable road metal /building mare

* The M.L ares is coversd with water. Sp,
activities will be started.

rial till dispocal.

after pumping oul the water the mining

Formula adopted for Resourees and Reserves ealeulation
The resourees and reserves of road metal of the

Bajabati Black Stone Quarry No - 2 hag
been ealeulated by cross sectional

area method by the formiula as below.

of geolagical

Table g )
Rk [ = Cxl ]
Where, B £l Resources of black stone in the lense arca i
C = | Cross sectipnal area in 5. m ]
L = Length of strike influence of black stong block, which is half wity in betwean g
sectiong hortmntally, End Poants are measired to exact in either WHY.
0}, 1 Geological Resources
- Table - 10
GEOLOGICAL EESOURCES
| . SECTION | SEEIK'I-DNA LOI IN mtr E]éggﬁnﬂ% ‘EEF "—'D})T;_ME
m
CONSIDERED 1. AREA IN CUM. ME‘_:':T{AB%I. In ﬁ%{rﬁl
F b [ f=bxc g=fx .00 h=fx.1c1_
Gi1-Ga' “1qm a8 5570 50018 BESE
Ga-G=' 2159 &3 111228 100105 11123
[ TOTAL 17080 150124 17h 80
9.2  Mineahle Resorveg

Reserves blocked for safety Zone & non-mineable part below the benches at present are

excluded. Reserves of Bajahati Black Stone Quarry No - 2 under Proved reserves iy

considered for yearly production planning for 5 years fo be allocared lease period.

i

Table - i1
MINEABLE RESERVE
x. VOL OF VOLOF | VOLUME
SECTION ;i TOTAL ROAD OF
CONSIDERED | SECTIONAL | LOUNmtr | o o METAL | WASTEIN
IN C1I, IN C1IM, CUM.
a b [ f=hxe g=Fx .00 | h=fx.o0
11’ 1828 23 42044 37840 4204
Ge-G2° 1219 | 43 | sa417 47175 5242
s ] ToTAL Gg461 Brois | i1 i
Mining Plan on Bajabati Stone Quarty No. -2 Sumil M Patea,
{Cluster Serial No.-gRio) ROQP /0D oar 2o

Village Bajahati, Dharmasala Tahasil, Jajpur ((hdisha),
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I ENCAVAlore “Upper combination.
D) [ somimechantog— 3 (1) Miting By o
| | mechanized number, bpe and

manual and  Semn.

| . Stone boulders shall be brokep MAXIMEm upte fog
{ mm &t the sje, Secondary blasting ehall 1 done 1n
| highier size boulders at e Dering breaking some
simall size imarapiy) shall be Beneraled, All thpse

(h.=) Marchinepy required (g he deployed in (e
Present plan Period

Hydraulie shovel [ Loader) of 1-9M3/2.3 mg shall alsg
be propesed fur oading of 1ateriglg 0 tippers. Prigr

Perinission to be taken from eompetent authorily for
dep]::-ying mach:in::r}rfequipment. The detajls of

& Michines with their capaeity is given ae bealomw,
: Tahle
ol Miachin e '
Excavator | A s 1 1 number each
Rope shove! Hyd ralic shovel (Toader LG M3 fo 9 ma I number pach
3 Jack hammey N {5ir consumption 4 1 number
o Juek hammey acressories Compressar, Hese pipe, Dl rod and del] AS Necessary
— sharponar iy
Wagon dr B5/ 120 muy (alr consumption & o 1 number eac),
t:' Large dia blast hinle drill {i.5 km haal 150 mim [ajr constmption 6 myg) I number each
distance) e st LTI o
N — . Hewne: Frea —— 540,15 and 20 pounds
‘La Lﬁlii:lgPiﬂnuanjﬂbAﬁEh}ne Quarry Ng, -z

Tl
(Clustey Serial No.-an /) RﬂFfﬂDfmr:rfmxs
'Ib Village Bajnbat, Dharmasaly Tahasil, Jajpur (Oddishiay,
i

_ﬁctﬁcf_iﬁﬁﬁlﬁ_ur semi- Stane ntass Eﬂﬂ??ﬁfﬁé{f?ﬁﬁﬂ_;ﬁz&?}@}ﬁm
| mechan Fevd = _ -, N i
( muﬂhelm;-:ﬂ-], BPencasl method of Jn:ﬁiﬂ;{.'-fia“rrclliug oof
| | | disintegratad stone maiss will b done Ay g |

|
-
|

%i | | mpm:ir,}-ufmm:him:#h}i:-: used |I mechanization has been Proposed. Jack hammer af
| | 32 mim dig and wagon drill of 85110 mm dis shall |yp
I| ( used for making smaln & deep hales. fop blasting.
|

g

|
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ning Plan on Bajahg
ster Serinl No.-gn

z Village Bajabat, Dharmasala Tahasil, Jaipur (Odisha).

ti Stone Quarry No, -
fa)

— f1g
- %
i Tipper/ Dumper 1.5 km tead distanos (25 Lonnes) Br 1
fr—— L T | ——  _%ong A - 105 %..ﬁ
i Waler Jrump h oS e Hutn m_—_l
ey |'w'm-.tiu:r drilling and blasting | Far loosening the stratg blasting will e Gone I:-}'shurt|
will be made nse of, H yes state —— .
| | monthly quantity of explosives 1o | & deep holeg tacilitating development and production |
| | be consumed |r:-f' usable road mpgg) and Interhurden (B It is I|
|
| | | chvisaged that aboyt 22,250 3 in 5 years of Jegce |
| period. o, per month In average it is 1,537.5 my, |
| Lansidering 5 Powder factor (thumh rule for hard
|| | massive stone) of & kg about 1gs kg of ax plosives
| J Per month shall be required,
|..;[j |B¢éu:hing patters (Height » Conventiona] mining with, & m high x 6 m wide |
th :
| Wi benches shall be the battern of benehing,
&) Flam: lay out (aitach l.']l."l-"-:_h]pmenl Development plan and sections are attached H’
Ban) Developmem Plan as Plae — 06, o6(A-E) &
Development Section Plate No - o),
|”n Quarry flogr (RL) at the cnd of Quarry floar at the end of each Year (1" to 5™) oF |
the yvear or period of voncession T
| mining is as below,
Tahle - =
Year Section Bottom mitL
T considered =i
A B C
]ﬂ}’ﬁ.ﬂ]' - |
[?E'ﬂﬂ-ﬂg.'_! - 15157 14
20 vear ;
| (2004-24) kb g
EM}rﬁar Gi"Gl'
(2024-25) | Ga-Ga’ 15
4th vear ! 11
(2025 26) Ga-Ga
Sth year . 3
] Ezmﬁ-zf.:r) L2y
b £) Quantity nril'lrlineml to be own Annual level of production of usable, unusable Baag
1 f production : o
:3 (Amnual level of p o Matena],.-’huﬂdmg Stones and OB ape tabulated
below, Development Plan as Plate _ Oh{A-T),
o Development Section Plate No - o). i
o=
2

Sunil M%rm/

ROP/OD/oas /a0 5
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Table -1 -
A DEVELOPMENT CALCULATION =1
""'5%}” B | s 'l’:_'[:_'}%ff VOLOF | VOLUME
DERE OMNAL ki ION IN { METAL WASTED R.L M E.L
p | AREA | T - INCUM. | NCUM.
CUM._ |
B a b | ¢ | dsbxe |e=dx.g0 | f=dx.ao| g h
; T o |
[;.;E:Lg:ldj G-t T | 23 I gz 19573 16019 dgmREL | 1qmEL
Sub-Total 1610 14573 ! iy T
{:ﬁﬁh G1-G1' 704 a9 16192 14573 1615 qmBL | mRL
Sub-Toial 16192 14573 16a o
ard year G1-Gy’ q50 ay Bos0 T245 805 7mRL amRL
(3024-28) | oo 244 a3 Bifit 7945 B16 24mBL | 1gmRL
Sub-Total i6G2d1 14500 iz
[:g;ﬁg} Ga-Ga’ 376 43 16187 14568 1619 1BmRL | nmRL
Sub-Total 13187 14568 1614
éiﬁ] Gae-Ga' 270 43 1h1 87 14508 1614 umiL JmRL |
Sub-Talal 16187 145608 111G
Grand -Tolal Bogihs T2Bv2 Bogr7
Sumumary Of Develpoment
Table - 15 .
TEAR QUANTITY
20oR2-23 14573
Ptk e 14573
202425 14540
| 2ipag-26 14568
OR6-27 14568
Grand -Total raBra _
h) | Quantity of overburden to | In the case of Bajabati Stone Quarry Mo — 2 during 5 year
he removed (Location such . .
as disposal of is shown on | Plan period there is no OB zone to be recovered. Bogy m3
the development plan) interburden waste shall be recovered as waste from the in
J‘L Situ zone. Waste Dumping towards south side of lease
€ area over 0.014 Ha(within Lease) has been proposed,
J‘; i) Whether heavy blasting to | Far loosening the hard zones blasting will be done
be adopted. If yeas, location I .
W oeebe habitation | #depting both short holes & deep holes, Mearest villages
(Shown on the surface plan) | 500 showm in the surface plan Plate— 3. Mine

l exeavation will be done by benching method. Habitation is
£ .

Mining Mlan on Bajabati Stone Quarry No., -2 gnmm:'mm,
(Claster Serial No.-3B/z) FOP O oy a0

Village Bajabati, Dharmasala Tahasil, Jajpor (Odisha).
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g far away from the lease area, which shall have RO mpact |
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due to blasting, Habitations (Demography) of meEAres]
villages are in Table — 4 above.

i) Safety precautions
adopted

e —

ey [y

(1}  As perthe safety guidelines

points shall be obsered
= Al the machinery used fio mining operation shall

be checked and calibragad by the eompetent
personfanthority,

* Vehicles are to be covered wily tarpaulin during
transportation from soures 10 destination to avaid aip
pollution and slip Page of stones on the haul ar connecting
road.

»  Employess are to he supplied all types of safety

equipment as per the safety rules and regulations based
on their types of work.

* Al accidents that inelude injury or loss of life or
damage to the property must he reported to the district
administration,

* Injury effected persons should immediately
transferred to pearest dispensary for treatment.

* The lessee will obtain user license and Ly
agreement with authorized Heense holder cary on
blasting in the area_

*  The storage of explosives is not required as the
required blasting shall he done by the blaster of the suppliar
agency and the left over explosive will be takex hack.

* A daily register will be maintained for wotal wse and
refund of explosives
(dz) During blasting the following points are to he
ascertained

* Al employees must be cleared from the blast area
and removed 1o a safe location prior to any scheduled
blasting,

*  All equipment in the blast ares should be removed
or protected from fiv stone damage, if possible.

* AN sccounting must be made for al] employees to

Mining Plan on Bajabati Stone Quarry No, -o Sunidl Mg

(Cluster Sarjal No.-3B/z2)

Village Bajabati, Dharmasala Tahasil,
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. ['Eﬁkuﬂsﬁe that o ope iz Jetmihﬁdﬁ the blast arey (f

__|r__ ——— e

f | | . .ﬂrmngemenrs should pe made in ‘ﬂnﬁurt' that np
f | | OnE can return back 1 the blast areg prior 1o sounding ay
| I “nll-clear” signal, |
| * ltshould he cnsured that blastey ap crew members |
} || | are there within the bounds of the blast area when tha shent }
| was fired. |

—_ e AT — T e — )
Mining lessee shall  obtain jeer license and  dragm ]

k) Bﬂ'e?duanrfijlinﬁ_u_'n_ﬁﬁﬁﬁ
of procurenieny and storgge
| of explesive

fgkeement with authorseg agencies having valig lcenge

for eatting gut blasting in the ared. The perimission of

réquisition of explosive will pe A5 per same day
requirement. The licensed blasting ageney shall carry onr |
bBlasting as per direction of the lessee and ai the end of the
blasting surplus. explogives will be taken haelk by the
agency. A daily register will bo maintained for total yse
and refund of explogives.

— e — ]

1.0y | Waste dispogal
#) Location (show it in the In mmn area only IB as waste shalj |
development plan) be recovered, Insite zone consispa about 10% nusabie ’
material suitshle for road metal/building stone and gpe
regarded as interburden which are waste CIB). I shall he
kept an dumping yard.
e Pumping lowasds south e of 6388 378 aver o gz
(within Lease) hag been propased,

'©) Environmental There shall be 7 retaining wall all Glong the Tos of the
{ safeguard  for such

deposit lemparary dump yard (0.5 m high x 0.5 m wide) using non
usable rocks, sangd & cement mixture, This will protes
rolling down of wastes rom dump to outside, a Earland
drain eneireling the retaining wall sha]] be constructed (o5

drain will he sq designed that water will flow to down side
easily. It will be connected to a setthing tank (1.5 m long x

—_—

Mining Flan on Bajabat Stone Chiarry Mo, -2 Sumil Mad
Cluster 5orial Iﬁgmn} ROP/OD (o205
“"ﬂga qunh:.ﬂ_, 'harmasala m&si.l. Jaipir [ﬂdiuhﬂ]'.
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Environmental status in and daround the lease areq f .: il - #
Present Seenario gt
() Ambient Air (ualiny

by CPCE (Central pollution contro) board]
(il Noise Quality

Presently it is clear that {he noise level during day lime ard iight time are well withiy the
limit preseribod by CPCB ( Central pallution control board) for residential apea.
(i)  Water Chality

Due to very low permeability of the strata, it is apparent that the transmissivity is very Jouw.
Sinee deepest level of mining operation shall be at safa Place which is abovg the ground
water table, ground water is unlikely to be disturbed.
(iv)  Observations

However once Quarry working starts thero ia possibility of Air, Water and Noige pollution
which depends on size of mine working and machinery utilization. The ambient air qu ality
maonitoring data, nojse mamitoring data & water/ waste water quality monitoring data shall
b done in o laboratory aceredited by NABL and recognized by SEIAA or in any Gowt,
Labaratory. Wherever the pollution lode exceeds preseribed limit, immediate steps chall be
taken to reduce poliution,

Proposal

However once quarry working starts there s Possibility of A, Water and Noise pallution
which depends on size of mine working ard machinery utilization. The ambient air qualily
monitoring data, noise mon; toring data & water/ waste water gquality monitoring data shall
be recorded engaging a laboratory having NarL acereditation. , Wherever the pollution

lode exceeds, immediate steps shall be taken o keep environment within Prescribed limit,
(Environment Plan as Plate No - of)

YU Uy

Mine drainage (Details of | In Buffer zone of 5 km radius areg af the leass highest
processing, including sizing,

sorling,  generation  of | attitade is 18 MR ang lowest altitude is 40 mRL. 14 Was
?ﬂg}“ﬂ cte, e | observed from the dug wells in the adjacent plain areas
and in the aearby villages that the ground water varies
between 5 m tg 10 m from the surface Jove] depending an
seasonal variation, During dry seasan the water table falls
1010 m below ground level and during rainy season it will
be below 5 m depth from ground level, The mine working

S

a5 per propazal will be upto 5 mRL, by end of lease / plan |

Milli.ng Flan on Bafabati Stone Quarry Mo, -2 Sunil Madh At
ter Serial No.-3B/2) RQP/OD/ozsi2015
Village Bajabati, Dharmaszals Tahasil, Fajpur (Odisha),
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bation will uot e there as the ground |

[

J | level is below the bottom Jevel e 4 mRL. Though there |

| will be no Percolation of water from below, during rainy |
h | SPARON SO0ING waler may be precipitated and quarry floor

| shall be filled with water affecting working, Water fiam |

| this area shall have to be dried out by huchel and rope |
( manually. Depending volume of water may be drained 1o |

| outside the quarry by a diesel operated pamgp. |

MR el T 7 agra . o r—
13.0 | Mineral Processing (Delaiis After initial blasling on insitu stone mass secondary
i pProcessing including

sizing, sorting, gencration of blasting shall be adhered 1o disintegrate large size blasiod
mﬁgﬂ’;‘“ Sle W | el b minimum 600 mm size. Manyal sorting at the
quarry site shall also be done, Handpicks, spade. chisel,
hammer will he ysed by workers for braking, sorting and
sizing, In the hammering process small boulders and
small size materials shall be generated. Stacking vard aver
U.015 Ha area in west side of the lease has been propased
b stack usable materdals produced. Lesses may install

erushers for winning different size of hard stones as per

market demand and iy the brocess some fines may come
Out. Fines recovered has alsg demand in consiructinn sites
which can be sold by the lessee at fair priee,

g
:
L

(8}  Number of trees 1o be No tree is there on Bajsbati Black Stone (Quarry No — 3 |
ted d t i .
:mnn i which has 1o be up reoted.

(b)  Programme of| Possibility of survival of Planted saplings if planted
afforestation

anywhere of the area is remote ag the roat can't go deepir
punctuting the hard stone. However about 5 trees of lopal
variety siblings have beor proposed to be planted all
around periphery of the lease area or nearest villages with
due permission from local villagers, revenue and forest
departments, For plantation pits will be dug 0.5 m long »
9.5 m wide x 0.5 m deep and the pits shall ba filled with
stils of nutrient vilue, proper man uring. Regular watering
and maintenance will be done contacting Jocal fopest
authorities for g years in minimum.

|——J\ i ?_L
Mining Plan on Bajabati Stone Quarry No, -2 Sunil Madhab Patro,

(Cluster Serig) No,-3B/2) ROP/OD 027 /0015
Village Rajabati, Dharmasala Tahasil, Jajpur (Odisha),
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| 15.0 | Man Power I |
Man power under Supervisory (inclusive of statutory personnel) and | non-Supervisory
| (skilled, semi-skilled & unskilled) category as follows fop operation in the quarry shall be |
dene as per f ollowing table, Rest shealter wrinal & drinking water provision will be there, |
(a} L[mggmeht 1=
Mines Manager | 250 oo unrestricted DEME cortificate holder | 1
Supervisory
Mining Mate | DGME certilicate holder | 1
Total supervisory B | 2 |
(b Nnn-su@’i&ug {skilled, semi-skilled & ur, skilled)
Skilled Tipper driver ¥
Excavator operator (experiensad) i
Wagon drill operaior rerienced) 1
Jackhaimmer oparator (expenienced) 2
Waorkers 4
| Misc, -I_'U'nsl-:ille:i_'!_ Walch & ward g-
Total N on-supervisory (shilled & un-gkilled) 13
(e) | OMS
| Production of usabile Road Metal i r Flan Period 72872 my
Averige annual production of usable Road Metal 14574 m3
No. of working days fn a year 300 davs (Avernge)
Average daily production of usable Eoad Meta] 14574/ 300 = 48.58 m3
Supervisory & NON-SUPCIVISOrY Man power engaped 13 niimbers
DMS = Average production per day/ Number nf workers engaged per| 48,58 f13= 2.7 oT4m3

1.0
(i) For domestic use

Use of minerals (specificniion and manthly tantity Lo be dispatched gre described)
_"_'_-_._LI_I_'—\_.J_\_ e

Road metals,/Buildin E stones mined out from the Bajabati |
Black Stone Quarty No -2 shall he exclusivaly for
domestic use within India, Manthly about 12145 m3
usable road metal/building stone shall he dispatched, Any

short fall ip a month shall be carried OVer to
month,

succeeding

(k) For export

L

There will be no export of stone metals/ Building stones, [n
course of time if there is any Govt, arder, export of Road
metals/Building stones mitied out from the Bajabati Black
Stone Quarty No - shall be done if instrueted and
ardered by Distriel Administration,

Mining Plan on Bajabati Stone uarry No, -o

{Cluster Sorial No.-gBfz)

Village Bafabari, Dharmuosala Tahasil, Tajpur (Odizhsg),

Sumil M Patra,
RQP,."{ID,."ﬂa.-?,.-'nm[s



27-0 [ Mine cloire play P s
I‘ | ) [€a)  Description of the proes / activities 1o be undertaken for Ecﬁmﬁiu_nﬂh? o

¥ rehabilitation in respect ol following - ‘l}_ﬁ\ﬂ
] ™ Minedout lang Quarty eoverage area will E@?ﬂ?ﬂﬁlﬁﬁ:ﬁf_ﬁf

]‘ 5" year. Bottom size ar 5" year end will be 189 m x S,

Quarrying will he dane from 29 mRL to 3 mMRL in 5 yoars
plan period. Tatal recovery of usable road metal fbuilding
stone is proposed to about 72872 m3 in the plan period nf

I' 5 years out of 85015 oy proved reserves and halance |
-]1‘
-[l

12143 m3 proved mineglhla reserves can be exploited after
the plan periad. Henee hack filling the voids ereated dug o
mining and reclamation & rehabilitation of the quarried
out voids is not proposed.

‘2. Waste/rejeet dump and [ Tp this mining only Interburden wasio {10% materials of
3 its utilization

insitu zone which are not suitable as road metalbuilding
stone) shall be generated to the tune of 19678 ma in the
plan period of 3 Years. About 30% of Ip material e,
39034 m3 shall be utilized ingide the mines for
construction of haul & approach road, ramps for
connecking benched for moevement of man & machinery
and their regular maintenance. Local Peaple with dye
Permission from eoncerned authority and ubserving mining
rules shall take part of balance waste material for their
heusehold or agricultural land use. A part of 1B chall he
utilized for peripheral development. Balanes wastes shall he
dumped on the dumping yard located nside the mines over
Al ared of about 0.014 Ha towards south. By the end nf plan
petiod the mine working is mot touching UPL. 8o, these
wagtes will be there an dumping ground inside the lease
area along with wastes to he recovered after plan perod if
mining continues,

3. Top soil stack and its No topsoil is thers in the deposit which may be required 1o
wtillzazion be separs tely recovered and stacked for utilization,

4. Life of the Mines The anticipated Tife of the miné would depend on the
quatttum of reserves, furthey addition of reserveg b detail
exploration and parimeters visualized at the end of

&« @

b el e
“w W W

w

L_ recovery of proved reserves. Total recovery of usable road
Mining Plan on Bajahari Stone Quarry No, -2 Bunil M‘%/
(Cluster Serial No.-g1/2) ROP/OD/dkr /2015

Village Bajabari, Dharmasala Tahasil, Jajpur (Odisha),

A A A A A T ¥
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the plan period of 5 years out of 85015 znd&m@@g_gm

" L"‘\«.L_"I.-'C'_l '?ri'!'.ﬁ"f
atiel balanee 12143 m3 proved mineshle FESEFVESLATN b

exploited after the plan periad.

_|'_n1ﬂtal,"'l}uiir1ing_smrw is proposed o E-I:-;;mt 73878 my ]?]L)t‘m :
. 1:.."'-.. 1} - i —
“I

If mining continuos a)

rate of preduction level| of 14574 ma Per annmm  ji ij[|
take aboul 1 vear after the plan /lease perind of 5 vears, if

lease boundary and benching pattern allows,

(b}  Financial ASSUrAnee
(e be Aunished 85 a hanlk
Buarantee in respect of (he
AreA 1o be put to use at the
| rate of Rs. /- per Ha}).

(i)

Conceptual Plag

“The Tessee shall submit the hinancial asSUrance amount |
after

getting the demand notice from the concerned
authority of the State Govy. In this regard an undertaking
15 furnished,

Conceptual Mine planning up o the end of lesse perind

taking inte consideration the present availahle MESETVes

af ROM,
Dizposal of waste, backfilling of voids, reclamation and
rehabilitation. Those are shown on a plan with relevant
seclions, (Conceptual Plan Plate
Section Plate — 1)

and resources describing the excavation, recovery

= 10 and coneeptual

Conceptual Mine Planning

Conceptual mine planning is up to the lease periog the
same as the plan period, 8o it is the end of g® vear
working which is conceptual period oy mining in

Bajabati Black Stone Quarry No —2 deposit.

Waste Dispasal

19678 waste (IB) shall be recovered in plan period of 5
years. About 30% volume je 5903.4 shall be used in
internal and externa] road making, rarnps making and their
maintenance and strengthening.  Local peaple with due
Permission from coneerned authority and nl:qnznring mining
rules shall take s Part of balance waste material for thieir
househald qy agricultural land s Apart of balance wasle
may be psed in peripheral development, Balance wastes
shall be there on the dumping yard on 0.014 Ha towards
south side within Jease areq along with wastes recovered if
Mining continues after pl!anf]e&s-e,e'mnﬂarptuai period,
Wastes  gvailable  afipy declaration  of  mipe
clasure/abandaned shall ba back filled which will cover &
part of ultimate void crestad by mining, since most of

materials have been recovered and dispatched during plan

(C sty Serial No.-3B/2)

Mining Plamn on Bajabmti Stope Qarry No. -2
Village Bajabani, Dharmasaln Tahasil, Jajpur (Odisha),

Sumil b Patirg,
RO 00 U ian1g
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| |' period. Rest space of the void shall be Tefl 5 A5 it is o that it /|-
| | will be filled up in due eoupse of tine and conteried 1o an
| | artificial tank which may be used fop supplving water to |

} agriciliure lands and Pigciculture, if congern autharity |

| decides,
| }T’iaT:E- filling ol Viaids Ner proposal for baek |

ﬁl”_inf.; of voids ercaied by tnining in
3 vears of P!ﬂﬂ.ﬂt'nﬁt'.ri'n meeptual period s Clvisagod.
| When mining is declared closed or abandoped Bickfilling
| of wastes shall e done in the woids of the warked o
quarry,

‘Reclamation P Since there mepma] ferr Ll filling Propasn] ﬁ}?'
Rehabilitation reclamation & rehabilitnion of .guarricd oot vid af
Bajabati Black Stope Quiarry No —2 js proposed.

Land use Pattern Deepest quarry Moor wil] be at 3 mRL at the end of 5% vear |
(conceptual period at par to lease period), 1p will be there
on dumping ground aver 014 Ha. Road metal huilding
materials stacking vard ever 0.015 Ha towards west side of
the lease area shal also be with nip material by the end of
the plan perind a5 all materials weould have been dispromed.
Conceptual plan is attached as Plate - 19, Presen| land
Use pattern vis-a-vis that end of plan period and
conceptual period are tabulated below. At the end of
conceptual period / end of 5% vear of presently proposed
mining / Lease period the coverage ares chall be 0.947Ha
and the quarry flopr will be at 180 m long x 105 m wide
forming a rectangular fashion. Mention here is made that

if mining continues afteg manned 5 vears ft may go toa
Ereater depth (may be = mBL} as projected from plan

period end (flaor level) till usalle stohe continues apd

quarry boundary allows. At this stage quarry COVETaZe area

and size of the hottomn wil] be 1.578 Ha and 189 m ¥ 105m

respectively,
- ="
Mining Plan on Bajabati Stone Quarey No. -2 Sumnil M{dhab Patre,
{Cluster Serigl No.-3H/3) Rﬂl‘fﬂl}mw{ms

Village Rajabat, Dharmassla Tahasil, Jajpur (Odichs).
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Mo plan period of the plan lfmll phecpiual
(11a) perviod (Ha) mrfﬁffﬁ'ﬁ} {same
a8 end of 5 year)
s ! T e — i T N
Ares under mining T Nl L og47 0.6z
r | 2 Waste dump =ige % Nil Nl SERE
T BT e i =
2| Miteral storage _ il e 015 0,015
4 | Roads ey Ni 5 =] S
r 5 Fest sheller/ [Trine Wil DL00r — 00063
. 6 | Safety zone and untouched Mil 1058 1323
remaining area ]
l | Total — il T .02y
b
hll\)
N
T
e
: b Suril via aita,
i ti Ston . -2 s
[ S oSt quasey RQP/OD/ 0 rory

I‘ Village Bajabati, Dharmaszala Tahasil, Jajpur (Odisha).
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18, Certificate:

""fﬁf
[, Sarat Ch, Behera, S/o- Sridhar Behera, At- Khunta, Ps- Dharmasala, Dist- Jajpur 4

lessee of the applied lease of Bajabati Blaek Stone Quarry No.-s (Cluster
Serial No.- aB/2) for Eoad metal over 5.00 Acres/ 2,023 Herctares in village
Bajabati under Dharmasala Tahasil of Jajpur district herebv solemnly affirm that
the plans and programmes in this Modification of mining plan wil] be serupuloushy
implemented by me/us and Tfwe will be strietly held responsible for any deviation
thereof. I/We also hereby certify that the provisions of Mines and Minerals
{ Development & Regulation) Act, 1957, amd ihe Mines Act, 1952 and Rules and
Regulations made under these Acts, along with the provisions of Odishg Minor
Mineral Concession Rules, 2014 will be strictly adhered to while implementing this
mining plan and wherever specifie permissions will be recuuired, [/We will approach
the concerned authorities of Directorate General of Mines Safety and the State

Government as the case may be.
For; Bajabati Black Stone Quarry No.-2

"

(Cluster Serial No.- aB/z)

Date: £ orlen. e:ﬁmwg’ e b efesna,
T:ﬁ%&e:ﬂﬂi‘ﬂt EH.HE]EI{:raT
Sfo- Sridhar Behera,
At- Khunta, Ps- Dharmasala
Dist- Jajpur,
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UNDERTAKING FROM LEASE APPLICANT

1 do hereby undertake to submit the financial sesnrance in form of Bank guarantes

from any nationalized bank as and whed decided by the eompetent autherity,

Date: Sarof” =t wn:‘i' Lo Wy efudtay
Lssee:Sarat Ch, Behera,
S/0- Sridhar Behera,
Al- Khunta, Ps- Dharmasala
Dist- Jajpur.

—— .—{r!—iﬁﬁm—ﬁ—ﬂ—ﬂ—ﬂ-ﬁhﬁﬂﬂht—tﬂwriw—;
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OFFICE OF THE TAHASILDAR, DHARMASALA Ay
g

Tel-06725-273 03k Weh-tdrdharu:arsala.i'n Email-tdrdhar nasalagdemail com i
Latter Nu.....H.H.:l__Sf...........,.,.-"ﬂate....‘:‘-:-H.'._ll.‘...?.ql'...._ : /

e oridhay, bebeva, b-Khunte, | CLUSTER 38(gimer

R Mharnasata,, Dist-Tajpuy CLUSTER SL.No.3

&

Ta

Sub: - Proposal Fap
4 Submission of Individial Approved Mining Plan/Meodified Mining Plan with updated surface plan,
< Application for ind.i;'.?iciualEnvimnmentc]earanr:e.

-S.Jllfl.: !udﬁm.

[n inl.riting_.a reference to the above citag proposal for BC of cluste rmﬁg{&@bﬂﬁjﬁs placed
in the meeting of subject, | am to inform you that the SELAA held ap 24.08. 2021, The Authority deliberated
on the matter and observed that the SEAC in ies meeting dL03.08 2021 haye g Pproved the ElA report/EMP |
], clustor _i:l.ﬂ proach and has recommended that the SElaA may consider to gramt GC 1o individual

Jeaa--E’.’f‘t-....H!’!-ESiffE:.E&in cluster after receipl of individy 3l applications from the losses along with
T' following document as follawe: J

1} Filled in Modifled theckiist,

i) Filted in form-| of individual lease,

iii} Prefeasibility report ef individual lease

iv) IMP ef individual leage

v] Approved mining plan of individua] lease

i) DL status of the Jegse area from concerned DD a¢ certified by the concerped Ta h.tsﬂdarfﬂ:l_kf_w
by L office of the undersipned),
vii] Ap undertaking by the lesses on the fellowing

(k) No storage and use of blasting mater|als / explosives inside the lease aroa withgut license/ permissian

{ autharization from cetpetent Authority 25 per Indian Explosives Rule, 1983 shall be ensured by the
lessee, '

? () PF will submit the Traffic Density study report at Crusher points along with silt management plan to
arrest or removal of in grassed silts to surrcunding agriculyral fields, i any.

Therefore you ape requested to submit Individys] Approved Mining Plan or Modified ::?, ing Plan with
Updated surface plan  “[whichever applicable)  for  individual  |easeBajahy -
clusterfin- 034 /5o that the application for Individual EC can procecd ahead,

Name of l:h-: Salrat Source Mouza | Khata | Plat Areq Kissam
S - Na., No. | inae |
Yabals Et‘m:_uﬁ Shne Gueamy ab-g &Hubci# Als ms::{gl_f. 00 |Potharys
~I; Yours fathfylly

; Tahasiid
% Menin NGHH :l_'!i Dai‘e-?ﬁr.l.i.:l'

- Copy submitted 10 the Collector & District Magistrate, [ajpy r/ Sub-Collactor. Jaipur for fawl
T information and NECessary action.
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ANNEXURE-2

e 2 B '_r'.l__:|'-'__ -
3 s
& F ] =

- 'r.'r—"
ﬁ'l;— .lr-' I

5
COVERNMENT OF Onisg A ﬁ)ﬁh;.

DEPARTMENT OF $TEEL AND MINES ey f"
DIRECTORATE OF MINEs

CERTIFICATE OF RECOGNITION

AS QUALIFIED PERSQN
[Underrule 20(2)

of Ddisha Minor Mineral Concession Rules, 20049

>1i Sunil Madkhaf Patrw, S/o Krishna Chandra Patra (Late),

Bfo - Plot No 729/F, 204 Ropad, Bhaktamadhy Nagar,

Gandamunda, Khandagiri, Blubaneswar- 731030, st

Khurda, whose photagraph and sEnature are affived herpin,

having given satisfaclory evidence i his qualification and

experience, is hereby recognised under rule 20(2) of Odisha
Minar Mineral Concession Rulp

s, 2004 as a gqualified person
ta prepare Mining Plans for Minor Miner

T

als within the State af Odisha, India,

His/ Her Registration No_jg |

i
[

;q::_,fuu_ﬂiﬁ 12015

This Recognition is valid far a period of 10

years ending on dt.22.09.2025, This
certificate will

he liable to he withdrawn/ cancelled

in the event af furnishing wrang
iarmation,/ documents in

the Mining Plans to be submitted by him,

1
R 1
4 1
Flace: Bhubaneswar DIRECTOR OF MIN ES, ODISHA
Date- 23.09.2015 HHLIRRHESWP:I'{

Tewe woPy KTTESTED

d_

LoV
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. Government of India

i Ministry of Envj ronment, Forest and Climate Cha nge
g = (Issued by the State Environment Impact Assessm ent
% 5 AuthnrﬂyIEElM}, Orissa)

€8 [

;_5'_. - The Lussae

e SARAT BEHERA

At-Khirta, Ps-Dharmasalg, Disl-Jajpur -755024

Subject: Grand of Enviranmental Claarance FEE‘.:] Iz the proposed Project Acihvity
ureder the provision of EIA Notificadion 2006-regarding

SinhMadam,

This is in reference o YOur agpdEcalion for Emdiranmental Clearance ()
in respect of project submitted to the SElAA vide proposal number
SIAORMINGSI3N2020 dater Ve hpr 0T he particulars of frye environmental
clearance granded 1o the prajack g’ria;_qsqbq *'ﬁf?

T

The projed details along with 1erms and condilions are appendad herewith trom page

)

<

5

=

§ 1. EC Identification No. * 171481

4 2. Flle No. s BI04 2022

& 3. Project Type P

L 4. Category " i |

A | 5 Projecusctivity including o1 inerats

& Schedule No. . -‘."LI:"IF' ] -u?

§ | & MNameofProject o gl A ol EC of Bajabati Black

3 T S T 0-02 {Clustar Serial No-

E g b33 No-21 ,F'h::t]‘-h::-“lﬁ[fﬂﬂp]}
FE srea of 5.00 scres or 2.023

& ’I‘iaﬂem in village Bajabati yndear

= Dharmasala Tahasil of Jajpur Digtrict,

H’.:.l Oeisha.

By 7. Meme of CompanyOrganization  SaRaT BEHERA

= 8. Location of Project Ovisas

é 8. TOR Date 03 Jun 2090

=3

PARIVESH
(Pro-Active and Responsive Eacili tion by Interactive,
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o1 ATE LEVEL ENVIRONMENT TMPAGT ASSESSMENT AUTHORITY

ODISHA, BHUBANESWAR

IConatiyiad wnder iha £P Aol, 1986 and Eif palifcabion, 2000 by fral WEF & GO, Gowt of Indal
sRF 2, Ui, E.hulaaswawnr-'u'E'lni." [l o rd- 3510075 F-|l1m‘=-sn-|_1.an|:5ﬁn|'i_;-!,;a1|1|.: 0T
B o e ey —=

gElAA File No: 7633 EFEEB-MIHE'iJﬂ#-Eﬂﬂ

Projecl: Proposal of S Sarat Chandra Behera for mining of road metal fiom Bajabal

Black Stone Quarry No-2 over an area of 500 acies of 2 p23H=(Total Cluster-3

Area-35.66 Acres Of 14 49Ha, consisiing of 6nos.of ouarries) at vilage- Bajabati,
Tahasil- Dharmasala, Diistrict- Jajpur- Environmental Clearance reg.

Ref: Your online application dated 16.04.2022 for iwsue of EC vide Fie Mo
EWDW!NJ’?EESEEDEU

Sir,

This has reference 1o your online application seeking environmental clearans2 of
the mining project for mining of road metal from Bajabati Black Sione Quarry Wo-g over
an area of 5.00 acres OF 2 n23Ha(Total Clusier-2 Area-35 66 Acres af 14.43Ha) al
village- Bajabati, Tahasil- Dharmasala, Digtrict- Jajpur. The proposal falls in the category
() "Mining of minerals’ in the schedule of ELA Motification, 2006 as amended fom fime
\o fime. The proposal has heen apprased on the basis of the documants encloged with

the application, such &8s Fomm-2, form-1, supported by other necessany documents,
namely the PFR, DSR, Ep4P, Approved Mining Fian, cluster EIAEMP and Checklist

2. The proposed activitics in 8 nut shell are as follows: -

a. This is a proposal for mriining of road metal from Bajaball Black Sione Quamy No-Z
over an ana ol 5.00 acres Of 2 023Hal(Total Cluster-3 Area-35.60 Acres OF
14 .43Ha) at village- Bajabali, Tahasil- Dhammasala, District- Jajpur.

b, The mine area is 2 part of the Survey of India Toposheet No. TILMETILE
hounded by Latitude: 2004503 90°'N 1o 20P46'0B.06'N  and Longitude:
S6°06'30.43°E 1o A6°0624.72°E .

¢ The mining lease s an identified sairat sourcs in the DSR. The Bajabati Black

Stone Quarry Mo-2 salrat source will ba leased out under the ANMC Rutes 2016
-
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by Tahasildar, Dharmasala to the stcoessful idder (lessee) on the basis of public
auction for a lease period of § years,

d. The mining plan of the mining project prepared has been approved by Deputy
Director Geology, Directorate of Geology, Bhubaneswar on 31.03.2022.

2. As per the approved mining plan submitted, it iz observed thal the mineahla
resenvi in the lease area is 85015 cum of buillding stonefroad metal

£ The project proponent has not fumished the alignment of the extraction path for
road metal transportation. As reported by the Tahasildar/PP in the checklist, the
village road is at a distance of 1.0Km away from the mining lease area,

g. The cluster cerificate has been fumished by Tahasildar Dharmasala cerbifying
that this sairat source is a part of & cluster, Thera are 08 nes. of mines(including
this lease) located within 500m radius of lease ares canfirming to cluster situation
and EIAEMP study has already been carrfied oul for the entire cluster, The SEAC
have approved the cluster EIA/EMP prepared for the entire cluster in its meeling
held on 03.08,2021

h. The Tahasildar vide letter dated 04.04.2022 has submitted that the proposed
quarry is situated on non-forest land, even after verification of the DLC report.

i #As per the approved mining plan submitted. it is cbhserved that road metal from the
guarry will be extracted by semi-mechanized method with annual extraction of
road metal not exceeding 14590cum, maximum production eapacity during the
valid lease period.

c This proposal conforms to the item no. 1{a) in the schedule of EIA Mofification,
2006 as amended time to time, and the minor mineral extraction projeci in cluster falls
under Category B1 as the mining lease area in cluster is more than 5 ha.

4, The proposal in cluster was duly appraised by the SEAC in its meeting held on
03.08.2021.The SEAC has approved the EIAEMP reporl in cluster Bpproach and
recommended thal the SEIAA may consider to grant Environmental Clearanca 1o
individual lease in cluster after the lessee in cluster submit individual applications. The
lessee has already submitted the individual EC application In the Parivesh paral.

5. The Stale Environment Impact Assessment Authanty (SEIAA) efter considering
the proposal and recommendations of SEAC, Odisha hereby accords Environmental

Clearance in favour of the project valid uplo the lease period under the provisions of
-
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E14 Notification 2005 and subsequent amendmants therelo subject to strich compliance

«

of all giipulated condibons as mentioned below.

6. The Enviranmantal Clearance (EC) is accordingly graned 1o ihe proposed activity
ot foad metal mining subject lo tha following conditions and stiptlations. The EG shall
\ska efiect from the date of registration of duly executed lease dead in this regard by the
Tahasildar and shall be coterminous with the expiry of leage pertod.

T- The Tahasildar, Dharmasala who s the leass granting autharity in this case &
responsible for monitoring  strict compliance af the following conditions of grant of
anvironment clearance, by the project proponentilessae).

g. Stipulated Conditions:

§ 4 This Environmental Clearance ks given with 8 specific condition for comphance a8
follows that “from the google map || appears {here i& rampant mining and guarrying
within and around the proposed lease area, snd Tahasildar has lo reporn if any of
thiz is unauthorised / llegal and in viotation of MoEF & CC Motification dated
16052012 If some of it k& found to be in violation of EIA Motification, 2006, a
remediation plan for mitigating the adverse impact of vielations committed has to be
submitted by Tahasildar within a peried of 2 months. In addition, guanturn of illegal
quarrying in this hill block has to be estimated, and economic as well as
environmental loses have to be reportad in manetany 1Ems, with proposal made for
assessing penalty / compensation”.

89 The lessee shall implement the pallution control measures and safeguards as
proposed in the approved EINEMP in the cluster approach.

2.3 Al the Individual quamy lessee holders coming under the tahasil, Dharmasala
jurisdiction ghall create a common forum in coordination with the Tahsildar and
contribute funds to it for grading, compaction and maintenance of common haulage
road, provision of piped water with semi-circle Sprinkler system for suppression of
dust on the common haulage road, and provision of thick, multifaysr and a
continuous green belt around the lease area excluding the entry and ex/l gate for
pravention of enwironmental pollution and noise during mining activity. Al the
individual lesse holders shall implement the cluster EMP as proposed. All mining
activity shall be done in scientific manner to safeguard degradation of enviranmenl.
The Tahasitdar shall ensure the compliance of this gondition alonn with 2l lease
holders of his tahasil.

g4 Demarcation of the quarmy lsase area by posling durable concrete plllars of 1m
height above ground is a must prior to starting the guarny speration. Photographe of

proof showing the demarcafion of the quarry lease shall be submitted skong with
gompliance repod.
T
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85 No mining activities shall be allowed in forest area, i any, for which the Forest
Clearance is not availabla.

8.8 Under no circumstancas, the lesses shall use wagon drjlling blasting during mining
activity.

8.7 Quarry excavation shall not proceed below a level on the hill siope, and shall not
touch the base of the hill in any case. The Rule 37{1){a) of the OMMC Rule, 2018
slipulates that the depth of the quarry belgw the surface shall not excesd & meters,
The exploitation of stane material from the hill shall ha carmed oul in 2 systematig
Manner, spreading the quairying sctivity fo cover all the BCONOmic veins of mineral
and proceeding unifarmly to mere and mare depths from all sides simultaneously.
Maximum depth from the lep surface, at 8ny point on the hill, upte which quarrying
may be pemnitted shall be & meters. The iotal expected quantity of stone material {0
be exploited by Dperating in the above manner spaf| be calculated, which is the
maximum quantity that is aliowed in be extracted.

8.8 Maximum quantity of quarry material that can be permitted by the lessor 1o he
removed from the Quarry area is 14590Cum in & full yeer (January 1o December)
during the valid lease peried. During the plan period of Syears, the total Production
from the quarry shall be 72872Cum as per the spproved mining plan. Any flouting
of this quantitative restriction shall make this EC lizble 1o cancellation,

8.8 Any change in the calendar plan, change in production quantity or method of mining
shall not be made without prior approval of the SEIAA. Mining activity shall adhers
1o the working parameters of Bpproved mining plan prepared for this project. The
detailed production of road metal from the lease area of each vear shall be
submitted in tabular form dunng submission of compliance repor.

B.10 it shall be snsured thai quarrying is not carried out within 500 m of structures,
bridges, embankment, dams, weirs, ground waler extraction Paints, waler supply
head works, extraction points for irrigation and any other cross drainage strustures.
Pursuant to Hon'b'e NGT in iis Order dated 21.07,2020 in OA MNo-304/2018 in the
matter of M.Haridasan & Ors. Wrs State of Kerala and to comply with the direction
made therein "No stone guary invelving blasting will be operated within 200m
{minimum distance criteria) from Residentialpublic buildings, inhabited sites, other
location, ete.”

8.11 The lessee shall obiain NOC from CGWA and permission from WR department,
Govt of Odisha for use of ground waterfsurface water if any, required for the

project,

may affect the health in the villages located close 1o mining operations. Habitations
have a right for darkness and minimal noize levels at night. PPs mus ensure that

the biclogical clock of the villages is not disturbed: by erienting the floodlights!
s

EC Identification Mo - EC22B0ORITI4BT  Flle Mo, - TENESI-MING104-2022  Dais of tssue EC - 0E062I27 Paga B of 44



# (65%" 4

masks away from the vilagers and keeping the noise levels well within the
prescribed limits for day ghtfnight hours.

& 14 Mo mining shall be carfled out in the vicinity of natural fmanmede archeological
sites

815 It shall be ensured that quarrying shall net be caried out below ground water tabie
under any circumslances. if ground water lable occurs fintervanes within the
permitted depth, then also guatrying shall be stopped.

&.16 Topsoil, if any, shall hie stacked properly with proper slope with adequate measules
and should be used for planiation puUrPHSE.

BAT Mﬂﬁ minerals shall be allowed on any road passing (hrough
villagesfhabilations without prior_exphcil permi ion. Transportation of minerals
through existing rural ‘omds can be allowed only by the goncerned Govt
Department! Gram Panchayat/BOO and only after required strengthening such thal
the carrying capacity of road is inereased to handle the mineral carrying truck
traffic. The project propenent shall bear the cos! towards the widening and
strengthening of existing public roads in case (he same is proposed to be used for
the project. Mo movement an any road is allowed on existing village road network
without appropriately Increasing the carrying capacity of such roads. Project
proponent shall ensure fhat the rozd may not be damaged due to transportation of
the mineral and transport of minerals will be as per IRC Guidelines with respect 1o
complying with traffic congestion and traffic density.

8.18 Transport of minerals shall be done either by dedicated read or it should be
ensured that the trucks/dumpers carrying the mineral should not be allowed 10 pass
through the villages. The less2e shall obtain NOC of Panchayal for usage of
haulage road/Panchayat road.

&49 All the lease holders in a cluster should join hand for grading of the main haulage
road to maintain the gradient facilitating smooth movement of vehicles.

.20 Vehicles hired for transportation of minor mineral from the site should be in good
condition and should have poliution check cedificate and should conform fo
applicable air and noise emission etandards and should be operated only during
non-peak hours, Speed of vehicle be reguiated and in no case >30 Kms / hr be
allowed.

821 The vehicles shall not be overicaded and shall be coversd with Tarpaulin, The
competent lease granting authority may collect an appropriate road mainienance
levy from the lessee as par of the lease conditions on the basis of quanium of
mineral transported, and utilize the proceeds of the levy for proper maintenance of
the exiraction paths and roads to pravent their degradation on account of plying af
mineral carrying trucks.

8.2 Wet drilling method is to be adopted 1o control dust emissions. Delay detonators
and shock tube inftiation systern for blasting shall be used so as o reduce vibration
and dust.

bl
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8.23 The lessee shall not store ang use blasling Materalsiexplosives inside the lease
area without obtaining Jicans&"permissl'{m.-‘au!hurizaum from competant Authorty
a5 per Indian Explosives Rules, 1683

8.24 Drilling ang blasting {whereyver required) shall be dona only by licensad explosive

“9enl by the proponent after obtaining required approvale from competant
authorities,

informed one day before the aciyal lime of blasting, Blasting is permigsible af fixed
hour in day time only, after blowing the siran in.terrnl'i'tf:n’tl:,.r for 10 minutes before the
aclual start, for safety of the inhabifants, Blasting shall e carried out in sych a

the commitments made during the Public Hearing/Public Consultation meeting shall
be satisfactorily Implemented within the first three years and for this adequate

8,28 The lesses shall appoint an Occupational Healih Specialist for Regular and
Periodical medical examination of the werkers &ngaged in the Project and records
maintained; alse, Oscupational health check-ups for workers having some Bilments
like BP, diabetes, habituz) emakers, el shall be undertaken once in six months
and  necessary remedialipreventive measures  taken accordingly,
Recommendations of National Instityte for Labour for ensuring good ocoupational
environment for mine workers would also be adopted; all the ald age people of the

8.29 Pursuant te MoEF & CC, OM No EE-E#JED‘IEI-!AJIII:Iatﬂd 18.01.2020 1o comply
with the direction made by Hon'ble Supreme Court on 8.01.2020 in WP, (Civil)
No. 11472014 in the Mmatter Common Cause vs Union of India, the mining lease
holder shap after ceasing mining operations, undentake re-grassing the mining
area and any other area which may have been disturbad due to othar mining
activiies and resiore the land to a condition which is fit for growth of fodder, flora

fauna eto. B
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& 90 The lessee shall ensure safety of human life and livestock from accidents in case
yillage f any habitation s very neany tha mining lease arsa.

8.31 The lessee =hall ensure the safeguard and well being of villagers and school,
reqular health monitoring of all residents in the area and the compliance Report
shall be submitted to the Reglonal office of the MoEF & CC, Govt. of India and
SEIAA, Odisha

f.32 Al the lease holdars in a chister should |20 hand for development ol green bett all
around the clusler area. Plantation of 5000 saplings ehall be carried out in the
1= year of quarry operation in the peripheries of the quarry area by making planting
pits of 1 meter depth at suitahle spots along the approach raad and in village
eommon lands, within 1km beit of the quarry. MMME
photgaraphs MMM}: maonthly intervats to monitor the stalus
of the plantation. Tolal Plantation shall be carried out within 2-3 years af mining
activity and mainienance shall be continusd remaining years, Tress present in
mining area shall be uprooled & ransplanted in safety Zone.

£33 Dumping of quasry material is in no case permissible on any forest land; and all
dump yard shall be on duly permitted non forast tand.

834 Personnel working In dusly areas should wear protective respiratory devices and
they should akso be provided with adequate training and information on safety and
haalth aspects.

.35 The soil to be generated during mining activity shall be stacked in the eammarked
temporary  soil siack and shall be utilized for the planiation purpose o be
undertaken around the respective hillipatch and adjacent to haul roads of the same
in lease area.

& 36 The abandoned mine pit shall be converted to rain water slorage tank and the
cain water stored in pit shall be utilized for plantation as well as dust aUppressian.

837 Stone Crusher urit shall not be set up within 1km of the quarry site, and any
crusher to be set up (beyond ikmjhas 1o he with prior permission and after
obtaining of license and consent 85 per law.

8.38 Staggered contour frenches shall be dug out 1o cover all sloping arca and the kil
surface in general, within a Tkm bell of the guarry lease.

£.39 The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and complete this work before
abandanment of ming; and has o eubmit @ defalled plan of action in this regard
within six months, indicating definite timelines and physical oulcomeas. Phatographs
showing the reclamation & rastoration of the mined oul area shall be submitted
along with comphiance report &t the end of lease period.

g 40 Waste oilz, used oils generated fram the EM machines, mining operations, it any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and
trans-boundary movement) Fules, 2008 and its amendments therecf o the
regyolers authorized by SPGE, Odisha.

'n_l-j__

&
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B.41 Environmenta) Managemeant Plan (EMP) ghall be mplemented by PP 1o Ensure
compliance with the environmental conditions speciliied above. The vear wise funds
Barmarked for environmental proteclion measures chay ba kept in separate account
and shall be spent according to the Plan propased. Year wise progress of

Implementation of EMP chail be reporied to the SEIAA, Odisha and OSECR along
with the compliance report,

942 .THE Proponent shall take NECEssary measures |o ensure Ihat there is no adverse
Impact of the mining eperations o the human habitation i any, existing nearby
8.43 It shall be Mmandatary for the project managament to submit quarterly compliance

MoEF& CC, Bhubaneswsr, In hard and soft coples on 1 “day of January, April Juky.

October of each calendar year, faiing which EC is fiable fo be revoked, The

Proponent shall upload the compliance report including resulls of monitgred data,

as licable in_the website o the Ministry far m nitoring of EC Londitions, The

toncermned Tahasidar shail ensuie the loading of EC iance report in the
ivesh portal by th raject nr ent.

8.44 At the end of mine closure, the proponent shall immediately remove all the shade
Put up in the quarry and all tha equipment in the area before closure of the quarry,

8.45 The conditions stipulated in the environmental clearance will be closely manitored
on the ground by the lease graming autherily, i.e, the Tahaslidar, whao zhall ensure
campliance of the stipulated conditions and take corrective measures promptly in
case of any nen- compliance and also ensure that the project proponant submits
quarterly complianca reparts,

B.46 The concerned Regional Office of the MoEF & CC/ SPCB, Odisha shall perodically
monitor compliance of the stipulated conditions as applicable for this project, The
Project authorities should extend full cooperation fo the MaEF & CC officer(s¥SPCE
officer(s) by furnishing the requisite data / information / menitoring reports.

8.47 A copy of the clearance [etter shall be sent by the proponent to concermed Gram
Fanchayat fPanchayat Samili /ZilaPariead Municipal Corporation ! Urban Local
Body as the case may te.

8.48 A copy of this Environmental Clearance lalter shall be displayed on the wabsite of
the Odisha State Pollution Cantrol Board. The EC letter shall also be displayed at
the Regional Office, District Industries ceniie and Collector's Office/ Tehsildar's
office for 30 days.

8.49 The project prapanent shall advertise in at least twe local Newspapers widely
cireulated in the region, one of which shall be in the vernacular language informing
that the project has been accorded Emvironmental Clearance and copies of
clearance letters are available with the State Pollution Control Board and may also
be seen on the website of the Ministry. The advertisement shall be made within
sevan days from the date of receipt of the Clearance lotter and a copy of the same
shall be forwarded to the Regional Office of MoEF&CC, Bhubaneswar,

b
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8.50 Preject proponent ghall obiain Consent to Dparate from the OSPCE and effectivaly
implament all the condilions stiputated thersin. The mining aclivity shall nol
commence prior to obtaining Consent to Establish | Gonsent to Operate from the
state Pollution Cantrol Board. :

B.51 The SEIAA, Odisha may revoke or suspend the EC. if implementation cf any of the
ahove conditions 15 not satisfactory, The SEIAA, Odisha resemnves the right o alter
imodify the above candilions ar stipulate any further condition 10 the ntarest of
anvironment protection.

g 562 The Project Proponent (leasa halder) shall infarm the SEIAA of any change (n
awnership of the mining lease. In case, there ig any change in ownarship or mining
lease is fransferred, then mining operation can be carried out only after transter of
EC as per provisions of the para 11 of ElA Natfication, 2006, as amended from
time to ime.

8 5% Concealing any factual information of cubmicsion of falseffabricated data
and failure to comply with any of the cenditions mentioned above may resull in
withdrawal of this envirenmantal clearance besides atiracting penal pravisions in
the Environment (Protection) Adl, 18865

f.54 The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air {Prevention & Conirol of
Polistion) Act, 1881, the Envircnment (Protection) Act, 1986 and the Public Liability
insurance Act, 1981 along with thelr amendments and rules made there under and
also any other orders passed by the Hor'ble Supreme Cour of Indial High Court
and any other Court of Law relating 1o the subject matter.

§.55 This Environmental Clearance (EC) iz subjecl to ordersijudgment of Hon'ble
Supreme Court of India, Honble High Court, Hon'ble NGT and any other Court of
Law, Common Gauss Conditions as may be applicable.

8.56 Any appeal against this envircnmental clearance shall e with the Mational Green
Tribunal, if preferred, within a peried of 30 days as prescribed under section 16 of
the National Green Tribunal Act, 2010.

Yours Faithfully,

Member Em‘.:reﬁr'y
Copy {0

4. Additional Chief Secretary, Forests & Environment Dept., Govemment of Odisha for
information.
2 Member Secretary, State Pollution Control Beard, Odisha, Paribesh Bhawan,
AJ118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.
5. Member Secretary, SEAC, Paribesh Bhawan, A18, Nilakantha Nagar, Unit-Vill,
Bhubaneswar for information.
bl
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p=c REGIONAL OFFICE, KALINGANAGAR

DLS HA STATE POLLUTION CONTROL BOAR D, ODISHA
ST [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
“# AT ﬂl—r.-ll:l.l..ﬁ.Glllr,. NEAE QFaC UFFICE, JK Haad, PO- Farre Chromo Flarig, Jajpue

DEST- JAMPUR-TSS015 COISHA, 1MDIA
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OFFICE N TEMORANDUM

In consideration of the online application No. 4697361 of Mis. Bajabati Black Stone
Quarry No. 2 (Cluster Serial No-3 B/2} for obtaining Consent to Establish, the State
Pollutlon Control Board |s Pleased to convey its Consent to Establish under Section
2% of Water {Frevention and Control of Pellution) Acl, 1974 and under Section 21 of
Alr {Prevention and Control of Pollution) Act, 1981, for excavation/gquarrying of Road
Metal as follows:

Excavation/Quarrying of Road Motal of quantity 72872 Cum duting approved
mining plan period of 05 years with maximum annual production 14580 Cum,

At Bajabatl under Dharmasala Tahasil over Plot No. 1050 (P} of Khata No. 215 mMeasuring
an area 5.00 Acres (2.023 Ha} as mentioned i application form} in the district of Jajpur with
the following conditions.

GENERAL CONDITIONS:

1. This consent 1o establish iz valld for ihe rew materials, product, manufasiuring process and
tapacity mentianed in the application form, This order is valid for five vears, which means the
Froponent shall commence eonstruction of the project within = period of five wears fram the: date
of issue of thie arder. If the propanent 1ails 1o do substantial physical progress of the project
within five years, then a renewal of this consent to establish shall be sowght by the proponent

2 The industry =hal camply to the provisions of Environment Protection Acl, 1886 and the Rudes
made there under with their amendments from time to time such ae Hazardous and Cther
Wastes (Management & Transbourdary Mavemont) Rukes, 2018, 82 smended from fime 1o fime,
Hazardous Chemical RulesiManufacture . Storage and Import of Hazardous Chemical Fulesg,
1968 eic. and the amendments there under, The indusiry shall aise compiy 1o the previsions of
Public Liability Insurance fct, 1894 if spplicabis.

3. The industry is 1o apply for grant of consent ta operate under section 2528 of Waler (Prevention
& Conirel of Pallution) Act, 1574 and Alr (Preventin & Contral of Peflution) Act, 1981 for at least
3 {thees} months before the commercial proguction and cbisin consent 1o operate from this
Hoard,

4. The consant te esteblish is subject to statutory and other clearances from Gevt

of Odisha and! or Govt. of Indiz 3z and when applicable,

SPECIAL CONDITIONS:

1, This consent to establish granted under Section 25 of Water [FECP) Acl, 1974 and
Section 21 of Air (P&CP) Act, 1881 shall be subject to the mining plan approved by the
Deputy Direcior Geology, Directorgie of Geology, Bhubaneswar, Environmernt
Clearance issued by SEIAA and Lease to be granted under O.M.M.C Rules, 2015,

2. The accumulated water in the quary pit during mensoon shall be freated in series of
seitling tanks before discharge to natural drainage systems.

3. Garland drain shall be constructed on the hill slope and ghall be channelized o seifling
tanks for treatment of minoff,
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4 The water sprinkling syslems shall be provided i the haul Toad, transportation rosds,
guAarry areas, stockpiled areas and other dust gensfating SIeas e coniral the fugitive
dust emission.

5. The Lesses/Project Proponent shall provice adequale sanitation facilfies for is weorkers
{o avoid any opan defecation and unhygienic condition iry the surrounding Bress

& et drilling method shall e adopted o contral fugitive: dust emission, Delay detonalors
and shock fube inifiation system forf hiasting shall be adopted s¢ 8s ta reduce dust
BmiEsitn.

7. \ehicles hired for wransportation of minot mirerat from the site shall be in goad cendiion

and shall have PUG Carificale. Vehcles shall conform to the &1

r & nolse emission

standards and shall be operated during non-peak hours,

g The vehicles in wiich soil is to be transported shatl be coverad with tarpaulin to prevent
spillage and getting minar minesal alrborne

5 The mines shall undertake plantation as menticred in the mining plam.

{0, The top soil shall be stored in earmarked area and shall be utilized for nearby avenue
plantation after separated from the mixed rack boulders and pabbles.

11. The prapect proponent shall abtain NOC from COWA for withdrawal of groaundwatar
required for the project, i any.

12, Amblant air qualkty inside the mining tease area shall be maintained 85 P& Naticnal
Arribient Alr Quality Siandards,

13, The mine shall abide Iy the provisions of E (P Act 1986 and Rutes framed thereunder.

44_ The Board may impose jurther conditions or medity ihe conditions as stipulated In this

arder during instaliation and/of al the lime of obtaining consent o aperate and may

tevoke this order i CAse the sfipulate condiians a1e nat implemented and ! of
irformation are found ta have heen suppressed [ wrongly furtished in the application
form.

To,

Mz Mo,

gri Sarat Chandra Behera, Lesses
Wiz Bajabati Black Stone Quarty No.2
(Cluster Serial Mo-3 BI2)

At — Khunta, PS-Dha rmasala
Dist-Jajpur

|

HJ’J’;— ey
o 02 2F

REGIONAL OFFICER

Gt

Capy forwarded to:

1.

i obe B3R

The Member Secretary, 5.02.C. Board, Odisha, BhubanEsnar,
The Collector & Distrct Magistrate, Jajpui.

. The Dy. Director Geatogy, Directorale of Genlogy, Bhubaneswar
. The Tahasildar, Dharmasala

Copy to Guard fil /

REGIONAL OFFICER
Treie cOFY JTTEATED

Ayl
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o STATE POLLUTION CONTROL BOARD, ODISHA
R e [DEPARTMENT OF FOREST & ENVIRDONMENT, GOVERNMENT OF ODISHA
% AT- DHAHALAGIRI, NEAR ORSC DFFICE, LK Read, P05 Ferra Chrgeme Plant, 1| gidr ]
“F DIST- JAIPUR-755018, ODISHA, [NOIA
CONSENT-0ORDER
Mo 298 KNG/BSQiga Date (&5 'CF-Relds

CONSENT ORDER NO.CISIRO-SPCEBIKALINGA NAGAR (APC AWPE)

Sub: Consent to eperate under section 25/26 of Water {PCP) Act, 1974 and under section 21
of the Air (PCP) Act, 1981,

Ref : Your online application No. 4697417 & This Office consent to establish order granted
vide letter no 357/KNG/IBSQ/E9 Dtd 10.02.2023

Consent to operate is hereby granted under section 25 / 26 of Water (Prevention & Contral
of Pollution) Act, 1974 & under section 21 of Alr (Prevention & Control of Pollution) Act, 1881 and
rules framed there under to

Name of the Mine Wi/s. BAJABATI BLACK STONE QUARRY NO 2
(Cluster Serial No-3 B/2)

MName of the Occupier & Dasignation Srl Sarat Chandra Behera, Lessee

Address At- Village Bajabati (Plot No- 1050 (P) of Khata No.

215 over an area of 500 Ac.(2.023 Ha)), Tehsil :
Dharmasala Dist- Jajpur,Odisha

This consent order is valid for the period up to 31.03.2024,

(This consent to operate is granted based on environmental clearance issued vide SEIAA
Identification no EC22B0010R171481 dtd 03.06.2022 and subjected to validity of mining
leasa)

This consent order is valid for the product quantity, specified outlets, discharge guantity and

quality, specified chimney / stack. emissian quantity and quality of emissions as epecified below.
This consent is granted subject to the general and special conditions stipulated therein

A Details of Products Manufactured.

Sl No. Product. Quantity (in cu metersyAnnum
Excavation of Granife Stone for the
1 year 2022.23 - 14573 nr’
Excavation of Granite Stone for the . I
8 year 2023-24 i |

F.T.0
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Discharge permitted through the following outlet subject to the gtandard.
Sl [ Deschghion | Point | of | Quanbity of dis- Prescribed standard ]
Mo, af outlet discharge. | charge KLD of pH | 85 | D&G
KLihr mgl mg
1 Damestic Soak plvia | - 55 — | 100 10 -
waste water | sepiic tank. 8.0
2 - 2 2 A
I
Emission permitted through the following stack subject to the prescribed standard.
Chimney | Description Ciack | Quantity | Prescribed
Stack Mo, | of siack. height | af standand.
() emission | mgiNm®
P 202 HNOx

The Lnil shall maintain within /s premises the prescrib

i Ambiant Noise Level for Residential Arsa.

Disposal of solid waste permitted in the following mannef.
S | Type of | Quantity Quanlity | Quanfity to | Cuantity | Descrption of disposal

Mop. | solid generated | 10 be | be reused | disposed off | sie
wasie (TP} reused on | off siie | (TPD)

R ] (TPDY}
(TPD)

1 Owerbur . - Shall be slored as per
dan'Top approved mining plan
soil

7 = = = =

-

Conid...
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GEN CONDITIONS FOR A L UNITS

The industry would im madiately submit revigsad 2 pplication for consent o establish and
@perate to this Board in the 2ven of any change in the quantity and quality of raw material
and products / manufaciuring process or Quantity /guality of the effluent rate of emission  air
pollution control aquipment / system ot

The application shall comply with and carry out the directives/orders Issued by the Board in
this consent order ang at all subsequent times without any negligence on his part. In case of
nan-compliance of any orderidirectives I=sued at any time andior violation of the lerms and
conditions of this “Onsent order, the applicant shall be liakle for legal action as per the
provisions of the Law/Act

The applicant ehal| make an application for grant of fresh consent at lea st 80 days bafore the
date of expiry of this consent order,

This consent does not althorize or approve the tonstruction of any physical structure or
tacilities or the undertaking of any work |n any natural waler coursp.

The applicant shall display this consant granted to him in a prominent Place for perusal of the
public and ingpesting officers of this Boarg,

Meters must be affivad al the enfrance of the water supply connection se that such metars
are easily accsesibla for inspection and maintenance and far other purposes of the Act
provided that the place where it is affixed shall in no case be at a point before which water
hes been taped by the consumer for utilization for any purposes whatsoever

Conid...
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12 geparate meters with necessary pipe-line tor assassing he quantity of water used for gach
of tha purposes mentioned below:

a) Industrial eooling, spraying i mine pits or bolier feed,
b) Damestic purpess
c) Procass
13. The applicant shall display syitable caution board at the lace where the effluent is antering
irto any water-body or any oiher place to be indicated by the Roard, indicating therein that
the area into which the effluenis aré peing discharged i not fit for the domeshc yeafbathing.

14 Storm walel shall not be allowed to mix with the trade andior domestic effluent on the
upstream of the jerminal manhales where the fiow measuring devices will be installed

15. The applicant shal maintain geod house-keeping beih within the factery and the premises,
All pipes, yalves, sewers and drains shall be jeak-proof. Floor washing shall be admitted
e the effiuent callection syslem only and shall not be allowed to find their way in storri

draing or opan areas.

16. The applicant =hall at all times malniain in good working order and operale as efficiently a3
possible all freatment or contral facilities of gystems inetall or used by him tn achieve with
the term(s) and conditions of the consent.

17 Care should be taken to keep the anaerobic l2goons, i any, piologically active and not
utilized as mere stagnation ponds. The anaerobic 1agoons should be fed with the required
nutrients for effective digestion, Lagoans should be constructed with sides and pottom made

impervious,

18. The utiization of treated effluent on factory’s OWD tand, if any, gnould be campleted and
ihere should be NO possibility af the effiuent gaining AccEss into any dralnage channal or
ather waler courses either directly or by cverflow.

14, The sffluent disposal on land. if any, shouid be done without creating any nuizanca to the
surroundings of inundation of the lands at any Hme.

20, if at any time the disposal of ywreated effluent &R |and becomes incomplete or unsatisfactory
or create any probiem or hacomes a matier of dispute, the industry must adopt aliernate
satisfaciory treatment and digposal measuUres.

74,  The sludge from freatment units shall be dried in sludge drying beds and the drained liguid
shall be taken to gqualization tank

2z The affiuant treatment units and disposal maasures shall hecome oparative at the time of
commancament of production.

23 The applicant shall provide port holes for sampling the emissions and aG0eSS piatform for
carrying out stack sampling and provide elsctrical outlet points and ather arrangements for
chimnays/stacks and other sources of smissions goas 10 collsct samples of emiasion by

the Board or the applicant at any time In accordance Wwith the provision af the Act or Rules
made therein.
Contd...
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24.  The applicant shall provide ali facilities and render required assistance 1o the Board staff for
tollection of samples ¢ stack monitoring / inspection,

23 The applicant shall not change or aller sither the quality or quantity or rate of emission or
install, replace or alter the air pallution control equipment or change the raw material or
manufacturing process resuiting in any change in quality andfor quantity of EBMISsions,
without the previcus written permission of the Board.

28, Mo control eguipments or chimney shall be altered or replaced or as the case may be
erectad or re-erected excepl with [he previous approval of the Board.

2. The liquid effluent arising out of the operation of the air paliution control equipment shall be
treated in the manner and 1o ian of standards prescribed by the Board in accordance with the
pravisions of Water (Prevention and Control of Pallution) Act, 1974 (a5 amended).

28. The stack montoring system empioyed by the applicant shall ba opened for inspection to
thie Board at any time.

28.  There shall not be any fugitive or episedal discharge from the premises

30.  In case of such episodal discharge/emissions the Industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions/stop {he
operation of the plant, Reporl of such accidental discharge /emisgion shall be braught to the
notice of the Board within 24 hours of OCEUMence

31. The applicant shall Keep the premises of the industrigi plant and &ir pollution control
equipments clean and make all hoods, pipes, valves, slacke/chimneys leak proof. The air
pollution central equipments, location, inspection chambers, sampiing port holes shall be
made easily accessible at all times.

42, Any upset conditien in any of the plant/plants of the factory which is likely to resull in
increased effluent discharge/emission of alr pollutants and 7 of result in violation of the
standards mentioned above shall be reported 1o the Headguaners and Fegional Office of the
Board by fax / speed post within 24 hours of ils QGCUTENCE,

43, The industry has to ensure that minimum three varieties of trees are planted at the densily of
not leses than 1000 trees per acre. The trees may be planted along boundaries of the
industries or industrial premises. This plantation is stipulated over and above the bulk
plantation of frees in that area,

34.  The solid waste such as sweeping, wastane packages, emply containers residues, sludge
including that from gir pollution contral equipments collected within the premises of the
mdustrial plants shall be dispesed off sclentifically to the satisfaction of the Board, s0 as no
to cause fugitive emission, dust problems threugh leaching ete., of any kind

Contd.,,
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o,

a7.

38.

22

40

41.

42,

43,

All sofid wastes arising In the premises shall be properly classified and disposed aff to the

satisfaction of the Board by
iy Land fill in case of inart matarial, care beingd taken to ensure that the mateial does
not glve nse to leachate which may percalate inlo ground water or carmed away with
stamm rumn-off
ity Controlled incineration, wherever possible in casa of combustible organic material,
W) Composting, in case of bin-degradable material,

Any toxic material shall be detoxicated [f possible, otherwise be sealed in stegl drums and
buried in protected areas after obtaining approval of this Board in writng. The detodcation
or sealing and burying shall be carried out in the presance of Board's authorized persons
only. Lefier of authorization shall be oblained for handling and disposal of hazardous
wasles.

If dize to any technological improvemsnt or atherwise this Board is of opinien that all ar any
of the conditions referred to above requires variation (including the change of any control
equipment either in whole or in part) this Beard shall aftar giving the applicant an opportunity
of being heard, vary all or any of auch condition and thereupon the applicant shall be bound
to comply with the conditions so varied.

The applicant, hisfheirsflegal represeniatives or assigneas shall have no claim whatsoever fo
the condition or renewal of this cansent after the expiry period of this consent.

The Board reserves the right fo review, impose additional conditions or condition, revoks
chanpe or aler the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letier of conaent, the Board hersby
rasarves to it the right and powsr under section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 10 review any andior all the conditions imposed herein above and to
make such variations as deemed fit for the purpose of the Act by the Board.

The conditions impased as above shall continue to be in force until revoked under section
27(2) of the Waler {Prevention & Control of Pollution) Act, 1874 and saction 21 A of Air
(Prevention & Conlrol of Pollution) Act, 1981.

In case the consent fee is revised upward during this period, the industry shail pay the
differential fees to the Board {for the remaining years) to keep the consent order in
forca, If they fail to pay the amount within the period stipulated by the Board consem
ardier will be revoked withoul pricr naotice.

The Board reserves the right to revoke/refuse cansent to operate at any time during period
for which consenl is granfed in case any violation is observed and to madify/ stipulate
additianal condilions as deemed approprate.

Contd...
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E. SPECIAL CONDITIONS ' £
1. The accumulated water in the quarry pit during:pg_%ﬁ&mn shall be treated in series of settling
tanks before discharge to natural drainage systems.

2. Gariand draln shall be constructed on the hill slope and shall be channelized to setting tanks
for treatment of runoff.

3. The water sprinkling systems shall be provided in the haul road, transportation roads, quarry
areas, stockpiled areas and other dust generating areas to control the fugitive dust emission.

4. The Lessee/Project Proponent shall provide adequate sanitation facilities for its workers to
avoid any open defecation and unhygienic condition in the surrounding areas.

3. Wet drilling methad shall be adopted 1o control fugitive dust emission, Delay detanators and
shock tube initiation system for blasting shall be adopted so as to reduce dust emission.

6. Vehicles hired for transportation of minor mineral fram the site shall be in good condition and
shall have PUC Certificate. Vehicles shall conform to the air & nolse emission standsrds and
shall be operated during non-peak hours.

7. The vehicles in which soll is to be trensported shall be covered with tarpauiin to prevent

spillage and getting minar mineral airbome.

The mines shall undertake plantation as mentioned In the mining plan..

9, The project proponent shall obtain NOC from CGWA for withdrawal of groundwater required
for the project, if any.

10. Ambient air quality inside the mining lease area shall be maintalned as per Natlonal Ambient
Air Quality Standards

11. This unit has to abide by the provisions of E (P) Act, 1986 and rules framed there under.

12, The Board may impose further condition or modify the conditions as stipulated in this order
during instzliation / or at the time of abtaining consent to aperate and may revake this order
in case the stipulated conditions are not implemented and | or information is found to have
been suppressed [ wrongly furnished in the application form.

13. The Board reservis the right to revoke [ refuse consent at any time during this period incase
any wiolalion is observed and to modify / stipulate additional conditions as deamed
appropriate.

£

The occupier must comply with the conditions stipulated in section A, B, €, D, E and
consent arder valid. '

=

REGIONAL OFFICER
To A .
sri Sarat Chandra Behera, Lessee
M/s BAJABATI BLACK STONE QUARRY NO 2
{Cluster Serial No-3 Bf2)
At: Khunta, PS-Dharmasala
Dist-Jajpur, Odisha
Memo No. / Dt.

Copy forwarded to

1. The Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar.
2. The District Collector Jajpur

3. The Deputy Director of Mines, Jajpur

4. The Tahasildar, Dharmasala, Jajpur

5. Guard Fle. /

REGIONAL OFFICER
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NATIONAL AMBIENT AIR QUALTEY STANDARDS

5l | Pollutants Time ““Concentrate of Ambient Alr
Mo, Weighed -
Avorage Industrial Ecologically Methods of Measuremont
Residential, | Sensitive Area
Rural and (notified by
other Area Gentral
s Government)
{1} 2) . 3 i4) {5) {6}
1 Sulghur Digxide (SO, Annual* | 50 120 -Improved wesl and Gaske
paim? | 24 Hours ™ | 80 | 60 - Ultraviclet fluorescence
2. | Nitrogen Diowide Annual * 40 B - Moified Jacob &Hochheiser
(N, uaim® | { Na-Arsenits)
24 Hours ** &0 | BO - Chemiluminescence
3 Particulate Mattar {size Annual 60 B0 -Gravametric
less than 10pm) or - TOEM
P Mygugim® 24 Hours ** | 100 100 - Bata Attenuation |
4. | Particulale Matter (sire Annugl 40 40 -Gravimetne
less than 2. 5um) or - TOEM
B, sugim’ 24 Hours ** | 60 &0 - Beta Attenuation
5 | Dzone (Og) pgim® 8Hous** [ 100 100 - UV Photometnc
- Chemiluminescence
1 Hours ** 180 180 - Chemical Mathad
B. | Lead (Pb) pgim® Annual * 0.60 0.50 -AASICP method after sampling
on EMP 2000 or equivalent filker
24 Hours ™ 1.0 1o REDEr,
- E0-XRF using Tafion filter
T Carbon Monoxide 8 Haurs = a2 02 - Non Disparsive Infra Red (NDIR)
(CO) mgim” 1 Hours ** 04 | 04 Spectroscopy
8. | Ammenia (NHs) pgim® Annual* 100 [ 100 -Chemiluminescence
24 Hours™ 400 A0 - Indophenol Blue Mathod
9. | Benzene {CaHg) pgim” Annul = 05 05 -Gas Chromatography based
continuous analyzer
- Adsorption and Descrption
ollowed by GC analysis
10. | Benzo (a) Pyrene (BaP} | Annual® 01 o1 -Selvent extraction followed by
Particulate phase only, HPLC/GC analysis
ngjm’
11. | Arsenic (As), ngfm” Annual® 06 i[5 -AASIICP method after sampling
on EPM 2000 or equivalent filter
] T
12. | Nickel (Ni),ng/m™ Annual” 20 20 -AASICP method sfter sampling
on EPM 2000 or equivalent filter
| | papar

=

Annual arithmetic mean of minimum 104 measuresments 10 4 year at a

particular site mken twice 3

week 24 houoely at uniform intervals,

24 houtly or B8 hourly or 0 houtly menitored values, as applicable, shall be complied with 98% of
the time in 3 year, 2% of the time, they may exceed the lmits but not on tag consecutive days af

Mo terng.
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—= STATE POLLUTION CONTROL BOARD, ODISHA

i _,-'f'l. |:..:_ L w4
_,;w"j‘}' : g?x Tel : 0-5743%.
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ODISHA
i [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA)
% AT- DHABALAGIRI, NEAR Ohir QFFICE, LK Rpad. #0: Fermm Chrarma Plant, Jajpur
“!ﬁr DEST- JAIFUR-TS5019, ODISHA, INOLA
| CONSENT-ORDER
No 473 IKNGI/BSQ/8Y Dale &7 0 %-Doay

CONSENT ORDER NO. 615 /RO-SPCBIKALINGA NAGAR (APC &WPC)

Sub: Consent to operate under section 25/26 of Water (PCP) Act, 1974 and under section 24
of the Air (PCP) Act, 1081,

Ref: Your online a pplication No, 54600872 & This Office consent to operate order granted vide
letter no 398/KNG/BS QRS Dtd 15.02.2023

Consent to operate s hereby granted under section 25 / 26 of Water (Prevention & Controf
of Poliution) Act 1974 & under section 21 of Air (Prevention & Control of Pollution) Act, 1881 and
rutes framed there under to

Name of the Mine M/s. BAJABAT! BLACK STONE QUARRY NO 2
(Cluster Serial No-3 BiZ)

MName of the Occupler & Designation Sri Sarat Chandra Behera, Lessee

Address At- Village Bajabati (Plot No- 1050 (P) of Khata No.

215 over an area of 5.00 Ac.(2.023 Ha)), Tehsil -
Dharmasala Dist- Jajpur,Odisha

This consent erder is valid for the period from 01.04.2024 up to 31.03.2025.
(This consent to operate |s granted based an environmental clearance issuad vide SEIAA
Identification no EC22B0010R171484 dtd 03.06.2022 and subjected to validity of mining

lease)
This consant order is valid for the product guantity, specified outlets. discharge quantity and ¥

quality, specified ehimney / stack, emission quantity and guality of emissions as specified below,
Thiz consent is granted subject to the general and 5 pecial condltions stipulated tharein,

A, Details of Products Man ufactured.

ED Product. |' Quantity {in cu meters)/Annum ‘1
Excavation of Granite Stone for the
14590 7’
- year 2024-25 | i |

P.T.O

e
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Discharge permitted through the following outlet subject 1o the standard.
remeT Desonpion | Pomt  of | Quaniily of die- | Prescried “iEnderd. |
Mo, of outlet. discharge. | charge KLD ar pH 55 Q&G |
KL | mgn | mgl N
E Dormestic Soak pit via 55 —| 100 0 |- .
waste weter | septic tank 90
= - —
Emission permitied through the following stack subject to the prescribed standard.
[Chimney | Description Gtack | Quantity | Prescribed
Siack Mo, | of stack height | af standard.
m} BTNizEion rrlg,ﬁ'-nh'r‘l3
Pl 502 NO%
1 i i . = 5 = . £

il shall maintain within iis premises the

1
prescribad Amhiant Noiss Lavel for Residential frag. |

pisposal of solid wasts permitted in the foflowing manner.
5i | Type of | Cuently Quantily | Quantity to [ Cuantity Description of disposal |
Mo, | sobid generated | O be | be reused disposed off | sila
wasle reused on | alf site | (TPD)
site (TP
(TPDY
1 Qiverbur - - - Shall be stored as per
dan/Top approved mining pan
il

2 2

Confd...
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SENERAL CONDITIONS FOR AL L UNITS

The consent js given by the Board in consideration of the particulars Qiven in the application.
_An}-' change ar alternation or deviation made in aciual practice from the particulars furnished
I the application will alsa ba the ground liable for reviewdvariation/revecation of the consent

arder under section 27 of the Act of Water {Rrevention & Control of Pollution) At 1974 and

The industry would immediately submit reviseg application for consent to establish ang
operale to this Board in the event of any change in the quantity and quality of raw material /
and products f manufacturing procoss or quantity /quality of the effluent rate of emissian f ajr
pollution control equipment / system aete

The applicant shall net chahge or alter aither the quality or quantity or the rate of discharge
or lemperature or the royte of discharge without the previous written parmission of the

non-compliance of any order/directives issusd af any time andfor violation of {he terms and
conditions of this eonsent order, the applicant shall be fighle for legal action as per the
provisions of the LawfAct
The applicant shall make = application for grant of fresh consent at least 90 days before the
date of expiry of this consent order,

This consent does not authorize or approve the consiruction of any physical structire or
facilities or the undertaking of any wark in any natural water course:

The applicant shall display this consent granted to him in a preminent Place for perusal of the
public and inspecting officers of this Board

An inspection book shall ba opened and made avaliabls to Board's Officers during the visit to
the factory.

The applicant shall furnish 1o the visiting efficer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
pollution central system / stack monitering system any other particulars as may be pertinent
to preventing and contralling poliution of Water / Air.

Meters must be affixed at the entrance of the water Supply eonnection so that such meaters
are easily accessible for inspection and maintenance and for other purposes aof the Act
provided that the place whare it is affced shall in no case b al a point before which water
has been taped by the consumer for ufilization for any purposes whatsoever.

Contd...
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12.

13

i

18.

19.

20,

21

23

geparate meters with necassary pipe-line for assossing the quantity of water used for each
of the purposes mentioned baiow:

a) Industrial cooling, spraying in mine pits or boiler feed,

t) Domestic purpose

c) Process . :
The applicant shall display suitable caution board at the lace where the gffluent is entenng
into any water-body or any other place to be indicated by the Board, indicating thenein that
the area into which the effiugnis are being discharged is not fil far the domastic usafathing.

Sigrm water shall not be allowed to mix with the irade andlor dmﬁgaﬁc affiuant on the
upstream of the terminal manholes where the flow measuring devices will be installed.

The applicant shall maintain good house-keeping both within the factory and the premises.
Al pipes, valves, SEWETS and drains shall be leak-proef. Floar washing shall be admitted
into the effluent collection system only and chall not be allowed 1o find their way in storm
drains or open arsas.

The applicant shall at 1l times maintain in good WOrking order and operate as efficiently 25
possible all treatment or control facilities ar syslems inetall or used by him to achigve with
the termis) and conditions of the consent.

Care should be faken 1o keep the anserchic lagoons, it any, blologically sefive and not
Utilized =s mere stagnation ponds. The anaerobic lagoons ehould be fed with the required
nutrients for effeciive digestion. Lagoons should be constructed with sides and bottom made
impervious.

The utilization of treated efijuent on fastory's OWn fand, i any, should be completed and
here should be ne possibifity of the effluent gaining Actoss into any drainages channel of

ather waler coUrses aither directly or by overtlow.

The effiuent disposal on jand, if any. should he done without crealing any nuisance 1o the
surroundings of inundation of the lands at any time.

If at any time the disposal af treated effluent on land bacomes incomplete or unsatisfactory
or create any problem or becomes & matier of dispute, the industry must adopt allernaie
satisfactory treatment and disposal measures.

The sludge fram treatment urits shall be dried in sludge drying beds and ihe drained liquid
chall be laken to equalization tank.

The effiuent treatment units and disposal Measures shall become operative al the tima of
commencement of production,

The applicant ghall provide port holes for sampling tha emissions and B0Cess platform for
carrying out stack sampling and provide electncal outlet points and othar grrangements for
chimneysfstacks and other SOUTCES of emissions so a8 1o collect samples of emission by
the Board or the applicant at any time in accordance with the provision of the Act or Rules

made thersin.
Contd...
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The applicant shall provide all facilifies and render required assistance to the Board staff for
collecton of samplos / staek manitaring / inspection,

The applicant shall not change or alter either the quality af quantity or rate of emission or
install, replace or alter the air pollution coptrol Bquipment or change the raw material or
manufacluring process resulting in any change in quality andfor quantity of EMissions,
without the previous written permission of the Board.

Mo control equipments ar chimney shall be altered or replaced or as the casze may be
erected or re-erecled except with the Breviaus approval of the Board,

The stack monitoring system smployed by the applicant shall be opaned for inspection to
this Board at any time,

There shall not be any fugitive or episodal discharge from the premises,

in case of such episodal dischargelemissions the industry shall fake Immediate action to
bring down the emission within the limits prescribed by the Board in conditions/stop the
operation of the plant. Report of such accidental discharge Jemission shall be brought to the

notice of the Board within 24 hours of occurrence

The applicant shan weep the premises of the industrial plant and air pollution confrol
equipments clean and make all hoods, pipes. valves, slacke/chimneys leak proof. The air
pollution control equipments, location, Inepection chambers, sampling port holes chall be
made easily accessible at all times.

Any upset condition in any aof the plantplants of the faclory which |s kely o result in
increased effluent discharge/emission of air pollutants and 7 or resuit In violation of the
standards mentioned above shall be reported to the Headquarters and Reglonal Office of the
Board by fax / speed post within 24 hours of its occurence.

Contd,..



@ B 459
gL e [FI( 3 :-"r?ﬁﬂ
& o
"'.'.*H'.*-- ~ 'f-':h'r Page-t
[
cONSENT ORDER

Jo.

36.

ar,

28.

40

41.

Ak,

43.

il solid wastes arising in the premiges shall be properly classified and disposed off to the

satisfaction of the Board by
i) Land fill in case of inert material, care being taken Lo ensurs that the material doss

not give rise o leachate which may percolaie into ground water or carned away with
storm run-aff.

iy Controlled incineration, wherever possible in case of combustible srganic material

iy Composting, in case of bio-degradable material

Any toxic material shall be detoxicated if possible, otherwise be sealed in stesl drums and
buried in protected areas after ohtaining appreval of this Board in writing. The detoxication
or sealing and burying shall be carried out in the presence of Board's autharized persons
only. Letier of authorization shall be obtained for handling and disposal of hazardous
wasies

I due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above requires variation (including the change of any controd
equipmert either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard, vary all or any of such condition and thereUpan the applicant shall be bound
to camply with the conditions so varied.

The applcant, higfheiraflegal representatives of assignees shall have no clalm whalsoever to
the condition or renewal of this conaent after the axpiry pericd of this sonsent.

The Board reserves the right to review, impose addtional condlifions or condition, revoke
change or alter the terms and conditions of this consant.

Notwithstanding anything contained in this canditional letter of consent, the Board hereby
resarves o it the right and power under section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 to review any andfor all the conditions imposed herein above and 1o
make such variations as deamed fit for the purpose of the Act by the Board,

The cenditions imposed ags above shall cortinue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Poliution) Act, 1874 and section 21 A of Air
{Prevention & Contral of Pollution) Act, 1981.

In case the consent fee is revised upward during this period, the industry shall pay the
diffierential feas ta the Board (for the remaining yearg) to kesp the consent order in
force. If they fail to pay the amount within the peried stiputaled by the Board consent
order will be revoked without pricr notice

The Board reserves the right to revokalrefuse consent lo operaie at any time during period
tar which consent is granied in case any violation is observed and to modify! stipulate
additional conditions as deemed appropriate.

Contd...
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| CONSENT ORDER
E.  SPECIAL CONDITION i o
1. The accumulated water in the u:auarw"ﬁj.i_tﬂw‘ IAMONS0on shall be treated in series of settiing

tanks before discharge to natural drainage mis.

2. Garland drain shall he constructed on the hill slope and shall be channelized o seftiing tanks
far treatment of runaff.

3. The water sprinkling systems shall be provided in the haul road, tra nsportation roads, quarry
areas, stockpiled areas and other dust generating areas to control the fugitive dust emission,

4. The Lessee/Project Proponent shall Provide adequate sanitation Facilities for its workers
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rom the site shall be in good condition and

snall have PUC Certificate. Vehicles shall confarm to the alr & noise emissinn standards and

shal! be operated during nonh-peak hours,

The vehides in which sl |s to be transported shall be covered with tarpaulin to prevent

spillage and getting minar mineral airborne.

The mines shall undertaka plantation as mentioned in the miming plan..

9. The project Propanent shall obtain NOC fram cowa for withdrawal of Qroundwater required
for the project, if any.

10, Ambient air quality Inside the mining lease area shall pe maintalned as per National Ambient
Alr Quality Standards

11. This unit has to abide by the provisions of E (P} Act, 1986 and rules framed there under.

12. The Board may impose further condition or madify the conditions as stpulated In this order
during installation / or at the time of obtaining consent to operate and may revoke this order
in case the stipulated conditions ars not implementad and / or Information is found to have
been suppressed { wrongly furnished in the application form,

oo

S

The occupler must comply with the conditions stipulated in section A, B, C, D, E and F tokeap this
consent order valic. =

iy
SR 2y

REGHONALQEFICER

To Slate Pollution Cantrol Bosed, Odisha
Sri Sarat Chandra Behera, Lessoe Kaliaga Nagas, Jajpu
M/s BAJABATI BLACK STONE QUARRY NO 2
(Cluster Serial No-3 B/ 2)
At: Khunta, PS-Dharmasala
Dist-Jajpur, Odisha

Memo No. f Dt
Copy forwarded to

1. The Member secretary, State Poliution Contral Board, Odisha, Bhubaneswar,
2, The District Collector Jajpur

3. The Deputy Director of Mines, Jajpur

4. The Tahasildar, Dharmasala, Jajpur .r/
5. Guard File,

REGIONAL OFFICER
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Sub: Consent to operate under section 2526
of the Alr (PCF) Act, 1981,

letter no TITIKNG/BSQ/ES Dty 07.03.2024

Consent o
of Pallution) act 19
rules framerd thers under 1s

Name of the Mina

CONSENT-ORDER
==_OL NI MRUER

IRO-SPCBIKALINGA NAGAR

Mis. BAJABAT| BLACK STO

Tel: ﬂﬁ?Arﬁ;l

azar @osprhoard,arp

& ~

mail ; rospeh kalingan

g Website ;www.uspchu-ar:r.a:rrg
FAALINGANAGAR

MENT OF ODISHA]

Kioad, PO- Foera Chrarme Plan, Iajpur

3019, GDISHA, INDIA

Date 2803 zo2g

(APC &WPe)

of Water (PCP) Act, 1974 and under section 21

operata js hereby granted under section 25 / 25 of Walar \Prevention & Confrol
74 & under section 31 of Air (Prevention & Control of Pollution) Ace, 1981 and

NE QUARRY NO 2

{Cluster Serial No-3 Bi2)

Name of the Occupier & Designation Sri Sarat

Address
215 over

Dharmasala o

i valid for 1he period from 01.04.2
operate is granted based

ECZ2B0010R171481 did

This consent ardar
(This consent to
Identification no
lease)

03.086.

Al- Village Bajabati [Plat No- 1050

an environmen

Chandra Behera, Lesses

(P} of Khata No.
area of 5.00 Ac.(2.023 Ha)), Tehsil -

igt- Jajpur,Odisha

an

025 up to 31.03.2026,
i tal clearance jssye
Subjected to

d vide SEIAA

2022 and validity of mining

A, Details of Products Manufactured _
| Sl Na, | Product. Quantity (in cu metersiAnnum
= 1 Exeavation of Granite Stone far the 14568 1y |
year 2025-26 b
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CONSENT ORDER
E. Discharge pormitted thtough the fellowing outiet subject to the standard.
Outiel | Dascripion Paint of | Cuantity of 0is- Prescribed standsd !
Mo af outiet. discharge. | charge LD or | pH 55 ORG | _]_
P . mgfl | mah |
M Domestic | Soak pit via | - 55 —| 0 |10 N
wasle watar | sepfic tank. 4.0 J
s ' ; =y |
| =
L Emission permitted through {he following stack subject to the prescribed standard.
Chimey | Description | Swck | Quantily Prasribed »
Stack Na. | of stack. hewght | of standard.
() amission | mafm’
P 502 WK
1 S - - = = 5
. = T
| T Unit shail maimfain willin I8 pramises the prascribad Amtbizr Woise Level for Residantis] Arsa. |
0. Disposal of solid wasle permitied in the following manner.
(5L | Type of | Quantily Suantty | Quenbiy to | Guanity Deeciption of disposal |
Mo, | soid genarated | 10 ba | be reused disposed  off siha:
wasle (TPR} raused on | off site | (TPD)
Lite (TRD)
(TRD)
1 Dwveraur = . " &hall be stored as per
den/Top approved minng plan
soil | —
2 = i - , *

Conid...
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GENERAL CONDITIONS FOR ALL L
1 The consent is given oy the Board in consideration of the particulars given in the application

Any change or alternation or devialion made In actual practice fram the particulars furniskisd
In the application will also be the ground liable for revisw/vanation/revocation of the consent
order under sestion 27 of the Act of Water (Prevertion & Central of Pollution) Act, 1974 and
section 21 of Air (Prevention & Cantrol af Pollution} Act, 1881 and o make sich variations

2 The industry would immediately submil revised dpplication for consent to establish and
operate o this Board in the event of any change in the quantity and quality of raw material !
and products | manufacturing process er qua nlity fquality of the effluent rale of emission / ar
pollution control equipment / system eic

3, The applicant shall Aot change or alter sither the quality ar quantity or the rate of discharge
ar temperature or the route of discharge without the previgus wntten permission of the
Board

4. The applicatien shall camply with and carry out the direclives/orders issued by the Board in
this consent order and at all sy bsequent times withaut any regligence on his part. In egse of
non-compliance of any order/directives issued al @ny lime andior violation of the terme and
conditions of this consant craer, the applicant shall be liable for legal action as per the
provisions of the LawfAct

5. The applicant shall make an application for grant of fresh eonsent at least 30 days before the
date of expiry of this consent order,

B. The issuance of this consent does not convey any propeny right in either real or personal
property or any exclusive privileges nor does | authorize any injury to private property or
any invasion of personal rights, nar any infringement of Central, State laws ar regulation

3 This consent does not authorize or approve the construction of any physical &tructure ar
facilities or the undertaking of any wark in any natural water COUISe.

B, The applicant shall dig Play this consent granted to him in a prominent place for perusal of the
public and inspecting officers of this Board,

g An Inspection book shall be opened and made available to Board's Officers during the visit to
the factory.

0. The applicant shall furnish 1o the visiting officer of the Board any information regarding the
construction, installation or operation of the plant ar of effluant treatment evsiem / gir
pollution control system [ stack manitonng system any other particulars as may be perlinent
te preventing and controlling pollution of Water / Air

11. Meters must be afficed at the entrance of the water supply connection so that such meters
are easily accessible for inspection and maintenance and far other purposes of the Act
provided that the place where it is affixed shall in no case be at 3 point before which water
has been taped by the consumer far utilization for any purposes whatsoever.

Contd..
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12

13

14,

16

17,

18,

18,

200

21.

22,

23

Separata metars with necessary plp-e-linﬁ"fnr assessing the quantity of water used for each
of the purposes mentioned below:

al Industrial cooling, spraying in mine pits or boiler feed,

b} Domestic purpose

¢ Process
The applicant shall display suitable caution board at the lace where the effluent is entering
into any water-body ar any other place to be indicated by the Board, indicating therein that
the area into which the effluents are being discharged is not fit for the domestic usefbathing

Stom water shall not be allowed to mix with the frade andlor domestic effluent on the
upstrearn of the terminal manholes where the flow measuring devices will be installed

The applicant shall maintain good house-keeping both within the faclory and the premises.
All pipes, valves, sewers and drains shall be |sak-proof. Floor washing shall be admitted
inta the effiuent collection system only and shall not be allowed o find fheir way in storm
drains or open areas.

The applicant shall at all imes maintain in good working order and aperale as efficiently as
possible all treatment or control facilitiss or systems install or used by him to achieve with
the termis) and conditions of the consant.

Care should be taken to keep the anaercbic lagoons, f any, biclogically actve ard not
ufilized as mere stagnation ponds, The anaerobic lagoons should be fed with the reguired
nutrients for effective digestion. Lagoons should be constructed with sides and botiom made
IMPenious

The ulilization of Wreated effluent on factory’s own land, if any, should be completed and
there should be no possitility of the sffluent gaining access Into any drainage channal of
other water courses either direclly or by overflow.

The effluent dispesal on land, if any, should be done without crealing any nuisance to the
eurroundings or inundation of the lands at any time,

If at any time the disposal of trested effiuent on land becomes incomplete or unsatisfaclory
of create any problem or becomes a matter of dispute, the Industry must adopt allernate
salisfactory treatment and disposal measures.

The studge from treatment units shall be dried in sludge drying beds and the drained liguid
shall be taken to equalization tank

The efflusnt treatment units and disposal measures shall become operative at the time of
sammencemant of production

The applicant shall provide port holes for sampling the emissions and access platform for
ecarrying out stack sampiing and provide electrical outlet points and ather arrangemants for
chimneysistacks and other sources of emissions soas (o coliect samples of emisaion by
the Board or the applicant at any time in accordance with the provision of the Act or Rules
made tharain.

Cantd...
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3G,

37.

3.

39

40

41,

42,

43,

All solid wastes arnsing in the premizes shall be properly classified and dispased aff 1o the
satisfaction of the Board by:

i} Land fill in case of inert material, care being taken to ensure that the material does
nol give rise to leachate which May parcolate into ground water gr camed away with
stormy run-off,

iy Contralled incineration wherever possible in case of combustible organie material

iy Composting, in case of Sio-degradable material,

Ahy toxic material shall be detoxicated i bPossible, otherwise be sealed in stes| drums and
buried in protected areas after obtaining approval of this Board in writing.  The deloxication
oF sealing and burying shall be carried out in the presence of Board's authorized persons
only. Letter of authorization shall be abtained far handling and disposal of hazardous
wastes,

of being heard, vary all or any of such condition and thereupon the applicant shal! be bound
to comply with the conditions so varied.

The applicant, hisfheirs/legal representatives or aszignees shall have no claim whalsoever to
the eondilion or renewal of this cansent after the expiry period of this consent.

The Board reserves the right to review, impose additiona) condiions or condilion. revake
change or after the terms and cenditions of this consent

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Watar (Prevantion & Cortrol of
Pollution) Act, 1974 to review any and/or all the conditions imposed herein above and fo
make such variations as deemed fit for the purposs of the Acl by the Board

In case the consent fee is revised upward during this pariod, the industry shall pay the
differential fees to the Board (for the remaining years) {o keep the consent order in
force, If they fail to pay the amount within the period stipulated by the Board consent
order will be revoked without prior notice.

The Board reserves the right 10 revoke/refuse consent te cperate al any time during periad
for which eonsent is granted in case any wielation is observed and to modify! stipulate
additional conditions as deemed Appropriate

Cantd...



d:r' !
& 466
T S
N ;__‘i'-?""
.‘.-..I - L F‘agg-ﬂ
CONSENT ORDER

35

38,

37

K13

39,

4an

41,

42.

43,

Al solid wasies arising in the premises ehall be pragerty classified and disposed off 1o the
satisfaction of the Board by
i) Land fill in case af inert material, care being laken io ensure that the material does
not give fise o leachate which may percolate inta ground watar of caitied away with
storm run-off.
i) Controlled incineration, wherever possible In case af combustible organic material,
il Composling, In CRASE of bio-degradable material.

Ay toxIc material shall be detoxicaied if possible, otharwise be sealed in steel drums and
buried in protected areas after obiaining approval of this Roard in writing, The defoxication
or sealing and burying shall be carried gul in the presence of Board's authorized parsans
anly. Letter of authorization shall be obtained for handlirg and disposal of hazardous
wasles.

If due to any tachnological improvement o atherwise this Board s of gpintcn that all or any
af fhe conditions referred o above requires varation {including the ehange of any contral
equipment either i whiole or in part) this Baard shall after giving the applicant an opportunity
of being heard, vary all o any of such condition and thereupon the applicant shall be bound
\a comply with the conditions 50 variad.

The applicant, his/heirsflegal representatives of assignees shall have no claim whatsoever to
the condition or renewal af this consent afler the axpiry period of this consent,

The Board reserves the rght to review, impose addifional condtions of condition, revoke
change or alter the lerms and conditions of this consent.

Motwithstanding anything contained in this cenditional wtter of consent, the Board hereby
reserves to it the right and powsr under section 27(2) of the YWater (Prevention & Control of
Pollution) Act, 1874 1o review any andfor all ine conditicns imposed herein above and Lo
make such variations as deemed fit for the purpose of the Act by the Board,

The conditions imposed as apove shall continue to be in force until revoked under sectien
27(2) of the Water {(Prevertion & Control of Pollution) Act, 1874 and gection 21 A of Air
(Prevention & Control of Pallution) Act, 1881

In case the conserl fee is revised upward during this period, the industry shall pay tha
differential fees lo the Board (far the remaining years) to keep the consent order in
force. If they fail 1o pay the ampunt within the peariod stipulated by the Board consent
arder will be revoked without prior notice.

The Baard reserves the right to revokelrefuse consent to operate al any lime during period
for which consent is granied in case any violation is observed and to modiy/ stipulate
additional conditions as deemed appropriate.

Contd...
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24,

25.

27.

28.

29,

30.

37,

32,

33
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The applicant shall provide all facilities and render required assistance to the Board staff for
collection of samples ¢ stack monitoring ! inspection.

The applicant shall not change of alter either the quality or quantity or rate of amission or
install, replace or alter the air pollution comtrol equipmen! or change the raw material or
manufacturing process resulting in ary change in quality andfor quantity of emissions
withoul the previous written permission of the Soard.

No control equipments er chimney shall be altered or replaced or as the case may be
erecled or re-erected except wilth the previous approval of the Board,

The liquid effluent arising out of the operation of the air pellution control equipment shall be
treated in the manner and to ion of standards prescribed by the Board in accordance with the
provisions of Water (Pravention and Control of Pollution) Act, 1974 (as amended)

The stack monitoring system employed by the applicant shall be opened for inspection 1o
this Board al any time.

There shall not be any fugitive or episodal discharge from the premisos.

In caze of such episodal discharge/emissions the Industry shall take immediste action fo
bring down the emission within the limits preseribed by the Beard in condifions/stop the
operation of the plant, Report of such accidental discharge jemicsion shall be brought to the
notice of the Board within 24 hours of ocourrence.

The applicant shall keep the premises of the industrial plant and air polliution controd
eguipments clean and make all hoods, pipes, valves, stacks/chimneys leak proof The air
poliution contrel equipments, location, inspection chambers, sampling port holes shall be
made easily accessible at all times.

Any upset condition in any of the plantiplants of the factory which is likely to result in
increased effluent discharge/emission of air poliutants and / or result in vislation of the
standards mentioned above shall be reported to the Headquariers and Regicnal Office of the
Board by fax / speed post within 24 hours of its ceourence.

The industry has to ensure that minimum three varieties of trees are planted at the density of
not less than 1000 trees per acre.  The trees may be planted along boundaries of the
industnes or indusfrial premises. This plantation is stipulated cver and above the bulk
plantation of trees in that area.

The solid waste such as sweeping, waslage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premizes of the
industrial plants shall be disposed off scientifically to tha satisfaction of the Board. so a5 no
o cause fugitive emission, dust problems through leaching ete., of any kind,

Contd, ..
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E. SPECIAL CONDITIONS e

1. The accumulated water in the quarry pit dug onisoon shall be treated in series of sewling
tarlks before discharge to natural dralﬁE?g&.eF}:'ﬁem 5,

3. Garland drain shall be constructed on the hill slope and shall be channelized to seltling tanks
sor treatment of runoff.

3. The water sprinkling systems shall pe provided in the haul road, transpartation roacs, Quarry
aregs, stockpiled areas and ather dust generating areas o control e fugitive dust emissian.

4. The Lessee/Project Proponent shall provide adeguate =anitation facilities For s workers o
svoid any open defecation and unhyglenic condition in the surrounding reas.

< Wet drilling method chall be adopted 1o control fugitive dust emission Delay detonalors and
chock tube initation system for blasting shall be adupted so as to reduce dust ermnission.

&. \ehicles hired for transportation of minor minaral from the site shall be in good candition and
shall have PUC Certificate. Vehicles shall conform o the air & noise emission standards and
chall ba operated during non-peak Nours.

7. The vehicles in which coil Is to be transported shall be coverad with tarpaulin to prevert
spillage and getting minor mingral airborme.

g Tne mines shall undertake plantation as mentioned in the mining plan..

g, The project proponent =hall obtain NOC from COWA for withdrawal of groundwater required
for the project, F any.

10, Ambient air quality inside the mining lease ared shall be maintained as per MNational Ambient
Air Quality Standards

11. ‘This unit has to abide by the provisions af E (P} Act, 1986 and rules framed there under.

12. The Board may Impose further condition or modify the conditions 25 ctipulated in this order
during installation / or at the time of obtaining consent 1O pperate and may revoke this grder
in case the stipulated conditions are not implemented and { or information i5 found to have
heen suppressed [ wrongly furnished in the application form.

13, The Board reserves the right o revoke / refuse consent at any tme during this peried incase
any wiolation is ohserved and to madify [ stipulate additional conditions 2% deemed

appropriate.
The pocupler must comply with the conditions stipulated in section A, B, G, D, E and F to keep this
consent order valid, s
s TR o ol
REGIQNAL DFEICER
To it Solyainn Tonleg! Bosed. Odishs
Sri Sarat Chandra Behera, Lessee s kg, Sa|pr

M/s BAJABATI BLACK STONE QUARRY NO 2
(Cluster Serial No-3 Bf2)
At: Khunta, PS-Dha rmasala
Dist-Jajpur, Odisha
Memo NO. { Dt.
Copy forwarded to '
1. The Member Secretary, State pollution Contral Board, Odisha, Bhubaneswar.
The District Collector Jajpur
The Deputy Director of Mines, (Minor Mineral), Jajpur \
The Tahaslidar, Dharmasala, Jajpur
Guard File.

SR S

REGIONAL OFFICER



469

g e
ik et Annexure-|
3 ﬂﬁnﬁqﬁqr ORDER
GENERAL STANDARDE FoR DISCHARGE OF
ENVIRONMENTAL P-DLLU'IAI'-J'I.'E PART -4, - EFFLUENTS
Sl Parameters Sterndards —l
Mo, i
Infand surfacs Pubc Land for Marine Coglal Areas
Gowers irrigaticn
—
{a) (b} i) {d) |
% Colourodour Colourtess/Odoy | | . See Gof Ses 6 of Annex-1
ness as far ag Annex-i
practibia
2 Suspended Solide (g} 100 600 200 a Far process
waslewater — 100
b. For eacling water
effluent 10% above
tofal suspended
matier of influsni
3 Particular size of 55 Shall pass 850 —— e
6. pH value 55090 §5t09.0 E5ip9.0 EStoo0
B Temperature Shall not exceed ——— ——— Shall not exeecd 50
59C above the above the receiving
recaning waler waler lemperature
lemperature
[ O & Grease mgd max 10 20 10 20
Total residual ehiorine 1.0 — ot 1.0
a, Ammonical nitrogen {as M) 50 50 T 50
mgl max.
0. | Total Kajeldshl nitrogen 100 - —_— 100
(38 NHz) mg/1 max. |
M. |Free ammonia (@5 NHs) 5.0 | - —— 0
mgf max, |
12. | Biochemical Dwygen 30 | asq 100 100
Demand (5 days at {20°C) |
mg! menc
13, | Chemical Oxypen 250 ) . 250
DCemand, mg'1 mazx.
14, [Arsenic (a5 As) mg/1 max. 0.2 | 0.2 0.2 0.2
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Mercury (as Hg) miaff 0.001
Frice, f
16.  |Lead {as pb) mgff max, 01, 1.0 e 2.0
17, |Cardmium (s Cef) mgds 2.0 10 m— 20
g
18, | Hexavalent Chromium (as 0.1 20 —_— 10
Cr + 6) mg max. e
18, |Total Chromium fas Cr) 20 20 — = 2D
gt ma
20.  (Copper (as Cu) gl mEx 3.0 ' 30 " —ae 5 2|
21, | Zinc (as Zn) ma/l max. 3.0 15 e 15
22. | Selenium (as Sc) mgh 0.05 0.05 R 0.05 1
frax,
23. | Nicked (as Nil) mg/l may, 3.0 3.0 e — 5.0
24, |Cyanide (as CN) mgll ma. 0z 20 0.2 0.02
£5.  |Fluoride { as F) mgh max, 20 15 ——— 15
26. | Dissolved Phosphates (as 5.0 —— — S
F) mgh max,
27.  |Sulphide (35 S) mail max. 2.0 s P 5.0
28. |Phennolic compounds as 1.0 8.0 e LA H
(CaHsOH) mg/l mas,
28, | Radioactive matarialz
a. Alpha emitter 107 107 10 107
miCro cvrieim, ’
b.  Beta emitter micro 100 108 107 108
curledml, .
30. |Bio-assay test 80% survival of | 90% survival S0% survival | 90% survival of fish aftar
fish after 95 | of figh after of fish after 95 hours in 1009%
hours in 100% | 96 hours in | 98 hours in effheent
efflluant 100% 100%
efftuent effluant
3 |Manganese (as Mn) 2 mgh 2 mgi — 2 mgh
32.  |fron (Fe) 3 magl 3 mgh _ K| mgﬂ
33, |Vanadium (2= V) 0.2 mgh 0.2 mgh —_ 0.2 mg
34. | Mitrate Nitragen 10 mgh R CE 20 mg
FTC
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FROM OF QUARRY LEASE
[SEE RULE 27(13)]
THIS INDENTURE MADE TH]s
4T Day of f<4. 2073
Between,
The Governor of Odisha ¢
Represented through tahasi!MIMRM&S&Lﬂ =
Sri Swagat Das 0AS (1) sp ¥

hereinafter calleg theles_sﬂgmnpetent Authority|)

AND "n, A
Sarat Chandra Behera aged about 42 Years, 5/0-Sridhar BEehers, =
ﬂﬁ'iiIage;Khunta. PQ- Thanual, PS-Dharmasala » Dist- Jajpur, o
by caste- Kaibarta + Profession — Business, Adharg NO.-a3 qogey, 5
Mﬂh-9438331582, pin - 755024
B
(Hereinafter caljed the lessee which expression shall 3
there the context to admit be deemed to include his \f\

Hf:i:&: Executors, Administrators, Assigns) of the other
p‘al‘ i
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WHEREAS the lessee has applied to the competent Authority
concerned for a quarry lease for Black Stone (miner mineral) i

accordance with the provision of the Odisha minor Minerals._

Loncession Rules, 2016 and subsequent amendment 2017-18 in
respect of the lands described in part [ of the Schedule and has

deposited a sum of as security which may be refundable at the
end of lease period,

AND WHEREAS the component Authority has communicated his

approval to grant of lease on terms, covenants and condition
hereinafter contained.

NOW THIS INDENTURE Witnessth as follows:

The lessor herehy demises to the lessee the land described in part
I of the Schedule hereunder written and delineated in the map
hereunto annexed.

The said demised pieces of land shall be held by the lessee for
term of 5 years from the date on which this executed deed is
registered under the Indian.

Registration Act. And Odisha Registration manual, subject to the
term, convent, condition hereinafter provided.
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IN WITNESS WHEREOF these presents have been executed in
manner hereunder appearing the day and year first ahowve

_|1XO -

writlen.

faet

B

The schedule above referred to

PART-]
NETAILS OF PAYMENT, LOCATION AND AREA OF THE QUA
LIEASE
tairat Case Record bearing No. 33/2021

. Name of the quarry Bajabati
Blackstone Quarry-2
. Lease Period: Long Terms Lease
[GYears)
PPeriod for which lease (From the date of
deed i5 executed from execution to the
deed to one year)
Minimum Guaranteed : 14573 Cum.

Quantity per Annum

Amount to be deposited as per mining plan for minimum
eranted quantity (for the 15t year) with additional charge,
dead rent surface remt etc as per OMMC Rule 2016
calculated below :-

Royalty+Addl. charges -Rs 72,86,500,00

Dead Rent: Rs. 37,430.00
Surface Rent: Bs. 730.00
Total Amount Rs. 73,24,660.00

The lessee has deposited an amount of Rs 33,24,65 0.00
vide MR No. 0078135 dated-08.02.2023

The rest of amount will be pay by the Lessee within two
months
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7. Location of the Quarry
Dst- Jajpur SRO-Dharmasala,PS- Dharmasala, PS No-H11

Mouza Khata No PlotNo. Area [Ac. & Ha) Kisam
Bajabati 215(AAA) 1050{F) Ach.00  Pathara Chatana

As per plan annexed and bounded
On the North  Part of plot No.
On the south  Part of plot No

On the Fast Part of plot No
And on the west part of plot No.
Hereinafter called as "said land”

TERM AND CONDITION OF THE LEASE
PART-1I

Whereas the repistered gqualified person Sunilmadhab Patra-
RQP/OD/0D27/2015 has prepared the mining plan of the sairat
source ei- Bajabati Blackstone Quarry in favour of Sarat Chandra
Behera

This lease is subject to the conditions laid down in rule-33 and also
all other conditions containing to lease as provided in the Rule. All

conditions given by the wvide EC-2ZBO010R171481 dated-
03.06.2022.

Besides all the above mention term and condition lessee is directed
not to transport the minor mineral i.e. Black Stone before & after
opening and closing time of the school and also during the recess
time of the school due transportation of Black Stone done by lessee
or any other vehicle owner, the lessee shall be hold responsible
for the same .

)T

Loned o
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TERMS AND CONDITIONS OF QUARRY LEASE LAID DOWN IN RULE-33
CHAPTER-1V OF OMMC RULES-2016,

i
- o G

. The lessee shall pay to the state povernment surface rent hefore the Eo T S 17
execution of the lease-deed for the remalning period of the vear and = E
thereafter pay such yearly rent on or before the 15% January of every "L—;"J: :E—:

N

i

year. Illllf

. The lessee shall pay dead rent for the remaining period of the yea
before the execution of the lease deed and thereafter pay yearly dea
rent on or before the 15t [anuary of every vear and an account of the
royalty payable by him shall be kept by the Competent Authority and
as soon as the royalty payable by him becomes equal to or in excess
of the dead rent already paid by him he shall remove the minor
minerals only after payment of the royalty and in such case advance
dead rent paid by him shall be deemed to have been merged into the
amount of royalty he was liable to pay.

. The lessee shall pay to the government, compensation for all
damages ,injuries or disturbance which has been caused by him in
the course of mining operation and shall indemnify the government
against the claims which may be made by third parties in respect of
such damage,injury or disturbances.

. The lessee shall commence quarrying operations within three
months from the date of execution of the lease deed which shall be
carried on in a proper skillful and workman-like manner and the
lessee shall send to the director and deputy Director or Mining
Officer concerned ,under whose jurisdiction the area is located and
to the director of mines safety Bhubaneswar an intimation in form H
of the opening or reopening of the quarry so as to reach them with in
a period of fifteen days from the date of such commencement .

13225
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% [P the lessee does not work upon the quarry for a continuous period
of six months ,the lease shall be liable to he rancelled ,unless prior
permission had been granted by the competent Authority for such
stoppage on reasonable grounds:
Frovided that the competent Autherity may,on an application made
by the lessee before it is cancelled and on being satisfied that it will
not possible for the lessee to undertake mining operations or to
continue such operations for reasons beyond his contrel ;make an
order within a period of one month from the date of receiving such
application and subject to such conditions as may be specified to the
effect that such lease shall not be cancelled .

6. The lessee shall allow reasonable facilities of access to othe

cohicessionaires of major and minor minerals, 45 may be directed by
the competent authority .

7. 1Fany minor mineral not specified in the lease deed is discoverad in
the leased area the lessee shall report it forthwith to the competent
authority and the Director and the lessee shall not win or dispose of
any such minor mineral unless such minor mineral is indluded in the
lease deed or a separate prospecting license —cum-mining lease or
mining lease or quarry lease, as the case may be ,is granted in favour

;

B

fahasiaal
Dharmasa'?

of lessee .If he fails to apply for a prospecting license-cum-mining
fease or mining lease or quarry lease ,as the case may be to extract
the newly discovered minor mineral within three months from the
date of discovery or if he declare his intention not to work upon the =
discovered minor mineral the state Government or the competent
Authority,as the case may be may grant prospecting license -cum- : é
mining lease or mining lease or quarry lease in respect of that minar \}
mineral to any other person after observing the procedure specified Qg\
under these rules for the purpase. L
Provided that if the mineral discovered is not a minor mineral Jthe _
lessee shall not be entitled to any preference for the purpose of
obtaining a lease for the new mineral by reason only of the land

being included in his earlier lease for extraction of minor mineral, %

=
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#. The lessee shall not carry on or allow to be carried on.any quarrying
pperation at any point within a distance of :-

[#]One hundred meters [rom any Railway line [except under and in
accordance  with  the written permission of the Railway
Administration concerned) and in case of National Highway |, state
Highway, monuments heritage sites ,or any reservoir; except in
accordance with the previous permission of the collector.

(biFilty meters from any tank , canal, road{other than a National or
state Highway or other public works or buildings or inhabited
sites).except under in accordance with the previous permission of
the collector,

9, The railway administration or the collector , as the case may be ;may
grant such permission as required under clause {a) or (b] of sub-rule
(B) on such condition as may be specified.

10.The state or central Government shall have right to construct any
road, railway or canal or reservoir or to lay electric or telephone
lines in or over the lands held under the lease:Provided that the
lessee shall be given at least sixty days prior notice before the right
is exercised an the area thus utilized shall be excluded from the area
held under lease,

11.The lessee ,with prier written permission of the competent authority
can erect at his own costtemporary structures including buildings
required for the purpose of quarrying operation within the leased
area,without violating any law or obstructing any natural
Aow,community  access or without causing damage to any
embankment or public property ,which shall be dismantled by the
lessee ar hizs own cost on completion of the lease term or on
determination of the lease The competent authority can pass orders
to dismantle such structures if found erected illegally or causing
damage to public.

12.The lessee shall, at his own expense , erect and at all times maintain
and keep in good condition boundary marks and pillars necessary to
delineate the leased area.
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13.The lessee shall obtain permission of the competent authorities of
the forest Department, odisha to CArty on any operation in forest
A,

14.The lessee shall abide by the provisions of all laws for the time being
in torce relating to the workin g of quarries and matters affecting the
safety health and convenience of the persons  employed for
quarrying and of the public and he shal] also obey all existing laws of
way.water and other easements and shall not use power cutters and
other machinery in case of laterite quarries.

15.The lessee shall keep correct accounts of minor minerals other than
specified minor minerals quarried and dispatched and shall furnish s
fquarterly return in form-p and annwval in form-k to the competent
Authority and the Director.

16.The lessee shall afford reasonable facilities for inspection of the
quarries , accounts and records pertaining to quarrying operation
A0 the competent Authority and Director ar any other officer
authorized by any of them and such officer may issue directions to
prevent wasteful extraction of minerals and to ensure observation of
the provisions of rules and specify the limit not exceeding sixty days
within which the directions shall be com plied with.

171 the lessee does not allow the inspecting offlcer reasonable facilities
for inspection or fails to comply with the directions within the
specified time limit the competent authority may forfeit the whaole
or part of the security deposit
paid by the lessee or impose penalty not exceeding rupees fifty
thousand and may cancel the lease and forfeit the security deposit.

16.The leszee shall report about all accidents mvelving injury or loss of
life or loss or damage to property forthwith to the concerned
competent authority and collector of the District.

481

o
A
C

%
$
$
4
b}

=er



482
- 1€ -

19.1f any gavernment dues payable under the lease deed remain unpald
for ane month bevond the date fixed in the lease deed for such
payment ,the compatent authority or any officer authorized by him
may enter into the leased area and seize all or any of the minor
minerals or other movable properties and may disposed of such
seized minor mineral properties towards sufficient satisfaction of
the government dues and all costs expenses occasioned by the non-
payment the lease apreement for such payment the competent
authority may determine the lease, and taje passession of the leased
area om re-eniry without prejudice to such action as may be taken
under the previsions of the Odisha public demand recovery act, 1962
for recovery of such dues.
20.The controlling Authority shali have the right to pre-emption at
current market rates over all minor minerals extracted or collected
by the lessee and shall be indemnified by the lessee against the claim
of any third party in respect of such minerals .
21.The lessee shall remove all minor minerals extracted before the end
of the lease period or of its determination, if it is determined earlier
And all other materials and structures within such reasonzhle
period not exceeding two months or as the competent authority may
allow.

22.All minor minerals, materials, machineries, buildings and other
structures left in the leased area after the date line fixed or time
allowed by the competent authority shall be deemed to be the
property of the Government and Competent authority may dispose
of such property by public auction and the sale-proceeds shall be
credited to Government account with the approval of controlling
Authority,

23.1f any mineral other than minor mineral is found in the area in
course of quarrying of minor minerals, the lessee shall intimate in
writing the fact to the competent authority and the Director
forthwith and the lease shall be determined without payment of any
compensation to the lessee.

Z4.The lessee shall ensure proper maintenance of hill slopes so as to
prevent major erosion and observe all such safeguards as provided
in the mines Act,1952 and the rules and regulations [ramed
thereunder from time to time .
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{23) The lessee shall carmy out quarying cperation with appropria
covironment safeguards and shall take such  steps for reclamation and raising af

plantations in the lease area in line with the preseriptions under rules 29 o 37 of
the Giranite Conservation and Development Rules, 1999
{26} The lessee shall keep the Government indemnified from ay

tabtlity, compensation damage ete. arising out of his acts or omissions as a lessee
curmg the subsistence of the lease

(27) No rejected/off grade major mineral shall be rermoved on  payvement
of rovalty as minor minersl, under this rule,

§_

(28) The Competent Authority may include such other conditions in the
lease deed with the approval of the Controlling Authority,

(2%) The lesses shall abide by the provision of the Mines Act 1232 and
rules and regulations framed thereunder, the Fxplozives Act 1884 and rules
made thereunder for development of the source of mmoer mmerals o workman

ke manner and for avoidance of any danger arising out of such winmng of minor
mmineral. '
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PART-I1] -

Liberties, power and privileges tp ha exercised and enjoyed by o m

the Lessee g = o
L. To enter upon and use the land, described In part 1 of the i

schedule during the term herby demised to carry on all
Operations necessary for Sxiraction, collection, stacking,
Processing, transport and disposal  of !‘ﬂ]':IJLQr
mineral /minerals leased in natural ar =
processed /converted form.

<. To make roads, tram ways ,install machineries, lay eclectic
and telephone line ,on and over the said lands.

3. To use water from streams, watercourses and springs in
and upen the said lands ip natural state or by means of
impounding with the written permission of the collector of
the district,

PART-IV
Restrictions and conditions as to the exercise of
liberties, powers and privileges in
Part-ii

1. No land shall be used for surface operations if objection is
raised by the competent authority or the Collectar of the
district to the effect that use of the land will he detrimenta]
to public interest,

2. The lessee shall not cyt Or Injure any tree in the leased area
falling within Hese rved/protected forest without prior
permission e0f the divisional forest officer or the officer
authorized by him in this behalf and upon payment of

|3arany

f/-v-v\oﬁ;lﬂ- T2 ey o

.IJ‘
=

royalty and fees for tompensatory afforestation as may he “E"'
specified, ;
3. The lessee shall undertale mining operation only in ik,

accordance with approved mining plan or scheme of
mining, as the case may be,
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4.The lessee shall not transport or store or cause to be
transported or stored any specified mi nor mineral for the
purpose of selling or trading otherwise than i accordance -
with these rules and ag may be specified under Odisha
minerals{Prevention of theft, Smugglin gand lllega] Mining
and Regulation of Possession, storage, Tradin £ and
Transportation)Rules, 2007,
5. The lessee shall submit the total extraction of minar
mineral after closure of the mining period; which shall
be surveyed and estimated by the Recognized Qualified
Person and duly approved by the authorized officer,
6. The RQP shall be paid by the lessee for survey and
estimate .The differential amount of royalty and other
charges shall be released from the lessee along with
penalty under OMMC rule 2016,
PART-V
Liberties, powers and privileges reserved to the State
Government
The State Government or any other officer, or persans
authorized by it in that behalf has the liberty and power to
enter into and upaon the leased area to Carry on any
operation in connection with sy rvey, sampling, testing,
quarrying, processing, stacking and transportation of
minerals as may be deemed necessary.
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PART-VI (
Provision regardin 8 Rents and Royalities

L. The lessee shall Aduring the subsistence of
to Government royalty in respect of the min
removed by him from the |e
prescribed in Schedule 11 an
prescribed in schedyle 1.

2. All payment relating to rents,

provided under these rujes shall be paid to the state

Eovernment free from all deductions, at the distriet
Trnasuryﬁsub-’!‘rcasur}r and In such

authority may prescribe,

3. For the purpose of computing the royalty, the lessee shall
keep correct amount of the minera] Produced, stacked and
removed from the leaseares and submit a return tg the
Competent Authority and Director i

n form K& form p
4. The lessee shall pay the royalty in advance and the
differential amount, if any ,on CoOmputati

end of the first fortnight of each half yearly period during the
subsistence of the lease,

5. The lessee shall pay surfac
than 15t January and 15

this lease pay

Or mineral
ased area at the rates

d surface rent at the rate

royalties, fees, etc,, as

manner as the competent

{
:
c

L
iy
i
(5 3

47 e

¢ rent in advance and pot later
" july of each vear.
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It witness of the parties to this quarry Jease put their

Fespective hands and sea| being present on the date manth
and year first ahove mentioned after the contents are read

and explaj and finding the same to be true and
correct,
Signed by........ SN ST,

For and«in ehgifnPgbveinas of Odisha, in the
presence of yharmas=r

> amonendis ooy GEf-

JHMW&ELLE;:-. TlLIr"I_ﬁEg_" r:H'?IJAE

/:;d,.f?ﬁrﬁ {:'Lrlu‘[.::g'u [\,’!ﬁ;ﬂs {."F-'ﬁ

2. ool alss H-_'T“-”-ﬂ'-ﬁr I'edo2f 12,

Signed b}bﬁmﬁl éé??:%.ﬁ%%ﬁfﬂ...-..mﬂsee in the
presence of

1" :E;;filﬂr-éﬁ-f .j*,.-;r.p-

;--E-"i" L T .::.-n:é e Tr-.-'-f-r:f
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FORM-NN
SAIRAT QUARRY LEASE DEED
[See rule 27013) of ihe Odisha Minar Minerals Concession Rules, 2016]

LONG TERM LEASE AGREEMENT FOR RUPEES: 77.53 554,00 (SEVENTY
SEVEN LAKHS FIFTY THREE THOUSNAD FIVE HUDRED FIFTY FOUR )

SAIRAT LEASE CASE No. 33/2020-21
BAJABATI BLACK STONE QUARRY

THIS INDENTURE is made this. oy, day of SRRY . 2004

i
The GD‘».-’ERNGE{ OF DEISHA represented Mining I}fﬁcer,ilfc],ﬂ*eputy Directar
of Mines, | ajpur Cirele, Yajpur (hereinafier called the "Lessor™ of the one part,

Sarat Chandrg Behera aged about 39 Years , 5/0- Sridhara Behera, aAt-
Hhuntii?ﬂ-'ﬂtannua] ,F's—[}h:-!rmasaja, Dist-]ajpur Pin-755024 by caste-

Kaibarta, Profession - Business, Mok Nﬂ-?#EEEEIEHE, Aadhaar
No- e iri- L Q570 qEEﬁa:s-'
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WHEREAS the lessee has applied to the competent Authority coneerned
[Tahasildar, Dharmasala) for a guarry lease for Black Stone (Minor
Mineral) in accordance with the provision of the Odisha minor Minerals
Concession Rules, 2016 and subsequently 0.M.M.C amendment rules in
respect of the lands described in part T of the Schedule .end has denosited

e SR R Ll

8. stm of k.20,06,004/~ as security. i
AND WHEREAS the Competent ﬂuﬂmﬁw ( Tahasildar Dharmasala}had
granted lease and terms ,covenants and condition.

IN THE MEANTIME , as per the Notification No-12167/ dt.27.12.2022 &
letter no-3181/dt27.03.2023 of Govt of Odisha in Steel & Mines
Department , this sairat source has been transferred from Revenue &DM
Department (Tahasildar Dharmasala) to steel & Mines Department
(Deputy Director of Mines, [ajpur Circle Jajpur).

NOW THIS INDENTURE Witnessth as follows:-

The lessor hereby demises to the lessee the land described in part | of the
Schedule hereunder written and delineated in the map hereunto annexed
to the Sarirat Case record.

The said demised pieces of land shall be held by the lessee uptog ¥ years
the on which this executed deed is registered under the Indian Registration,

At N

o

And Odisha Registration manual, subject to the term, convent, condition
hereinafter provided.

IN WITNESS WHEREDF these presents have been executed in manner
hereunder appearing the day and year first above writlen,

——
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PART-]
DETAILS OF PAYMENT, LOCATION AND AREA OF THE QUARRY LEASE
L. bairat Case Record bearing No:33/2020-21

£ Name of the Sairat : Bajabati Black Stone Quarry No-2
3. Royalty: R2.130.00 per cum
4. Additional Charges: Rs.370.00 per cum (=4
5 Lease Period: 5 Years (Long Term) '_E
6. Period for which this lease deed is executed: 4 Yearspupto 5 years =
from 1+ date of Execution, ?,
7. Minimum Guaranteed Quantity: 14573 cum. = 2
B.  Amount of Royalty and other Govt, dues for 14573 cuim is given
below. ' E
(i) Royalty= Rs. 18,94,490.00
(if) Addi. Charges Rs.  53,92,010.00
(iii} Surface Rent s, 730.00
{(iv) Dead Rent= Rs. 36,420.00
(v)DMF Rs. 1,89,449.00
(vi)EMF Rs. 94,725.00
[wii)IT Rs.  1,45730.00
Total = Rs.  77,53,554.00 =
Deposgited amount- ~ g
4. Location of the Quarry HPL:
Dist -Jajpur,5RO/PS-Dharmasala ,PS No-. o
Mouza Khata No PlotNo, Area(Ac. & Ha) Kisam 3
Bajabati 215(A.AA) 1050(F) Ac,5.00 Pathara 3
e e S P, Chatana T

—_—

As per plan annexed and bounded
On the North Part of plot No.
On the south Part of plot No
On the East Part of plot No
And on the west part of plot No.
Hereinafter called as "said land”

Sepatl C@‘“N@Ef



TERM AND CONDITION OF THE LEASE

PART-II

Whereas the registered qualified Sunilmadhab Patra RQP /OD/027 /2015
has prepared the mining plan of the sairat source e Bajabati Blaclk Stone
Quarry in favour of Sarat Chandra Behera. e

This lease is subject to the conditions laid dewn in rule-33 and also al]
other conditions containing to lease as provided in the Rule. Al

conditions given by the SEIAA vide his EC identification No-z280010R1 T L8

dated:- 03.06.2022 .

Besides all the above mention term and condition lessee is directed not to
transport the minor mineral i.e. Black Stone before & after opening and

closing time of the school and also during the recess time of the school

due to transportation of Black Stone done by lessee or any other vehicle
owner, the lessee shall be hold responsible for the same |
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TERMS AND CONDITIONS OF QUARRY LEASE LAID DOWN IN RULE-33 CHAPTER- IV OF
OMMC RULES-2016

L. The lessee shall pay to the state gavernment surface rent hefare the execution
of the lease-deed for the remaining period of the year and thereafter pay such
yearly rent an or before the 15 January of every year.
The lessee shall pay dead rent for the remaining period of the year befare the
exefution of the lease deed and thereafter pay vearly dead rent on or before
the 15% January of every vear and an account of the royalty payable by him
shall be kept by the Competent Authonty and as soan as the rayalty payable
by him becomes equal to or in excess of the dead rent already paid by him he
shall remove the minor minerals only after payment of the royalty and in such
case advance dead renl paid by him shall be deemed o have been merged mto
the amount of royalty he was liable 1o pay.

3. The lessee shall pay to the government, compensation for all damages injuries
or disturbance which has been caused by him In the course of mining
operation and shall indemnify the government agalnst the claims which may
be made by third parties in respect of such damage,injury ar disturbances.

4. The lessee shall commence quarrying operations within thres months from
the date of execution of the lease deed which shall be carrled on In a proper
Skillful and workman-like manner_and-the lessee shall send to the director
and deputy Director or Mintfig Officer concerned under whose Jurisdicton
the area is located and to the director of mines safety Bhubaneswar an
intimaticn in form H of the opening or reopening of the quarry so as to reach
them with in a perlod of fifteen days from the date of such commencement

5. If the lessee does not work upon the quarry for a continuous period of six
months the lease shall be liable to be cancelled ,unless prior permission had
been granted hy the competent Authority for such stoppage on reasonable
grounds:

Provided that the competent Authority may, on an application made by the

pua

lessee before il is cancelled and on being satisfied that it will not possible for E
the lesgea to undertake mining operations or to continue such operations for iy
reasons beyond his control, make an order within a period of one month from, ;;
the date of receiving such application and subject to such conditions as may be .;E
specified to the effect that such lease shall not be cancelled . ks

6. The lessee shall allow reasonable facilities of access o other concessionaires % 2
of major and minor minerals, as may be directed by the competent authaority . >

7. 1 fany minor mineral not specified in the lease deed is discovered in the leased &)
area the lessee shall report It forthwith to the competent authorlty and the <5
Director and the lessee shall not win or dispose gf aay such miner mineral
unless such minor mineral is included in—the lease deed or a separate S
prospecting license ~cum-mining lease or mining lease or quarry lease, as the b
case may be s granted in favour of lessee Ifhe fails to apply for a prospectng i‘

A

L

-



495
-1 -

a5 the case may bhe Juay grant prospecting license =Cum-mining lease ar
mining lease or guarry lease In respect af that minar mineral to any pther
Persan after observing the procedure specified under these rules for the
purpose.

Frovided that ,if the mineral discovered is ngt a minor mineral the lessee
shall not be entitled tg any preference for the purpase of cbtaining a leaze for
the new mineral Dby reason only of the land being Included in his sarlier lease
for extraction of minar mineral,

B. The lesses shall ngt tarry on ar allow 1o be carried on, any quarrying
pperation at any pointwithin a distance of :-

(a} One hundred meters from any Railway line {except under and in accordance
with the written permission of the Ratlway Administration concerned) and in
case of National Highway , state Highway, menuments-heritage sites ,or any
reservalr) except in accordance with the preﬂnu;permiss-iun of the collector.

(blFtfty meters from any tank , canal, roadother than a National or state .
Highway or other public works or huildings or inhabired sibes |except under in o
accordance with the previous permission of the collector.

9. The railway administration or the collector, as the case may be, may grant
such permission as required under clause (a) or (b) of sub-rule (8] on such
condition as may he specified,

10.The state or central Government shall have right to construct any road,
railway or ¢anal or reservoir ar to lay electric or telephone lines in or gver the
lands held under the lea se- Provided that the lessee shall he Biven at least sixty
days prior notice befare the right is exercised an the area thus utilized ghall be
excluded from the area held under lease,

11.The lessee with prior written permission of the competent authority ,can
erect at his own cost, temporary structures including buildings required for
the purpose of quartying operation within the leased area, without violating
any law or obstructing any natural flow, community access ar without eausing
camage to any embankment ar public property ,which shall be dismantled by
the lessee at his own cost on compietion of the lease term or on determinato
of the lease. The competent authority can pass orders to dismantle Sug
structures if found erected illegally or cansi tig damage to public, _

12.The lessee shall, at his own =xpense, erect 2nd at all times maintain and keep Sy
i good condition boundary marks and pillars necessary to delineate the -
leased area. -

13.The lessee shall obtain permission of thie competent authorities of the forest
Department, odisha to tarry anany operation in forest area

14.The lessee shall abide by the provisions of all laws for the time being in force,
relating to the working of quarries and matters affecting the safety health and
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tonvenience of the persons employed for qua rryving and of the public and he
stall also obey all existing laws of way, water and other easements and shall
ROt uSE power cutters and other machinery in case of laterite uarries,

15, The Jessee shall keep correct aceounts of minor minerals other than specified
minor minerals quarried and dispatched and shall Furnish a quarteriy return
in form-p and annual inform-k to the competent Auth ority and the Director,

16.The lessee shall afford reasonable facilities for inspectdon of the quarries ,
accounts and records pertaining to Quartying operation ,to the competent
Authority and Director or any other ul'l'il_‘lz__l;_,auﬂfﬁv}iaed by any of them and
such officer may issue directions to pr(eﬁé'm wasteful extraction of minerals
and to ensure observation of the provisions of rules and specify the limit not
exceeding sixty days within which the directians shall be compliad with.

L7.1f the lessee does not allow the inspecting officer reasonable Facilities for
inspection or fails to comply with the directions within the specified time limit
the competent authority may forfeit the whole or part of the security deposit
paid by the lessee or impose penalty not exceeding rupees fifty thousand and |
may cancel the lease and forfeit the security deposit,

18.The lessee shall report about all accidents in volving injury or loss of life or lags
or damage to property forthwith to the concerned competent authority and
collector of the District.

19.If any government dues payvable under the lease deed remain unpaid for one
month beyond the date fixed in the lease deed for such payment the
competent authority ar any officer authorized by him may enter into the
leased area and seize all or any of the minor minerals or other movabl
properties and may disposed of such
seized minor mineral properties towards sufficient satsfaction of the
government dues and all costs expenses occasioned by the non-payment the
lease agreement for such payment the competent authgrity may determine
the lease, and take possession of the leased area an re-entry without prejudice
W such action as may be taken under the provisions of the Odisha publig .-
demand recovery act, 1962 for recovery of such dues. |

£0.The controlling Authority shall have the right to pre-emption at current
market rates over all minor minerals extracted or collected by the lessee and 5
shall be indemnified by the lesses against the claim of any third party in ™~ T
respect of such minerals g

21.The lessee shall remove all minor mitfierals extracted befare the end of the
lease period or of its det&mw is determined earlier and all other
materials and structures within such reasonable period not exceeding two
months or as the competent authority may allow.
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22l mingr minerals, materials, machineries, buildings and ather Structures left
i the leased arpsg after the date line fixed or time allowod by the Competent

controtling Author ty

23.11 any minera] other than minar mineral is found jg the area in course af
qQuarrying of minope minerals, the lesses shail intimate in writing the fact to the
Lompetent authority and the Director forthwith and the lease shap be
determined without payment of 4Ry Compensation to the lessee,

24.The lessee shajl Ensure proper maintenance of il SIOpEs 50 as to prevent
MAOr erosion and observe all such s guards as pravided in the mines Act,
1952 and the rules angd regulations framed there under from time to time.

25.The lessee shall CAITY UL quarTying operatian with environment safe Euards
and shall take such stp Ps for reclamation and ralsing of plantations in the lease
ared m line with the prescription under rules 29 g 37 of the Granige
Conservation and Development Rules 1999

26, The lesses shall keep the Government mdemnified from any - liabilizy,
tompensation damage etr darising out of his acts ar omissions ag a lessee
during the subsistence of the leage,

27 No rejected/off grade major mineral shall be removed on payment of royaity
45 minor mineral, under this Tule,

&8, The Competent Authority may include such other conditdons jn the lease deed
with the approval of the Controlling Authority,

29.The lessee shail abide by the provisian of the provision of the Mines Act1953
and rules and regulations framed there under s the Explosive AcL1884 and
tules made there under for development of the saurce of minor mineral tg
wark man like manner and for avoidance of any danger arising out of such

winning of minor mineral -
Other Conditions: - \ 5

(t] The lease deed is not transferable. ' -5
(i} The minoy mineral other than for which lease {5 confirmed shall net ha i
removed from lease ares,

(iti) The lessen shall have no right over the quarried material and other I
Properties lying in the |ease area after expiry of the term of lease and shall ,_}1

deemed to be the properties of ﬁuv&mmmg and mayhe disposed of by public
Fuction, '

(iv) The lessee shall obey al) exist rights of way, water and other easements.

£ e
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withaut valid Transit Pass lszued by such sfficer

vij The lessee shall take a)| possible precaution for protection of environment
and control of pallution Including reclamation of the quarried out area,

\vil] Ifin any event the orders of the Competant A Uthority is revised, reviewed
ar cancelled by the concerned Controlling Authority or the lesgas fails to fulfill
the terms and conditions af the lease due lo force majeure such as acl of God,
War, insurrections, riot, civil Commation, strike, earth quake, storm, tidal wave,
flond, lighting, explosion fire and any other happening beyond cantral of
lessee, delay in development of infrastructure, acquiring of land far quarrying

undue noise and sther prohlems
(ix) The lessee should make water spraying on roads pre perly and regularly to =
control dust emission.

{#) The lessee should not extract more gand than the permitted quantity

than the minimum wage prescribed by the State Government from Hme to
time under the Minimum Wages Act, Odisha.

(xvi) The lessee abides to Pay 2% of the rovalty and additional charges as
Income Tax.

(2] The lessee abides to pay GST of the royvalty and additional Charges as pex
provision of law., \
(xviii] The Competent Autharity reserves all the right to cancel, modify and \
impose any law or order without assigning any reason,

[xix)The lessee should abide by any order issued by the local authority in «.8
accordance with law,
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Further, the lessee is liable to abide ¢ nd order of the Hon'ble National ;
Green Tribunal, Eastern Zone Bench Holkata passed in 0.4 No60 of 2021 :
cemmunicated by the Collectaor Ajpur vide letter No, 13209/dt 14.09.2022 as
mentioned helow, e
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FART-I
Liberties, power and privileges to be exercised and enjoyed by the Lessee

1. Te enter upon and use the land, described in part 1 of the
schedule during the term herby demised (g carry on al
Operations necessary for extraction, collection, stacking,
processing, transport and  disposal oftHinor mineral/minerals
leased in natural or in processed/ chnverted form,

£. To make roads, tram ways Install machineries, lay eclectic and
telephone line ,on and over the said lands.

3. To use water from streams, walercourses and springs in and
upon the said lands in natural state or by means of impounding
with the written permission of the collector of the district

@

5
=
-
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PART-IV
Restrictions and conditions as to the exercise of liberties, powers and
privileges in

1. No land shall be used for surface aperations if objection is raised
by the competent authority or the Collector of the district to the
effect that use of the land wil] be detrimental to public interest,

2, The lessee shall not cut or injure any tree in the leased area
falling within Reserved/ protected  forest without prior
permission oOf the divisional forest officer or the officer
authorized by him in this behalf and upon payment of royalty
and fees for com pensatory afforestation as may be specified,

3. The lessee shall undertake mining operation only in accordance
with approved mining plan or scheme of mining, as the case may
be,

4. The lessee shall not transport or store or cause to be
transported or stored any specified minor mineral for the
purpose of selling or trading otherwise than in accordance with
these rules and as may be specified under Odisha
minerals(Prevention of theft, Smugglingand Hiegal mining and
Regulation  of Fcrssassign,/ggsh’ﬁ;l Trading  and

Transpnrrat{nn] Rules 2007,

Lo LA
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3, The lessee shall submit the total extraction of minor mineral
after closure of the mining period; which shall be surveyed and
estimated by the Recognized Qualified person and duly
approved by the authorized officer

G. The RQP shall ba paid by the lessee for survey and estimate The
differential amount of royalty and other charges shall he
released from the lessee along with penalty under OMMC rule

2016.

FART-V
Liberties, powers and privileges  reserved to the Stgre
Government

The State Government or any ather officer, or persons

authorized by it in that behalf has the liberty and power to anter

into and wpon the leased ares to CarTy on any operation in

connection with survey, sampling, testing, quarrying, processing,

stacking and transportation of minerals as may be deemed

NECEsSSAry,
PART-VI
Provision regarding Rents and Royalties

1.The lessee shall during the :.-uhii;t,e.ueeﬂf this lease pay to

Government rovalty in respect of the mindgr mineral removed by him

from the leased area at the rates prescribed in Schedule 1 and surface
rent at the rate prescribed in schadule 1.

2. All payment relating to rents, royalties, fees, etc, as provided
under these rules shall be paid to the state government free from all
deductions, at the district Treasury/sub-Treasury and in such manger as
the competent authority may prescribe,

3. For the purpose of computing the rovalty, the [esses shall keep
correct amount of the mineral produced, stacked and remaoved from the

lease area and submit a return to the Competent Authority and Director
in form K & form P,
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+ The lesses shall pay the rovalty in advance and the differential
amaount, if any ,on tomputation shall be pajd by the end of the
first fortnight of eacl half yvearly period during the subsistence
of the lease, '

9. The lessee shall Pay surface vent in advance and not later than
15 January and 15 luly of each vear,

6. The lessee shall , in addition to the rents and royaltes | alsg pay
the contributions to the District Mineral Foundation and the
Environment Management Funds at the rates specified in the
Rules,

7. The lessee shall alsg pay the additional charge at the rate of Re.
370 per cubic meter

d. The minimum guaranteed quantity for the quarry lease shall he
14573 cum per annum,

In witness of the parties to this quarry lease put their respective hands
and seal being present on the date month and yearfifst above mentioned
after the contents are ¢ d pxplained em and finding the same to
be true and correct. ém

w’. Ing ©Hicer IIC
Pt
Signed by v dajpur Distr

For and on behalfaf éﬂvErn{rr of Odisha, in the presence of
b Bitlogf. Somvat. B ..
2. Sehiede s w COSEY
Signed I:|},L‘.'w-‘-'“""”.'f21 ; .{L?;I‘Fk %ﬁi’ﬁﬁ“kwﬁec in the presence of
Lﬁc;m,ﬂéjpﬂﬁmﬁ
o bhavavghar Jeva

i qlahhq_}t:an &t Travamel LY.L
b DedPvw pdkayy Dnge e T
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This Agreement Executed on Drated 07/03/2023
BETWEEN
Mis SUNIL ENTERPRISES FProp. Sunil Kumar Fepy, Aged abowl 34 vears S0 Subash

Chandra Jena, avPo- & Muktindapur, Psi-lenapur, Dist:-Jajpur. Odisha herein afier called as

FIRST of this Dead agreament, AND

Sri Sarat Chandra Behera, aged about 42 sears, S/0:-Sridhar Belhera, Ar-Khoota, Po:-

Thanual, Ps:-Dharmasala, Dist-dajpur Odisha herein alicr cafled the SECOND party of this

igr-:cnu:m.

q AND

WHEREAS the above terms the (st petsty & Second Party shall miean a melode whenever the

Emuml 50 parmil their heir, successorn, represeniagive, administrator amf assign e,

i AND

WHEREAS the first panty has gon lfeense/pennission 1 storage and wse of Explosive number

EIECIOR22375(E62595) DATED 20,02 2023 TILL 31 Narch 2077

E AND

Whereas the second party having come o know the passession of the Explosive license by the
s ety ancntion above and approsched the irse pan reguesting them ko assist second party in
e extraction of rock and carth work Quarey Village: Bujabai Black Stgne Quisrry No-02,

BS-Dharmasala, RI Cirele:-Nakpola, Khatsn Ne.: =215, Plot noc- 105, Arvea Ac.5.00 Adcres,

Kissam:- Pathara Chatana for Civil amd vosd construetion work by using he bliesting

NV

L% uﬂf# g}iw‘.ﬂgﬂ Hehasie,
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eleral]

I §lt is agreed that the fira party shall supply the explosive materials 1o the second party for
blasting work as and when required by the second party. The figsi party shall provide duly
license Explosive van for carriage of explosive duly covered by adeguate safety norms and

fsccond party does not have respansibility on carrics of explosives by such vehicles provided by
the first party. Requires H.S.0 for explosive van used in the site shall be bear by the second paity
1o the first party and the cost of H.5.10 shall be bear by the second patrty,

2, fThe First Party stands responsible for any delay in supplying Explosives imended by the secand
parly .Any defay exceeding M howrs shall invite penal compensation and may fead o
termination of this agreement.

3. [This agreement shall remain valid for a minimum period of One year and for further extension al
the period may be followed by mutual consent and due course of Law,

4. IR:garding payment to the first parly by the second party shall be puided by approved rate
quatation and payment to the first party by the second party shall be done per trip on the basis of

'suppl_‘r' ol explosive materials 1o the speand party.

5 lUmEI payment of supplied explosive materials has not been received by the first party no further

supply of Explosive material shall be dope by the firsi Pty 1o the second party.
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materials as and \bh[gn required under the above license by the first party by the complew
_ﬁaullmril:. and bath parts having agreed to do under the following terms & conditions
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sters and notices shall be furnished by the second party to different

i ~._ h :
G? ?l'lr |%'c”ﬁa¢; T::; Es.
concemed departments of Governmient as and when reqinred. é
E ﬁTln: second panty shall pay cost for transportation of explosive materials and charges of van for L
hat purpose and the local litigations like Police, public and concered public local authorities E%
shall be conducted and treated by the Second party. x
8. BThe indent/Order for conducting blasting operation in the construction Jurisdiction related to ~
ﬂmcl-; amd earth work at Quarry Village:-Bajabati Black Stone Quiarry No-02, PS:.
Dharmasala, RI Cirele:-Nakpola, Khata Nop.:-215, Plol mo.:- 1050, Area Ac 300 Acres,
I.l(i:snm:- Pathara Chatana for Civil and road construction work as and when required shall )
‘h: given by the second party and the blasting operation shall be conducted and operated by the E’\

first party at the site of above mentioned.

9. Erhe requisition made by the second party must be intimated ta (he first party regarding
consumption of explosive under this agreement with three days in advance., The blasting §
aclpcra!iml shall be carried out during sunrise (o sunsel and aller blasting job is over the Ief over
.I'I"Iﬂt'EliEIJE will be taken back 10 Magazing. éll

|{||,Hrr F.riu:s.l of Explosive products increase the same will be applicable ta second parrty and i ghe _:‘“:

Jprice of Diesel rises the Transportation cost will be rise accordingly.
| 1. All statutory provisions of labour, tax. insurance, safely and forcst elc, shall be barne by the

q
W
second party. S

Q‘L v i s
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G a%—u %mghaﬁ ﬁlqﬁi’ﬁem.hﬁe& about 42years SO0 -Sridhar Hchtlﬁm A’I: ulllﬁﬁ’é-??
Thanual,Ps

-Dha rmasala, Dist-Jajpor Odisha., the secon

d party of this agreement has given one
lfmh; Cheque  No.0OOM07 bank Name:

-HDFC A¢ Nn:-ﬁﬂ&ﬂﬁ]‘?ﬁ?ﬂﬂﬂ?beiungs o Jaraka
Branch 1o Mis SUNIL ENTERPRISES Frop. Sunil Kumar Jena 50 Subash Chandrs Jena,
EUP{];-S.MLH:undapur. F"S!Jlf'napw.,ﬁist.'.la:ij:rur, Chdisha, 1he first pary of this agreement as

:i::uriu.- which is refundable after clear of all due pavments of

I3. Any kinds of dispute arising beiween the periods of this agreciens shal) be: under the jurisdiction

{gf‘ lajpur court,

I4. Fhis agreement is guided by Indian Contract Act,

A

on the Day, Month and year first above written in

E50ni f W (o,

IN THE WITNESS OF THE PARTIES AGREE TO have 2ot their hands 1o this agreement

the presence of the following wilness,

‘f_‘_;'t-.-tqf Eﬁﬂu‘-ﬁiﬂ Aefioia
FIRST PARTY SECOND PARTY
ITNESS WITHESS

£ \S:,.l;.n-'?r!':r = j'!"""E"
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St o fevedia

Date: 024122024

ot e sz g, Lessee,
Bajabati Black Stone Quarmy-2,
Khunta, Thamyal,

fmm. SRR (31755004

e, Authorization wnder Regulation 34(6) of the Metalliferous Mines Regulations, 1961 1 Shrt Sanjay Chupta
1 work as Munager at Bajabati Black Stone Quarry-2 of Sri Sara; Chandra Behera gt Plog no. B23(P), Khata No.21s,
Monza- Bajabasi, TEhEil—Dhnl'mﬂa.a.[a, Dhist-Jajpus, State-Odisha.

ey,

Pleage refer 16 your application No. 270513 daiad 281172024 and plan submitted on the above mentioned subjeot,

3
4. The mine shal] pe eperated only in one ghift in daylight hours of eight (08} hours duration.
3. Ne mining operations shall be conducted in absence of the Manager,



Ernail -
7. The aggregate hersepower of e Machinery used in sucy Upencast workings shafl not exceed 500 inchiding »
Maximum number of two excar 3Loms deployed at the mjye With 4 total horsepower nat £ 200
Il

under regulation 106{2){b) of MMR, 196] in writing from this Directopate,
9. The totg) fdmount of explogives Used per day in Sy workings shall ngi excead 500 kg,

10, No Ammonjum Nitrate Fue] £y {ANFLY) explosives shall he used or kept without having 3 licenge frem the
Cﬂmputenmuthmjtj' and ohtaining prior permission from thie Directorate,

1. No gre dressing, fandling or Frocessmg plang ix ttached to the ming.

12, Adeguate numbers of swuperiisos ineluding duly gualifieq Foreman ang Mining Mate gre 0 be appointed iy
#ach working shift assist the Manager.

13, Wherg by reason of absence or for amy other reason, the Manager is unable to exercige daily persana)
SUPCCVISINN or is unshle 1, pertorm hig duties teder the Act o thege regulations, or orders made thercunder, the

ner Agent or Mansper ghal| duthorize ip writing 4 person whom he vonsiders competent 1 &t us Manager

of the mine provided that such person holds a Manager s of Forman's Certifieqte :rFCmﬂpﬂtmu}r und if no such
qualified person js available, the mige workings shal] be kept suspended during the syeh absence of the
Manapger Aflention ig drawn to Regulation 34(7)a) and (b) of the Metalliferogs Mines Ragu]au‘nns, 1961 in
fespect of the period of authorization permitted, intimation of authorization 1p Dircetor General of Mipes
Safety, Dhanbad and the undersigned etg.

14, Only wer drilling shall be done by directing a warer Jet ento the tp of the Sutting edge of the ErEonomically
designed drill machine % prévent the dreadad disease like Silicosis, The Jackhammer drily machines shall he

I5. No workings shall be made or extended Within 45 1 pf sy buildings, strucnireg OF railway of permarient

L6. The provisions of Regulation Ng 164(1-ANe) and Eﬁd(J-B]{a}- of the Metalliferqys Mines Rn.z-g:l.ﬂal:in:nuzlsJ 194]
shall be stricily cemplied with.
iba e

of Mines Safety, Bhubaneswar Region-1, and the Directorate Ceneral of Mines Safery, Dhanhad,

V8. Intimation ahoi the termination of the manager ag 4 result of hig ansferor termination of service or
fesignation shall glsg he submitted in Form-] f the First Schedule of the Metalliferous Mines Regulations,
1961, immediate]y,

19. This anthorization is being issued Specifically undey Regulation 34(6) of the Metalliferous Minas Regulerions,
1961 without Prejudice to sny other Provisions of law whigh may become applicable af 2y time,

20, If at 3y tme any one of the conditions, subject i which this duthorization hag hees granted, is violated or o
complied with, thie autharization shall be dearned to have been revoked with immedjage effect,

1. This authorizagion may be amended, modified, or withdrawg gt any time, If considared necessary in the interpst

Unless reiewed, this authorizatign will remain valid for & pertod of one year from the date of issye of thig
letter or validity of the statutory certifi cpe held, whichever iy carlier. Notwithsiy nding this, howeever, it may be

M GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

e
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¥ i
MINES OWNER
Al - Khurnia, PO Phanual, Dist  Jajp
Uddishi, PIN - 7550024
F-_-1..:r.|. L..‘i‘_=,'.-’-|.r.,r.-1.'ta;. -:','._-;l';|| E-:"-:-"-t-'"j":ll"ﬁ':'--[;'!:.'-l'...'tll EOHn

Dutec8 0 1 [aet |

The Director of Minas Safety
Bhubaneswar Region-1

Plot Ne. 111, Nayapaili

Po-RRL Campus, Bhubaneswar.

Sub: Submission of required documents for grant of LIN & Mine Code in respect 1o
M/s Sarat Chandra Behera far Bajabati Black Stane Quarry No-2{Cluster Serial No.-3B8/72),

5ir,

This Is for your information that we are applying for LIN ({Labour Identification Nu mber) &
Mine Code in respect to M{s Sarat Chandra Behera for Bajabati Black Stone Quarry
No-2 (Cluster Serial No.-38/2),

The required documents are attached for necessary consideration at your end for grant of
LIN & Mine Code.

Encl: 1, id Proof
2. Pancard
3. Gst No,
4. &TE & 5TO
5. Mining Plan
b. Environmental Clearance
7. Lease deed

Thanking You,
Yours faithfully
M/s Sarat Chandra Behera

Leand phovdhs pelos

Sarat Chandra Behera

-l

s A g
a -:-‘E"'".-
V- (Owner)

o
I'.E-""'; o U
Ear
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Mr Saniay G rpta

Mines Fareman

Al-Gandhi Wagar, Fo-Kanyaour
Barddhaman, West Bengal.-7 13347,

We are pleased to affer you the Fositian of (Mines Foreman) in our Company hifs Sarat Chandra Behera
2t our site Bajabati Black Stone Quarry No-2 {Clyster Serial No.-3p/s2), Bipur. You will ha Paid a gross

salary of Rs.30,000/- (Thirty Thousand only] per month,

You will be on Probation for 3 period of & Months, which may be extended at the discretion of e
company, on completion of your Probation pariog YOUr appointment it be confirmed, if the

Performance 1c EMistactary by the COmpany,

Termination of the employment by the party shall be 3 manths' notico in writing or paymett in ey of
notice, Such notice may not be offset by unused leavea, |f Your actiens at any time constitute a SETious
breach of gur standard of behaviar, OrEanization may be end thic terminate your emplaymeni

immediate by,

You will be ssued the letter of appointment on YOUT joining. You are aovised to jain on o beforg

Pleasp carry the following documents at the time of joining
* Copy of certificate in sy FROT of your gualifications

*  Original Re [iving certificate/Resiznation acteptance from the current emplover,

*  Aadhar/Passport copy if available,
®*  PAN card COMY.
* 1 passport size photographs

To accept this affe r, please sign and return a copy of this letter by 23.11,2025 ¢o indicate your BLceptance

of the terms and conditions of employment.

We are delighted tn have you join our team, and we ook forward to mutually beneficig warking

relationship, Congratulations on YOUr New positiosn )

Sincerely,
For M/s Sarat Chandra Behara

Sonef cheolie etene

Sri Barat Chandra Behers
[Pr-:-pr'l'eturj

. sccept the offer of employment as describpd ahovg,

Mame: . aae PR {‘}Hi:!i""{ﬁ
Date: K3 [ aoay

v, AR
Siemature
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AN -

Date : 23.11.2024

Ta,
Sri Sarat Chandra Behera,
Proprietor of M/s Sarat Chandra Behera,

Lessee of Bajabati Black Stone Quarry No-2(Cluster Serial No-3B/2)

Sub: Acceptance to work as Mines Foreman of Bajabati Black Stone
Quarry No-2 (Cluster Serial No-3B/2).

Dear Sir,

In response to your letter dated 18/1 1/2024, 1 do hereby accept the
responsibility to work as Mines Foreman of Bajabat) Black Stone Quary No-2
(Cluster Serial No-3B/2) of M/s Sarat Chandra Behera from 25/11/2024,

This is for your kind information and necessary action,

Thank you,
Yours Faithfully

—g1£"7':+;:}_“- 'J.ji

Sanjay Gupta

Sri Sarat Chandra Behera { Proprietor)
M/s Sarat Chandra Behera



Mr San; a3y Gupta

Mirips Foreman

Al-Gandh; Magar, Po-Kanyapur
Barddhamap, West Be ngal-713341,

Pleaze find the details of your appointment belaye
Pasition: Mines Foraman

Start Dage: 25,11 20324

Wark Location: Bajabar Black Stone Quarry No-2, Jajpur
Employmesnt Type: [Ful]-ﬂmefpart-tfmefcnnuact]'
Annual Salary: [Salary Amount): fs 3,60,000,-

Payrrient Frequency: Manthly

Prabationary Periog: The: first Six Months of Your employment will cerve az 3 probationary perigd, during
which your Perfarmance ang SUrtabiiity for the rafe wi b assessegd,

tompany policy enclosed In annexure-| to Protect the Company’s Proprietary information and maintain

We are thrillag to have vouo [ain our arganlzation and beliove that your skills and expertise will e
Instrumental jin achieving our goals, We loak forward o POUr positive response.

sincerely,

For M/s Sarat Chandra Behera

Fonaf Mowihro petoerte

5ri Sarat Chan dra Behera
tF—"rnpﬁe!ur';



FIRST SCHEDULE % - 51 6
FORM-| f’"[

(See Repulaion 36,78
Notice of Openin B Closing, « hange el

From:;
Sl Sarar Chandra Bebora
Al-Ehuntn, Po-Thenual
Dist-Jajpur, Odishn,
To
1. The Direcior General of Mines Safety, Dhanbad,
2. The Director of Mines Safety, Bhubancswny Region-1, Plot Mo, L,
Mayapalli, P.0). ERL. ¢ SRS, Bhubaneswar. 751 013( Orisaa),
3. The District Magistrate/Director of Mines/TIn.
Sir,

I have to furnish (e fallowing particulars in respect of (name of the mineral) Road Metal a

(name of he Mine) Biliﬁlﬂﬂiﬁiaﬂt Stone Quarry No.- 2 {Cluster Serial Hﬁ—ﬁ]&@,‘b_fmincmu Eoad Metal

of Sri Sarat Chaneya Behera (Owmer),

I Inease of change Of Name of Mine : Na
Old nanmie of mine :
Drate of chanpe

2. (a) Situation of the mine: Villape : Bajabar Pz Dharmasala
Sub-Division: Dharmasalg Dhstrict: Jajpur.
(B) Incase of new Mine, Particulars of situation of Mine -
Village: Post Office: Telegraph Office:
Railway Station: Rest Honge:

Means of T ravelling:

3. (a)Name and postal address of
{a) Owner - 31 Saral Chandra Belhers
At-Ehunta,, Po-Thanyal
Dist-Tajpor, Ocisha,

(b) Managing Agent, if any: Na
(e} Agent, if any : Na
(d) Manager : Na
(e) In ease of change, Date of change; No

4. {2) Name and qualifications etc, of Manager (i) whose appointment s terminated/who s
appointed. : Sanjay Gupta
(b} Date of appoin Iment'termination of appointment: 25,11 2074

d. Date on which it is jntended 10 open/re-open/sbandon/discontinuance:

6. Actual date of opening/ re-openfabandonment/discontinuance:

Date: 2:—"!“ JAGEW Siib‘;l'l'ﬂ'il-ll'ﬂ ';mnf::ih“.é‘d- fjlﬁ"f"&iﬂ

Teiie Lovy ﬁfmmﬁﬂﬂ: Owner/Agent/Manager

o
¥
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SELF DECLARATION BY MINES MANAGER
= ARATION BY ATER

l. Sanjay Gupta , Sfo- Sr Bijay Gupta,

resident of At-Gandhj Nagar, pp.
by declared

Kanyapur, Barddhaman, west Bengal here that [ am appointag as
Mines Manager

Black Stone Quarry No-2 of M/s Sarat
Khunta, Pﬂ-ﬂlanuaf, Dist

(Foreman) in Bajabati
Chandra Be hera., At- -lajpur.

That, the facts slated above are aj| true to the best of my knowledge & belief

1:;' P
N
Sanjay GE;J{J ”‘J 4

(Mines Manger)

et EPR T TRETED

¥

L
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titude 20 ?EQ-&B?
ngitude; 86107641
vation: 18.83+6 92 m
Curacy: 11.73 m

ne: 08-03-2026 08:35: 54
te: Bajabati Bsq 2



titudle: 20 ?59503
ngitude: 86.107652
vation: 20.23+3.00 m
curacy: 3.54 m

ne: 08-03-2026 08:36: 59
te: Bajabati Bsg 2
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i Sl s
titude: 20.769452
ngitude; 86.107716
wvation: 20.88+4.03 m
curacy: 475 m

ne: 08-08-2026 08:37:23 =+
te; Bajabati Bsq 2 bes 00T

M IO BTG = F L
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titude: 20.769437
ngitude: 86.107715
wation: 17.27+5.59 m
curacy: 9.41 m

ne: 08-03-2026 08:37:35
ite: BajabatiBsq2 .
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NoteCam @ iOS
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titude: 20.769431
ngitude: 86.107700

wation: 18.10+5.21 m +23
‘curacy: 9.29 m o
ne: 08-03-2026 08:38:24 =
te: BajabatiBsq2 = g




525

tltude 20 944‘1 |
ngitude: 86107739
wation: 18.19+4.03 m
curacy: 473 m |
ne: GBHD‘E,QDZH 08:41:23

Thul cofy FTTESTED a iﬂm '“:-" f:n.
te: Bajabati Bsq 2 i NoteCam @ iOS

F




.
-
GOVERNMENT OF DDISHA

T [ CHANDGHOLE RTO )
VYEHIGLE PARTICULARS

Appbcaiion M Regisiratian Mo CIEH RO
Fegistrabon Date: Pometcus Regisration Mo 3 y
Caynir Gosal M. Chnal Hamsa: Fal&EET KESHARD JERS
EemWileDasghtar ot e
Frrapar i e L A PUR, Oisna THH024 Tesaihn
ekt SRR “sah ok sk MAFMNDRA & MAHPBDAL LIMITED i
Body Typa; o ot Cyincars: a e "'525"
TR of i lasieaing: L
Chassks Mo: Ergyiniu ko L S]] £
Horso Fowar ’ Semnljirsruding driver] 1
Unisden '¥ikgk " Ladan Wik 0
Gl r Agstration vald upkr D=Jan-2031 :
-0 T Toe Paid upa: Cng Tima
Cubit F ok RED i
Fasl: F | FanitaE upis Dadan203t
Vevicke Mol | | gricis Mome. EHARAT ETAGE il
Fu:nr_qn; : Wngn Blons v
m Ldsirznn ] 1] 5 u !
Lussi e rabn ! ek s A i
= Frigim {:hm@ Wﬁﬁmmﬁ Ly._l,_un&.ﬁq,n carnficaleornnots na TR & FTEACOL e vadicd from P BT B R ST
. ;'._l , | .
RT SR W .l [
h = }
:’o‘?m”‘““?"“ o =
' 14 ; ] i
Muu Deimbr Tl o - . i ; i E, ‘
J"""" "‘+-' * ) - L %, T
i, 4 - .ﬂﬂ_ -y P Aoy
w et Al L= i wHimcas pecept o ORESUITGATEE B Sara OF-Oc-202h. i
Cifier 5 verarcn Diwsedls
Presicus Cmnar \ P Aaghia
i Sina 5 . Eiiiry Dl
Transfor Oain Casvarad Dis
AliEpne Parouiars
R EA NI ENTReRS i ot D A s ol Fegd. fode e din kgl
oh fiser
i Aam .
o (e
o T

Privsd D 20-OecZ025 41:48:00

Moga: This | @ comgeer gairEid doamend, suinoniy Sonstun i rgl mquised. Tha Scouman Genk b usnd @ MY docanent in e Vehicke -

=l




3 I -

y E}FFICE OF THE TAHASILI}AR DHARMASALA ;:*
Web:- tdrdharmasala.in Email-tdrdharmasala@gmail.com

Lotter No. 4755 Date 11.08.2023

Ta

he 1C, Dharmasala Police Sabion.
Suh: Unavthorized extraction of blackstone of Bajabati Cluster area
Sir,

Wiihm&rmmﬂxmmam;iwdahnmlmmnhnﬁtm&mwhm

fichd vist by the tnhasil team to the Bajabti quarry arce today at around 6 am today i
11.08.2023, & compressor mounied mactor with Regd No ODO4HOTI (photo attached) was

: apprehended while involved in illegal extraction of blackstones, The Lector has been handed

aver 10 the siation premises,
In this regard, i is requested 1o couse un enguiry and lodge an FIR ngainst the vehicle

enemer Tor theft of munar mineealy ad hess of Govl revenue

Encl: Geotagged pholograph

4756 Date 11082023

Memo No.
cupfwhni;pdmcdlﬂm,lnjpmmdﬂubammmt. Jajpur fir kind i
&
Tabasiidar,
1000 | Rawachd "R LU .41 o merinal

’Fﬂzf%?@ F‘Jﬁ .
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=

(Under Sectlon 154 Cr.p.C)
e e v
(6190 154 2 v g & g
1. Dieset lﬁl I JA P P g g TR R AR LA Yaar {4 2023
FIR No. (w.q.fr. w.): 0asa

Date and Time of FiR (W8 P a0 Yo adty g 23 (0 nw'g
; I 111082023
1. SNo. (% Acts (afifam) ‘SBuctions (Y

L] IPC 1850 g
i MINES AND MINERALS 21
{DEVELOPMENT AMD REGULATION
AET 1857
3 (@}0ccurrence of oMence {smre & mem
1. Day -[ﬁ"l;l:."frnay

Date From (i & 110672023 Date Te | REATs a® ); 1110812023
Time Perlod (wa amfi) Pahar 2 Time From (#0 # )2 0600 s Time To (o7a a®):  06:00 hrs
(Blinformation received st P.S. (g yawum 5 ): Date (RAtw ): 111082023 Time (W): 23:00 hrs
e} Ganeral Diary Refarence (tmea #i2xd J: Entry No, (952 )01 Date & Time: 11/08/2023 2300 hes
3. Type of Intermation (§o=7 & THTH: Wit
3. Place of Occurrence (9T5TeYH):
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